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LEGISLATIVE ASSEMBLY. 
Wednesday, 16th February, 1927. 

'The Assembly met in the Assembly Chamber of the Counoil House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

PROCEDURE REOAltDING ANSWERS TO ORAT. QITBSTIONS. 

451. ·Bhan Bahadur Hail Abdullah Hail ltuim: (a) Are Government 
-aware that the present procedure of answering interpellations orally is a 
-source of inconvenience to Members who are desirous of asking supple-
mentary questions? 

(b) Are Government prepared to follow the procedure of the Madras 
Legislative Council, where the questions and answers are laid on the table 
half an hour before sitting? • The Honourable Sir ~exander lIuddiman: The answer to both parts 
(If the question is in the negative. 

lthan Bahadur Haii Abdullah Hailltasbn: A supplementary question, 
Sir.' May I know, Sir, whether the Members of this House can claim the 
'Same rights and privileges as those enjoyed by the Members of the Housp 
of Commons? 

The Honourable Sir Aleunder lIuddiman: Yes, Sir, in this matter. 
Khan Bahadur Ball Abdullah B ail ltu1m: Is it not a faot, Sir, that 

Parliament meets after dusk to suit the convenience of t.he Members 
. belonging to the different professions? 

(The Honourable Member repented the question at the Honourable Sir 
Alexander Muddiman's request.) 

The Honourable Sir A'exander lIuddiman: I do not know whether that 
-arises out of this question, but I believe, Sir, that that is the case. 

Sir Purshotamdas Thakurcias: If many Members of this House aperi-
ence inconvenience in asking supplementary questions when oral replies are 
given, have Government any objection to putting the replies on the table 
also in the morning? 

The Bonourable Sir Alexander lIuddlman: I have answered that in.my 
reply to the first part of the question, 

SlrPurshotamdas Thakurdas: I thought that the reply from the Honour-
able Member to the first port of the question was "No", The question 
was: HAre Government aware that the preRent pro('edure of answering 
;nterpellations orally is It source of inconvenience to Members". I under- I 

!;,j,cod the Honourable Member to say, "No ", . 
871 • 
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The Honourable Sir Alezander Muddlmul: I said" No " to both ar ~ 

Su Purahotamdu Thakurdu: I see. 

IMPERIAL DAlBY EXPERT IN BANGALORE. 

452. ·Kr. C. Duraiawamy Alyangar: (a) Is it a fact that there is a 
dairy expert of the Government of India employed in Banga.lore? 

(b) If so, will Government state what the purpose and functions of 
that officer are? 

(c) Have Government been receiving any reports of the work turnecl 
out by the Imperial dairy expert in Bangalore? 

(d) If so, do Government propose to lay on the table the latest annuaJ 
report of that officer? 

Kr. J. W. Bhore: (a) Yes. 

(b) The duties of the Imperial Dairy Expert are briefly (i) the control of 
the Government Cattle-breeding Farms Ilnd their dairy operations, (2) the 
supervi!!ion of dairy instruction, (8) experiment on find research into pro-
blems connected with the establishment of a dairy industry on a commercial 
scale, and (4) generally';o advise Local Governments, provincial officers 
and military da.iry farms when so desired. He is also Secretary to the 
Central Bureau of Animal Husbandry at Bangalore. 

(c) Yes. 

(d) The latest annual report of the Imperial Dairy Expert is contained 
in pages 110-128 of the Scientific Reports of the Agricultural Research 
Institute, Pusa, for 19'25-26, a copy of which is available in the Members' 
Library. • 

Mr. lIukhtar Singh: Does not Government consider it to be a provincial 
subject? 

Mr. J. W. Bhore: Does not Government consider what to be a pro. 
vincial subject, Sir? 

Xr. Xukhtar Singh: The dairy industry? 

Mr. J. W. Bhore: Yes, but I have pointed out that his work lies in 
research connected with the establishment of a dairy industry and Research 
is a central subject. 

Mr. lIukhtar Slilgh: Is not research into dairy questions a matter of 
interest to Provincial Governments? 

Mr. J. W. Bhore: Provincial Governments are not precluded from under-
ta\ing research but it is also a central subject, Sir. 

Mr. C. Duralsw&D1Y Alyancar: May I know, Sir, whether If the Local 
Governments arrange for dairy experts, it is not a duplication of functions 
and unnecessary expenditure for the Imperial Government 'a]so to main· 

• tain dairy experts in these provinces? 

IIr. J. W. Bhore: We are not maintaining 8 dairy expert for any parti-
cuI,¥, province. 



QUESTIONS AND ANSWERS. 

EUENDITURE ON TJwors SENT OUT OF INDIA. 

453. -Mr. Ohlman Lall: (a) Will Government statetbe number of 
Indian troops that have been recently sent out of India? 

(b) Will Government state whe.ther all expenses relating to the despa.tch 
of such troops abroad have so far been borne by the Government of 
India? 

(0) Will Government state under what authority and by whose order 
such expenditure has been incurred? 

Mr. G. X. Young: (a) The Honourable Member is referred to the press 
communique on the subject which was published on the 24th January. 

(b) The Honourable Member is referred po the answer given on the 31st 
January. to a short notice question put by Mr. Srinivasa Iyengar. 

(c) No expenditure from Indian revenues has been incurred. 
(Mr.Chaman Lall had changed his seat and taken a seat near the Gov. 

(ornrnent Benches; therefore Mr. President called on Mr. Mukhtar Singh 
to put his question, No. 458.) 

Xr. Ohaman Lall: Sir, ..... . 
Xr. President: The Honourable Member must be in his seat tQ put 

his questions. 
(Questions Nos. 454 and 455 after question No. 468.) 

CONTRIBUTIONS J1"i THE IMPERIAr, GOVEltNMIINT TO l'HE PIWVINCu,r, 
GOVJI:RNMENTS rou THE IMl'lLOVElfENT OF AGRH:UI.TURE .AND 

• INDt:S'fR1ES • 

• 456. -Xr. Xukhtar Singh: Will Government be pleased. to place OD 
the table a statement showing the contributions of the Imperial Govenunent 
to the diffcrent Provincial Governments for the improvement of (a) agricul. 
ture and (b) industries? 

CONTRIBUTIONS BY THE brl'EUJ.AL GOVER.NYENT TO THE PROVJNCUL 
:OOVERNMltNTS FOR THE ht:PROVEMENT OF AGRICULTURE AND 

INDUSTRIES. 

457. ·Xr. Xukhtar Singh: Will Government be pleased to state 
if t,he contributions given by the Imperial Government to the Provincial 
Governments for the improvement of agriculture and industries are 
ma.rked out to be used for definite pUrp08CS? If 80, will the Government 
be plesf1ed to place on the table 110 statement of instructions given to the 
Local Governments for the spending of r.uch grants? . 

The Honourable Sir Bun ,1&ckett: I propose to answer questions Nos. 
456 and 457 together. No contributions are made by the Imperial Govern" 
ment to the different Provincial Governments for the improvement of 
agriculture and industries. The other parts of the questioDs do not, there-
fore, arise. 0 

.A2 
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POSITION OF INDIA Nfl IN FuI. 
458 .• JIr. O. DurallWamy Alyana": (a) Is it a faot that the Govern.-

ment of India refused to send an Indian deputation to Fiji unless there was 
a guarantee that the position of Indian immigrants in Fiji was to he deemed 
6S Eiqual to that of all other subjects of His Majesty resident in Fiji? 

(b) Is it a fact that the Government of Fiji gave the required pledge 
as a condition precedent to the sending of a deputation from India? 

lIr. 1. W. Bhore: Yes. 

INDIAN POPUU.TION OF FUI. 
459.· •. O. Durallwamy Alyangar: Will Government be pleased to 

state the population of Indians in Fiji 88 oompared with the. Europeans? 
Is it a fact that the Indians now number 65,000 whereas the Europeans 
and the other Whites number less than 5,000? 

)[r. 1. W. Bhore: According to the census taken in 1921 the Indian 
population in the Colony numbered 60.634 as against 8.878 Europeans. 
From the correspondence published in the Government of India Resolution 
No. 24.0vcrseas, da.ted the 12th January, 1927, it will be seen that the 
Indian popUlation is now estimated at 65,500. 

NUXBElt OF EUROPEAN AND INDIAN MEMBERS OF THE FIn LEGISLA-
TIvE COUNCIL. 

460. ·lIr. O. Duruswamy Alyangar: (a) Is it a fact that according to 
the present proposals there will be in future six elected and thirteen nomi-
nated Europeans in the Fiji Legislative Council as against only· three 
Indians? 

(b) Do the Government of India propose to pursue the oause of Indians 
until equality is secured? ' 

Kr. 1. W. Bhore: (a) 'fhe proposed constitution b£ the Fiji Legislative 
Council is explained in the published correspondeDce referred to. Three 
seats will be provided for the elected representatives of the Indian com-
munity and three seats for the Fijian representatives, while the number 
of European uMffieial members will he reduced by one so that they may 
not have a majority over the Indian and Fijian representatives together. 

(0) The attitude of Government has been explained in my reply to Mr. 
Gays. l>rasad Singh's question No. 252. Their future action will depend 
upon the course of events. 

ABOLITION OF THE POM.-TAX IN FIJI, 

461.·JIr. O. Duralswamy .A.lyangar: Have Government any informa· 
tion as to the abolition of thE: poll·tax in Fiji? 

~ 

Kr. 1. W. Bhore: No, Sir. 

, STATtS oi, INDIANS IN FIJI. 
·462.*.Kr. O. Duralawamy Alyangar: Have Government any informa-

I Hon regarding the following matters oonoerning the sta.tus of Indians in 
I"iji; 

(a) Expansion of the municipal franchise so [18 t,o secure an adequate 
representation for Indians on munioipal councils; 
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. . 
(b) Hight of Indians to demand a jury of their own countrymen in 

criminal trials or a.ny jury at oJI; 
(c) Removal of restrictions imposed on Indians by ~e ~a n 

Ordinance, the Educa.t,ion Ordinance, the Flogglng Ordmance, 
the ~a er and Servants Ordinance, the Prison Ordinance en-
forcing street and menial labour on Indian prisoners, etc.? 

1Ir. ;r. W. Bhore: (a) The question will be examined by a local com-
mittee on which the Indian community will be adequately represented .. 

(b) and (c). These matters are still uJlder correspondence. 

COST OF THR INDIAN DEPUTATION O.L FIJI. 

468. *1Ir. 0. ~ a  AiyaDIU: Will Government he pleased to· 
state the cost of the Indian deputation to Fiji? 

Mr. J. W. 'Bhore: The attention of th.e Honouxoble Member is invited 
to the reply given by me on the 27th January, 1925, to part (d) of Mr. 
Gaya Prasad Singh's question No. 301. 

TRAVEI,I,ING CINE}U ON THE GREAT INDIAN PnINSGI,A R.ur,WAY. 

464. *Mr. JI. S. Aney: 1. win Government be pleased to state whe-
ther the Railway Board has started or proP()f;CS to start any travelling; 
cinema on the Grent Indiall Penimmla Railway for showing a film dealing 
with .. Safety.First " matters as mentioned in the Indian Railways 
Report for 1925·261 

2. Will Government be pleased to state the approximate estimates of 
the permanent a.nd recurring expenditure which the Railway Board wiD 
. have to ~ r on account of the propo"ed cinema scheme? 

3. Will Goverrynent be plellsed to state what Company is entrusted 
with ~ e pla.nning and preparation of the above film for the Safety First 
Cinema? And a.t what cost? Whether tenders were invited from Indian 
companies? 

4. Will Government be pleased to give in details the 'whole scheme for 
working the travelling cinema so as to be educative to the staff on tRe 
Railwa.ys and the travelling public? 

! 
IIr. A. A. L. Parsons: 1. A travelling cinema has been introduced on 

the Greab Indian Peninsula Railway, and it is propm;ed to prepRre $ film 
on the subject of •• Safety First " for exhibition on that cinema. 

2. The cost of the cinema scheme is not yet known as the publicity 
Bcheme has not yet been fully settled, but. the. cost. of altering and fitting 
out 1\ vehicle as a cinema car on the Great Ind;an Peninsula Railway was 
Rs.6,334. . .  , 

8. The Qreat' Indian Peninsula Railway hall been entru"ted with the 
planning and preparation of the" -Safetv First " film. The COI,t is not yet 
known, hut the films will be prepAred 'by the Publicity Department of t1ie 
Great Indi"'Ji Peninfmln Railway ond no tenders have ·t.herefore been invited. 

• 
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4. The Honourable Member is referred to page 78 of the Railway Board's 
Report on Indian Railways for 1925-26, Volume 1. '1'he Honourable Mem-, 
ber must understand that the whole scheme is at present experimental. 
Govemmoot are, however, of opinion that travelling cinemas are likely to 
prove of considerable value for t'.ducative and advertisement purposes, and 
with this object in view have decided to equip the remaining State-worked 
lines  with travelling cinemas, which will use the films prepared by the 
Great Indian en ~ a Railway. 

~ ~  OF ENGINEERS OY snORT TERM Cm'ENAl.TS FOR S'r,\T!ll 
RAILWAYS. 

465. ·Mr. M. S. Aney: 1. Will Government be pleased to state if 
the Secretary of State has appointed !lny employes solely for the supervision 
pf the construction of State-lines and capital works? 

'2. If so, will Government give the dates on which the appointments of 
fthese officers were made and the amount of salaries and allowances which 
,each of these appointments cames? 

S. Will Government be pleased to state whether the Railway Board 
. represented to the Secretary of State at any time before the actual appoint-
ments by him, the necessity of any such appointment? 

4. Will Government be pleased to state whether the question was 
,brought before the Central Advisory Council of the Railway Board for their 
,<>pinion at any meeting before or after reference of the same to the Secre-
tary of State? And what opinion, if any, was given by the Central 
Advisory Council on the question? 

Mr. A. A. L. Parsons: (1) and (3). The Honourable Member is presum-
:ably referring to certain engineers whom it was found necessary to Rsk the 
'High Commissi(mer for India to recruit 'on short term covenants in order to 
get ahead with the large programme of new construction on which a com-
mencement, hns now been made. These engineers will not, however, neces-
'sarily be employed solely on the supervision of new covstructions or capital 
\works, The Secretary of State was not addressed. 

~  A st.atement giving the information desired is laid on the table. 

~  The Centra.l Advisory Council was not consulted. 

Btattmtnt ,"olointl t"f Mme, oj S1Iort r n n~ r  n ~d by tile Hi,,,,,, Comm,,,io..,I' 
JO" India for Indian State Bn.iZwn!l" , 

.8l'rinl Name. nate of appointment. Rate of pay. 
No. 

---
i Ra. I 

1 C. F.. Hunt • : 12th Feb"mry 1928 ~ 900 , 
:. A. D. Ross. •  i 19th February 1926 900 

11 R. HunkT. . I 2f1th MArch 19S6 . 700 
.... W. O. Morrison • •  I 2!1th MRrch 1926 . 900 
I) L. HeWte 21Mt Janunry 1927 • 950 

fI T. M. aIkel' · 2bt J &nunry 1927 • 910 

'1 R. W. IJQDlfhRDl. · 10th October 1926 • 600 
8 L. W. P.atl·lck : 27th fleptembm-1928 600 

9 N. J, DurrRDt , 27th September 1!l26 800 



QUJ:BTIONB AND Al'UIWERS. 

Stat.ment .'ollJiflg t'. "",mu of 8'ort Ttrm En.'li,,,,er8 n n ~d "!I ~ Higk Oommi8.iolltr 
Jor Indi5Jor Ind,atl State Railway8--contd. 

Serial 
No. 

10 J. W. Revell 
11 Ii'. T. Ames 
12 W. P. Lewis 

Name. 

18 B. Du .  . 
14 V. H. Sadarangani 
]6 H. Ahmad. 
16 G. L. Dayi. 
17 C. A. P. Hart . 
18 P. J. De Lantour 
19 8. S. Gupta 
20 A. Orr .  • 
21 W. E. Thoma. • 
22 O. G Stanley 
~  .I!'. S. de V Uould 
240 A. K. Aga. . 
26 Capt. W. J. Kettle 
26 Angell Smith 
2.7 B'. J. Stott . 
28 H. G. Bengough. 
29 W. B. Macnab. • .0. 
80 W, S. Milne 

Date of appointment. Rate of l.Y. 

. -.------... _ ... _-------------

• 27th September 1926 
'1 27th 8eptember 1926 
· 26th llb.rch 1926 . 
· 1 26U1 }'ebruBry 1926' 
· 5th March 1926 • 

September 1926 
October 1926 • 
October 1926 • 
July 1926 • 
February 11127 • 

26th March 11126 • 
26th March 1926 • 
19th March 1926 • 
12th March 11126 • 
~  Saptemher 1926 
loth October 1926 • 
28th January 1927. 
26th March 1926 • 
Ulth March 1926 • 
loth October Hlz6 • 
27th September 1926 

'1 

· , 
• I 
•  I 
I 

RI. 
1,000 
1,000 
1,000 
800 
600 
850 
800 
660 
1,000 
400 
!!OO 
1,000 
1,000 
81\0 
600 
950 
800 
700 
660 
600 
800 

PltDVlSION OF AIIENI'l'IES JlOR THIRD CI.A.SS PA.SSENGERS BY RAILWAYS. 

466. *Kr. K. S. bey: Will Government be pleased to state whether 
the Railway Board in pursuance of a resolution unanimously passed by the 
.Railway Standing Finance Committee on the 13th November, 1925, called 
updn the i\gents to note in framing their programmes of expenditure for 
1926·27 and 1927-28, the various suggestions which have been made in the 
.Advisory Committe8s or in Railwa.y Finance Committee for the provision 
of amenities for passengers and especially third class passengers, the cost 
of carrying out the same and the reasons why any such suggestions have 
been tumed down or modified? 

Mr. A.. A.. L.ParlJQD8: Agents have been asked to include in their quin-
quennial programmes commencing with the programme for the quin-
queunium 1927-28-1932-33 a description of the measures proposed for im. 
proving thestandM'd d.f comfort of the travelling public, particularly the 
lower dass of passengers, tClgether with fhe approximate expenditure pro· 
posed and have been informed t.hat the opportunity should also be taken 
of explaining to whitt extent they have been able to moot any suggestions 
made to them by their Advisory Committ,ees or brought to their notice as 
-the result of discussions in the Standing Finance Committee. 

ACTION TAKEN ON ~ MADE ny AnYHlORY COMMITJlEE 

OF RAIT.wAYs. 

467. *Kr. K. S. bey: Will Government be pleased to place on the 
table e. statement giving the following details: 

(a) Names of the Advisory Committees and the suggestions a~e 
'. by them in t.he years 1925-26 and 1926-277 
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(b) Recommendations that have been accepted Bnd carried out with 
the cost incurred during the saD1e period? 

(0) Recommendations not accepted or carried out with reasons for 
rejeotion during the same period? 

Mr. A.. A.. L. PIl'8ODI: (a), (b) and (0). I would refer the Honourable-
Member to the Quarterly Summaries of the Proceedings of the Local Ad· 
visory Committees of Railways which are in the Library. I place on the: 
table a list of the Advisory Committees. 

List of the Local Railway Advi80rll Oo.nmittee •• 

1. Assam Bengal Railway Local Advisory Committee. 

2. Bengal and North Western Railway Local Ativisory COlDIDittee (U. P. 
Committee). 

3. Bengal and North Western Railway Local Advisor! Committee (Bihar ancl 
Ori8lla Committee). 
4. Bengal N agpur Railway Local Advisory Committee. 

5. Bombay, Baroda and Central India Railway Local Advisory Committee. 

6. Burma Railway Local Advisory Committee. 

7. Eastem Hengll.l Railway Local Advisory Committee. 

8. East Indian Railway Local Adviaory Committee· (Caloutta Committee). 

9. East Indian Railway Local Advisory Committee (U.· P. Committee). 

10. Great Indian PeninEula Railway Local Advisorf Committee (Bombay Committee1 •. 
11. Great Indian Peninsula Railway Local Advieory Committee (C. P. and Berar 

Committee). . 

12. Madras and SoutherD Mahratta Railway Local Advisory Committee. 

13. North Western Railway J..ocal Advisory CrlB1Jnntee (Lahore Committee). 

14. North Weatern Railway Local Advisory Committee (Karachi Committee). 

15. Rohilkund and Kllmaon RailwlIY Local .Advisory Comll1jttee. . 

16. Routh Indian Railway Local Advisory Committee. 

17. H. E. H. the Nizam's Guaranteed. State Railway Lueal AdviRory Committee. 

ApPOINTMENT OF AN ADVISORY COMMITTEB ON THE BENGAL NAUPUtt 

RAILWAY. 

468. ·Mr. II. S. Aney: Will Government be pleased to state whether-
1Ihe Bengal Nagpur Railway has appointed allY Advisory Committee? If 
so, how many members on the Committee are from Central Provinces? 

xl. A.  A. L. Panona: l.'he Bengal a ~r RaiIwBY has fonned a Locat 
Advisory Committee. rr ~re is no member from the Central Provinces on it. 

Mr .•. S. Alley: Will Government take steps to have some representa. 
tives of the Central Pr<">Vincefl on that Committee? 

IIr. A.. A. L. Par8ons: 1 will convey the Honourable Member's sugges-
tion to the Agent, of the Blmgai Nagpur Railway Company but the Gov-
erJllQent will not be prepnred to direct him to put an inhabitant. of the;, 
{;enhl Provinces on the Loc'al Advisory Committee. 
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Mr. O. Dur&lswamy .&1yqar: May I a.sk the. Honourable-Member-
whether the Government are prepared to make any arra.ngemenfs by which 
M;embers of the Legislative Assembly will be taken on the Local Advisory· 
Committee as ex officio members in those parts in which the particular· 
railway runs? 

Mr. A.  A. L. P&rIOD8: The Government.hav8,carefully considered the, 
question and for reasons of a quasi. constitutional nature they are not pre· 
pared to adopt that proposal. 

Mr. O. Duralswamy Aiyangar: May I know what b9.rm is expected if: 
Members of the Legislative Assembly are on the Local Advisory Com. 
mittees? 

• 
Mr. B. Das: Is it not a fact that Mr. Sim replying on the floor of the· 

House said that the Bengal.N agpur Railway was going to have four Local 
Advisory Committees. one at Nagpur, one at Adra, one at Vizagapatam nd~ 

one at Calcutta? How is it then tPrst in N agpur 8 LOC1l1 Advisory Gom-
mittee has not been formed so far? 

Mr. A.  A. L. Parsons: I urn afraid I ao not know what Mr, Sim said: 
on the flOor of this House. Will the Honourable Member give me notice? 

Mr. R. E. ShaDmukham Ohetty: Has the Honourable Member t'onsi· 
dered ~ advisability of asking the local Agents to co.opt the members 
of the d n~ Finance Committee for Hailways u!; ex officio members in I 
the respective areas from which they corne?' 

Mr. A. A. L. Parsons: Yes. 

Mr. R. X. Shanmukham Chatty: Has any step been taken in that· 
direction? • 

IIr. A. A. L. Parsons: No, for the reasons that I'have given·hi answer· 
to Mr, Dumiswamy AiYRngar's questiol'l'. 

IIr. B. Das: Iatit not a fact that the' Honourable· Mr. Bim gave us to. 
understand that the Bengal Nagpur Railway was going to have f6ur Local 
Ad visory Committees at four different places and one of them' was·· to be,· 
at Nagpur? 

JIr. A. A. L. ParaoDl: I do not remember. 
IIr. B. Das: Will the Honourable Member look into it7' 

IIf. Oh&man Lall: May I now, with your permission, put. questions" 
Nos. 454 and 455? 

Mr. President: Mr. Chaman Lall. 

Boyco'l'T BY AUSTRAUAN SEAMEN OF Surrs INTENDED FOR CHINA. 

454. ·ltr. Ohaman Lall: Are Government aware that Australian SeIlmeD' 
have announced their intention of boycotting ships intended fer ChiillL? 

Mr. B. B. Howell: The Government of India regret to say that they 
have no information. 

Mr. A. Rangaswami Iyengar: May I know if the attention of Govern· 
ment has been drawn to the news appearing in the Press that the Austra.-
lian Cammonwealtb hl\ve <i8cided not to ,send troops to the Chinese er~ 
tions? 



:880 LEGISLATIVE ~  [16TH FEB. 1927. 

Kr .•• B. Bowell: Does that question arise, 'Sir? 

JIr.Ohaman Lall: May I ask the Honourable Member whether it is 
not a fact that news haR appeared in the papers that Australia is not goibg 
to support the British adventure. in China? 

lIr. I:' B. BoweD: I have no official knowledge of that. 

Mr. A. Ranguwami Iyengar: Am I to presume that Honourable Mem-
bers on the opposite side never read Heuters' news about the Chinese opera-
tions at all? . 

:dESPATCH BY THE SELF-GOVERNING D-.>llINJONS OF TRoors TO CHIXA. 

455. ·1Ir. Ohama.n LaU: Will Government state whether anv self-
governing Dominion has helped the British Government by sending troops 
to China? . If not what necessity was there for the despatch of Indian 
troops abroad? 

Xr. G .•. Young: So far as Government are aware no Dominion Gov-
·ernment has deRpat.ched troops to China. As rega.rds the lat.ter part of the 
question the Honourable Member's attention is invited to the pronouncement 
on the subject. in HiR Excellency the Viceroy's address to the Assembly on 
:the 24th January. 

JIr. Ohaman Lall: Arising out of that answer, may I ask the Honour-
able Member whether that a.ddress did not contain a statement that Indian 
lives and lndiall property were in danger in China, and whether it is a. 
fact that no Indian lives and no Indian property are actually in danger in 
China? " 

lIf. G. X. Young: As regards the first part of the gueRtion His Excel-
lency the Viceroy's address is part of the proceedings of the :qouse. The 
Honourable Member can read it as well as anybody else. As regards the 
· second part I have no infonnation. r 

JIr. Ohaman Lall: May I ask whether the statement made by His Ex-
•  . cellency the Viceroy was made without any facts to corroborate it? 

(Crir8 of "Order, order. ") 

Mr. Ohaman Lall: Mav I aRk the Honourable Member whether he will 
'give me a reply to my qu·estion, namely, whether a statement was made 
by His Excellency the Viceroy regarding Indian lives and Indian property 
· \)eing in danger and whether there were no facts to corroborate it? 

lIr. A. Rangaawam1 Iyengar: May I know if the Honourable Member's 
attention haR been drawn t.o the neWR published by Reuter to-day that in 
·t.ho House of Commons Lord St,anley replied that Indian troops would not 
be employed on Rervice outside the external frontiers of India except for 
defensive purposes and in very grave emergencies ancl that this was in pur-
· Ruance of the Resolution of the LegislH.tive ASRombl,v in H121. and whether 
GO,vernment propose to give effect to the full text of that Resolution? 

" IIr. G ••• Young: My attention has been drawn to that a e ~n  but 
!I have n6t' yet seen it. 
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EXTENSION OF THE HEFORMS '1'0 THE NOUTH-WEST FRONTIER PROVINCE. 

. JIr. Abdul Baye: With your permission, Sir, I propose to put the follow-
ing question of which private notice has been given. .  •  .  .  .  . 

Mr. President: I have no notice. 

The Honourable Sir Alexander lIuddiman: It is not a private notice 
1!uestion. This is a question that was postponed at my request. 

IIr. Abdul Haye: (a) Will the (fovermnent please state if it is a fact 
that they have decided not to take any action on the Resolution regarding: 
the extension of the RefonDs to the North-West Frontier Province passed 
by this House on March 19, 1926? Have they decided to keep this ques-
tion in abeyance until the appointment of the Statutory Royal Commission 
{)n RefonDs? 

(b) If the answer to part (a) be in the affirmative, will the Government 
please state the reasons for this denision? 

(c) If no decision regarding this question haH been arrived at, will the 
Government please state the probable date by which a decision. may be 
~x e ed ? 

;BIr. President: B£>fore an answer is given I should like to know exactly 
the procedure that is followed in such cases. The Chair has no intimation 
whatever as to the proposed question and I do not know how it is that tbe 
Honourable Member (Mr. Abdul Haye) gets up ill this House and puts 
that question. I should like to know by what arrangement the question 
is being asked without the Chair knowing anything about it. 

The Honourable Sir Ale:lander lIuddbnan: I should like to explain thl\t 
it is my fault. When I spoke to you this morning about Mr. Jinnah's 
question I forgot that Mr. Abdul Raye had a question postponed on the 
fiame er ~ I should have brought it to your notice and I regret that I 
.did not do 80. 

• 
IIr. President: The Honourable Sir Alexander Muddiman. 

The Honourable Sir Alexander Xuddiman: (a) The answer to both parts 
{)f the question is in the negative. ' 

(b) Does not arilile. 

(t) No date can be indicated. 

EXTENSION OF ~ REFORMS TO 'l'RE NORTH-VlEST FRONTIER PROVINCE. 

Xr. X. A. JiDnah: (a) Will the Government be e~ ed to inform the 
House whether they have taken or propose to take any step with regard 
-to the RefonDs in the N orth-West Frontier Province in view of the Resolu-
tion passed by the Assembly in March, 1926, and if SO, what? 

(b) Will the Government be pleased to make Q full stat,ement of the 
p'osition regarding the question of Reforms in the North-West Frontier 
Province? 

The. Honourable Sir Alexander lIuddlman: (a) Government have been. 
snd are in correspondence with the Chief Commissioner on the Bubjert, and 
have not yd matured any ProP9sa1B. 
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(b) The position regnrding the introduction of 8 refcrmed constitutioll 
in the North West Frontier Province was fully stated in my speech in th. 
House on the 19th March, 1926. Government do not consider it necessary 
to make any further statement on the position thaD was then made. 

Lala Lajpat Ral: Has the attention of Government been drawn to Q, 
?aragraph in the "Pioneer" announcing that the Government have decided 
to establish a Legislative Council in the North West Frontier Prm'ince on 
the lines of the Morley-Minto scheme? 

The r ~  atl Alexander J(uddlmaD: No, my attention has not 
been drawn to that. " 

Lala Lajpat KaI: Is there Bny truth in that statement? 

The lIoDourable Sir AleX&Dder Kuddiman: As I have already said, the 
Government have not come to a decision 

/ 

PIUV ATE NOTICE QUESTIONS AND ANSWERS" 

lSSl'E OF EMERGENCY CURRENCY TO THE IMPERIAL BANK OF INDIA. 

Sir Purahotamdu Thakurd81: Sir. I heg to put two questions td the, 
Honourable the Finance Member of which yyu have been' preased to allow 
short notice, and which the Honourable Member, I und8ll8tand" is prepa. 
to Bnswer to-day. ' 

822. (a) Is it Q fact that the Government of India in August Hl24 had 
rromised emergency currency ,to the Imperial Bank of India as follows: 

Rs. 4 crores a ~ 6 per cent. 

BDd 

Rs. 8 crores at 7 per cent. ? 

(b) Did the Imperial Bank of India apply to Government for emergency 
currency last week when the Bank Rate was six per cent., and is it 0. fact 
that this wa'8 refused At six per cent., but was ofiel't'd a ~ 7 per cent. ? 

k) If! it a fact that this refusal of Government neClcssitatea the raising 
of the Imperial Bank of Ind,ia rate ~  7 per cent. last week? 

(d) Will Government be pleased to stute their reason for t.his change of 
policy in advances of emergency currency to the Imperial Danlt?' 

TJae Honourable Sir Bull Blackett: (a) In August 1024 the (lovern-· 
ment modified the general orders under section 20 of I;.he Paper Currency 
Act of 1923 detailing the procedure to be ado¢.ed in actual practice in ~n
nection with the issue of seMonal currency so us to prov.ide that the eIlJt:lfe 
amolfnt of 10RJls mudc from currency against bills of exchange Olltstandmg 
at any time shall bE'Rr interellt at Bank rate subject to a minimum limit of 
6 per cent. for. the first ,4 ~r re  und of 7 per ce,nt. for subsequent 8 C'l'Ores, 
This modificat.lOn was mtuflnted to the ImperIal Bank but no undertak-
ing was ~ en or implied that the Government would always malte ad-
'vances at the minimum rates mentioned irrespeetlve cl fioaDcit\l' condi-
tions'. 
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'(b) On 'Monday, the 7th February, the Imperial Bank infomled the 
'Controller of the Currency lthp,t it desired tQ borrow towards the end of 
the week .and on Wednesday,. the 9th February, the Controller infomled 
the Bank after having previously consulted the Government of India that 
the Government were not prepared to lend under 7 per cent. 

(c) Yes. 

(d) There has been no change of policy. The financial conditioDs at 
:the time when the Bank desires to borrow must obviously govern the rate 
at which loans are made on such occasion. On the present occasion finw-
,cial conditions tdid not just.ify an expansion of currency while the Bank 
rate was helow 7 per e~  Conditions were eutirely different on the last 
·occasion of the issue of emergency currency. 

r.L'OTAL DEFLATION OF CUIlRENCY SINC.!!: ThE] S1' Arl!IL 192(). 

823. Sir Purshotamctaa .'l"hakurdaa: Will Government be pleased to 
'state the total defirution of currenoy effected by them in India since the 
1st April, 1926, up to date? 

The Bonourable Sir BM1l Blackett: The contraction of note ~ e 

..effected by cancollation <XI' notes issued, against securities be.tween the 
1st April, 1926 and the 7th February, 1927 was 30,77 lakhs, but during this 
period the amount of nO'bes issued against silver btlllion and rupees in-
'creased by 17,46 lakhs, the net result being a. n ra ~ n of 13,81 lakhs. 

Sir Purahotamdas Thakurdaa: With reference:to ~ e Honourable 
Member's reply to question No. 822 (.a), may I ask !the Honourable Mem-
:ber whether the construction which he now seeks to put, namely, 6 per 
·cent. as .the mJnimum rate, does not clash with the Government of India's 
'letter to the Bengal Chamber of Commerce, dated the 25th August, 1924, 
·.the last  sentence of which reads as under: 
"It is proposed in future while retaining the limit of 4 crores when the };&nk 

rate is at ~ pel' cent., to permit the issue of the remaining 8 crores when the bank 
rate is at 7 per cent., etc:" 

Does not that;. ~ the clear impression that ,the ra.te will be 6 per cent. 
for the first  four crores nnd does not the construction which the Honour-
'&hle Member to-day-puts upon ~  clash with this letter to the Bengal 
'Chamber? 

The Honourable Str Baatl Blackett: Certainl" not. The intention from 
'the first was that 6 per cent, should be the min.imum rate. There has 
been no change of policy from ~ e first. , 
Sir Purshotamdas Thakurdu: Ma.y I draw the Honourable Member's 

'attention to the fact that his letter t.o the Bengal Chamber of Commerce 
.(ioe8 not· have the word "minimum" at all? 

The Honourable Sir BasU Blackett: I do not know whether it contains 
the word "Minimum ". It contains tho word "pennit" and 1 have no-
'thing to add. 9 

Sir Purah6tamdas Thakurdaa: May I hand over a copy of that lc"tter to 
the Honourabln Member and suggest that he is now p1L%ing [\. new COD-
"struction on the lette!" to the Bengal Chamber of Commcree? 

The lIonourable Sir Basil· Blackett: There has been no change .\\1l.at-
ever of policy. This was the n~en n of Government from the beglDDlng 
:and that intention has been carned out. 

• 
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Sir Purshotamdu Thakurdu: Is the Honourable Member aware that 
this intention was only known to him and that the construction is not borne 
out by the impression which the commercial ~ n  till now. has had. 

The Honourable Sir Bun Blackett: These are the words of the letter 
to the Imperial Bank: 

"No loan shall be made until the bank rate rises to 6 per cent. The entire 
amount outstanding at a.ny time shall bear inttlrest at the Dank rate, subject to 
a minimum rate of 6 per cent. for the first four crores and 7 per cent. for the 
rest." I 

Sir PurBhotamd&s Thakurd&!l: Will the Honourable Membor be pleased 
to give the date of that letter? 

The Honourable Sir Bun Blackett: The facts were pubUshed with 
the evidence of the Currency ~ n  . 

Sir Purshotamdu ~rda  May I ask whether that let:er was given 
the same publicity as the letter to the Bengal Chamber of Commerce? 
Mr. A. Rangaswami Iyengar: May I know whether this effort on the 

part of the Governrnen.':. to raise the bank rBtte to 7 per cent. has had 
a.nything to do ~  the exchange ratio? 

The Ronourable Sir Basil BI&ckett: The Honourable Member Seems 
to be inv.iting me to embark on a long discussion. 

Sir Purshotamdu Thakurdaa: With reference to the Honourable Mem-
ber's reply to (rl), may I ask whether he is prepared to say ~ is the 
difference in the financill.1 ('onditions to-day and those in August 1924? 

The Ronourable Sir Basil Blackett: That requires' a long discussion. 
The differf'nces are many. As to one, I have in my hliDd the weekly issue 
of a Bombay Broker's' circular which says: 
"A possible explanation of this reported action on Government's part is that 

while it would be perfectly willing to supply bona fide trade requirements, it is 
evidently of opinion that there has been a considerable persistent bor'l'owing of 
rupees agninRt sterling securitieR, these borrowings being for the purposes of 
speculation in exchange." , 

•  I 

Sir Purshotamdu Th&kurdu: Will t,ho Honourable Member Bay whether 
he always bases the policy of Government on information conveyed in a 
broker's circular, whose name he is not pr6pared to give t,o the House? 

The Ronourable Str BuD Blackett: Brokers sometimes are right. 

Sir Purahotamdu Thakurdaa: Does the Honourable Member suggest 
that in this infonnation the brokers are a ~e  right? , 

The Ronourable Sir Bastl Blackett: They certa.inly sometimes divine 
the intention of Government correctly, 

JIr. Ghanahyam Daa Blrla: May I know the name of the broker who 
issued this circular? 

. The RODOIIl'abie Sir BaaU Blackett: I wi1l give the Honourable Member 
a copy. 

Sir :turshotamdaa Thakurdu: Ma.v I ask the Honourable Member 
whet.he.r the bank rate afft·ctH only er ~n people who may be supposed to 
be indulging in speculation or whether it also affects genuine trade and· 
the genuine borrower? 

The Honourable Sir Baall Blackett: I do not think it is much use con-
iiinuhtg this discussion which is getting beyond the limits of question and 
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answer. I will repeat the statement that in the opinion of the ern ~ 

Dlent of India financial conditions did not warrant the issue of emergency 
currency a ~ a rate below 7 per cent· 

STRUE AT KHAltAGPUlt ON THE BENGAL NAGPUR RAILWAY. 

Mr. V. V. Jogl&h: Will the Government be pleased to state if any 
further infonna.tion has been received from the Bengal Nagpur Ha.ilway • 
Company regarding the strikes and shooting ~e r ed to at Kbaragpur in. 
this connection, and, if so, what it is? 
The Honourable Sir Oharles Innes: I am sorry, Sir, ~ a  I have not very 

much infonnation to give the Honourable Member. The report which 
the Agent has promised me has not yet reached me but I understand tha.t. 
some Members of the House have not seen the press communique issued 
by the Agent yesterday in Calcutta and I propose first to read out the 
substance of that communique: 
"The general situation as regards the strike on the Bengal Nagpur Railway 

remains substantially unchanged. Late 011 Monday night train control telephone-
wires between Calcutta and Kharagpur were cut but communication was restored 
before mid·day 011 Tuesday. The traffic staff at Tatanagar who struck work on 
the 12th instant and resumed again on the 13th stopped work again to-day but 6() 
men h,.ve heen drafted in from Kliaragpur to take their places and the .station ill. 
in So position to hatldle all traffic oftering. Pointsmen at Shalimar remain on strike-
and their plllces will be taken by 40 men drafted in from Kharagpur. Two inward 
goods trains are being dealt with at this station to-day and it is expected that all 
trafflo offering can be handle6. there on Wednesday. All mail and passenger train 
er e ~ are heing maintained throughout the liOEl though some degree of late running 
is inevitable. With the exception of Tatanagar, strike is confined to Kharagpllr and' 
the section between Kharagpur aud Calcutta." 

Last night I got another wire to say that all sections are working except 
Kharagpur to Shalimar. 'J'hat mea.ns, [ suppose, tha.'.; the 'l'atanagar staff 
has gone back and resumed work on Monday. 

The Khllragpur workshops were Closed find the traffic :vard has been 
worked .y well affected workshop men, also Shalimar and Santragacbi. 
All passenger traiIlA are running but there is a limit-ed goods service in 
the Kharagpur-Stlnlimar section. 

I may say that I am keeping mYReif in touch ~  the en ~ and if 
I get an:v further infonnatioll I will give it to n rn ~ Members a.t 
the earliest possible moment eithllr in reply to such private and short 
notice questions as you may allow or in 1ll1,V other way tha.t may seem 
fl.'.;ting. 

Mr. Ohaman La1l:-Mav I ask the Honourable Member whether it is 
not a. fact that the Agent 'of the Railway says that there wBsJ:i£lenoe on 
t?e part of the workmen and ~e a e of (hat violence he a ~ ~~e Auxi-
lmry Force Volun.teers to moblitse and clear out t,he r rr ~  the 
station yard? Will the Honourable Member tell us what soi,(".,qr alleged 
violence was indulged in by e ~ workers in the e ~a n yard? 

The Honourable Sir Oharles Innes: I have no further infonnation on 
that point beyond what I gave in the statement. 

Mr. :President: The Honourable Member is expecting further reports 
and in view of that, it would be futile to pursue this matter, C>flpElcially 8.11 

he has agreed to answer any private and short notice questions that 
Members may desire to put. 

(Mr. Joshi rose). • ... 

Does the Honourable Member wish to 8IIk a supplementary question,1 
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JIr. If. K. JoBh1: 'Sir, I wanted to repeat my question again, whether 
Government are prepared to make an impartial inquiry into the grievances 
at the men as well as into the situati(!lD. 

The Bonoura.ble Sir Oharles Innes: '!bat, Sir, is not a request for in-
ff>rmation but a request for action. As I told the Honourable Member, I 
'am not prepared to make any statement on the subject.. 

UN STARRED QUESTlONS Alm ANSWERS. 

ORAN1'11 TO LOCAL GOVERN1IENTS. 

94. JIr. J[ukhtar Singh: Will 'Government be pleased to place on 
. the table a statement showing ~ e following information: 

(a) the amount of grants given to the Local Governments during the 
last five yeaN. 

(b) the amount spent by the different Local Governments during 
each year. 

(c) the amount of surplus whidh remained unused by the Local Gov-
ernments in each yeal', 

(d) the purpose for which the money ha\J been utilised by different 
Governments? 

The I[onoura.ble Sir Bull BlaCkett: No contributions are made by the 
Imperial Government to the different ~r n a  Governments for the im-
provement of agriculture and industries. 'rhe other parts of the question 
do not, thorefore. arise. 

SCALES OF PAY OF SORTERS OF THE RAILWAY MAIL SluncR. 

95. Mr. If. K. .JoB\l1: (a) Is it a fset tha.t the All-India. Postal and 
Royal Mail Service Union prayed "for the equalisation of the scales of pay 
of the Royal Mail Service? 

(b) Has that request been grs11ted? 
(.c) If the proposal has not yet been accepted, do Government propose 

to equalise the Royal Mail Service scale of pay with the Post Office Bcale 
with effect from the dates the Dead Letter Office scale was eque.lised? 

The Honourable Sir Bhupendra Bath :Mitra: «I) Yes. The All-India 
Postal and Ra.ilway Mail Service Union has Bsked for the equalisation of 
p&yof Railwny Mail Service Rorters with that of postal clerks. 
(b) A scheme for equalising the pay of pORtal rJerks and Railway Mail 

Service sor:ters has, with the approvR,J of the Standing Finanee Committee, 
been provided for in the budget estimates of the Post and Telegraph De-
partmeqt for Hl27-28. 

(c) Does not arise. 

TIME TEST OF THE 'RAILWAY MAlT. SERVICE. 

96. Mr. If. II. Joshi: (a) Is it 8. fact that in the Conference of the 
• .. ·' .. ~~  of all the postal and Royal Mail Service Circles held at Calcutta., 
. &orki:ltime back, it was decided to 'provide in the time test, which is sa.id 
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. to be the basis for determining the strength of a Sorting Section or of &' 
Sorting Mail Office, for several items of work for which no provision 
appears to have been made in the time test? 

'" - (b) If so, will Government lay on the table a copy of the time test with 
the several items of work for which provision has been made by that 
Conference and also state if the recommendation haa been accepted and. • 
necessary action taken thereon to revise the establishment of the Sorting 
sections and Sorting Mail Offioe? 

(0) If the recommendation has not yet been accepted, what are the-
reasons for the same? 
The Honourable Sir Bhupendra Bath Kitr.: (a) Yes, in 1919. The 

Conference of Heads of Railway Mail ServicEl Cir.cles .assisted by Postal 
Officers of the Directorate. 
(b) and (0). A copy of the Time Test recommended by the Conference-

with an asterisk against . the items added by ,that Conference is l&id on the 
table. The recommendation was neither ac,oepted nor rejected by the 
Director-General and no action was taken. The question was kept over-
for examination until the financial position had improved. The Director-
General now proposes to have the time test of the Railway Mail Service 
overhauled. 

Deportment nnd claaR of work. 

MAIL DIIPARTMENT. 

Bag. received ~ 
8ags d!l8putl·p!l(1 
Tran.it OOgtl 0jlened 
Trrn.it bt>gR C ORed 
Mail li.tR re('ei ved 
MsilliAtfI despatcbed 
Mall bugtl opEAled. . 
Man bags closed .  . 
Return-trnin bngs openl'! 
Return-train bn gs cI08ed 
-Well trenlit opened 
-Well transit clOlled .  .  •  . 
Total time required for Man Departmcnt 

SORTDrG DBPARTMENT. 

Unregistered articles receiVed . 
Unregistered articles desplltched 
-Newsp"pers and lorge covers .' • 
-Undecipherable articles disposed of . 
-Transcription of vernaeulBr articles ,  , 
-Unregistered articles for foreign countries 
addreBsedin vernocula.r. " 
-Stampiug of orticle& posted in letter-boxes 
(when there is no van peon Rttached to the 
aectioo). .  •  .  •  • 
-Pr(lpl' ration of 8 lu belled bundle .  . 
'Total time required for Sorting Department -. 

RlIGI8TRATJON DBPARTlJBNT. 

Regiltered bags opened •. 

, Preeent time 
basis. 

M.8. 
at o 10 each 
At o 10 .. 
, Itt 3  0 
at 8  0 

" at 080 
" at 8 20 
" at S 0 
" nt 8 0 
" at 10 80 
" nt 10 30 
" 

at 0 2i each 
at 0 2t 

" 

at 1 6 each 

at .116 .. 
at 020 

" at o lIS .. 

PropOtl('d time 
haRiR. 

M. S. 
ot o 10 
at o 10 
At 3  0 
nt 3  0 
at 080 
at 3 20 A-
nt 0 
At 8  0 
at. 7 0 
Pot 10 30 
Itt 7 0 
nt 10 0 

at 0 2i B 
nt 0 2. B 
at 0 3 C 
at o 10 
at 0 6 

at 010 

at 0 1 
at 030 • 
at 2 o (including 

Rer;!' bund· 
.) 

at, 2 16 
at 080 • f at 0120 

• 
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Department and clillll of work ~ 
PreI8I1t time ~ e 
basill. 

---" .. ~ ------ --_._--........ 

RBGIftBATION i>BrAHKB.T-oottlfl. M. S. M. f':. 
-Bookiug of a registered letter •  • ~ at S 0 
-Weighment and. examln"tion of an inanred ann-
lope received •  • ,1'1 • at 080 
.Weighment IUld enmiUltion of au inHured enve-

o SO lope dcspatched. .  .  . at 
Tohl time required. for Regbtratlon Deput· 
ment 

PABOBL DBPABTKUT. 
Parcel bags opened at 1 80 each' at 8 0 
Parcel bags clO88d .  .  . at 2 l!1i .. at 8 80" 
Insufed bags 2:t .  .  . at " 16 .. at 40 ~ 
Insured bap .., at ~ .. at " 4.0 EI 
Retristered pareellUil articles reoel ved • at 0410 

" 
at o .to; 

Re,i,te:ar:rce1 mail articles despatched • at o l!& 
" 

at 080 
Unregil parcel mail articles r_lved . at 020 .. at o 20 

~ ered parcel mail articles delpatched .' at o 10 .. at 010: 
• Weighment and examiDation of au inan red 

at l! 0 O:1'cel •  •  . 
- tsule parcel received . at o 10 
()abide parcel deRpatched at o 10 

TotAl time reqllired for Parcel Department • 
\ 

~  
• Work oide rulee 186 and 88 of the Poat Ofllee 
Manual, Volume IV, etc. at SO O' . 
A.-Including the time for writing up mail Ii.ul and 3' 20' are to be aUowed 
for every 40 or less antri ... 

B.-In the case of travelling sections 0' 3' and T. D. ~ n  0' 4w. 
C.-In the case of travelling sectionll 0' 4w and T. ·D. Sections 0' 511. 

D.-In the case of Borting officea 5' 011. 
E.-In the case of Borting offices 5' 30". • 
Note.-According to the rules the Head Sorter is reqnired to Bupervise and cheek 

the sorting work of the Bedion, but the strict application of the time-test does 
not provide for the extra work required of the head Borter. It Is, t.herefore, pro-
posed to add to the actual time arrived at by the time-test a period of half an hour 
for each Borter justified by the time-teet. In no CMe, however, should the additional 
-establishment for 8upervision be more than 1 sorter per .et . 

• WOltKING HOURS OF EMrJ,OYEES OJ' THE R.ULWAY MAIL SERVICE. 

97. Kr. If .•. Joshi: (a) Is it a fact that the Railwa.y Mail Se"ioe 
employees working in running sections are required to attend office, on the 
day of their return to HeaQ.quarters or on .. _the follQwing day as the case 
may be that they a.re required to a.ttend the platfonn at a certa.in hour 
{from ~ minutes to 1 hour 8,S the case ma.y be) fixed by the Superintend-
ent of the respective Division, before the departure of the train by which 
they are to proceed and that they are generally detained at the' station 
after reaching l>heirbeat, for 0. period extending to one hour and more? 

{b) Ho.s any definite datum been laid down for the pUrpose of counting 
~e time spent under the above items for calculating the wdrJring houl'8 of 
8:ruribing section? 

Ii' 
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(c) If not, do Government propose to consider the question of counting 
<the time so spent towards duty and to issue necessary orders? 

The Bonourable Sir Bhupendra Nath J[1tra: (n) The fscts are generally 
:as stated by the Honourable  Member though the periods of time to which 
he refers vary according to circumstances. • 

(b) and (c). The matter is under examination and steps have already 
heen taken to give relief in cases where it is considered to be urgently 
required. 

GRANT OP HOUSE RENT ALLOWANCES TO THE MAIL GUARDS AND 

OTREll INFERIOR SERVANTS OF THP: RAILWAY MAIL SBRVIOE IN 
THE MADR!.8 PRESIDENCY. 

98. Mr. K. X. 10lhi: (a) Is it a fact that the house rent allowauce .. 
sanctioned for the postmen and inferior servants of the Post Offices at 
Madras and at BOIDe important district centres in that Presidency, have 
not been sanctioned for the mail guards a.nd other inferior servants of the 
. Railway Mail Service who are respectively of equal cadre with the former? 
(b) If so, do Government propose to sanction the salD.e rates of alloW'-

ances for the mail guards and other inferior servants of the· Ra.ilway Mail 
~  . . 
The BoDourable Itr BJaupendra Kath Jlttra: ~  Yes. 

Cb) The question has been taken up by the Director-General. 

MOTIONS FOR ADJOURNMENT. 

STRIKE AT KRARAOPUll ON THE BENGAL NAGPUR RAIl,WAY. 

JIr. President: I have. roceived two notices for adjournment on the 
'subject of·tbe strike at Kharagpur about which we have just had some 
questions. In vie", of the fact that the Honourable Sir Charles Innes has 
not received .the report from the Agent which he expects shortly, and in 
view of the fact that he is always ready to supply the infonnationto 
Honourable Membors whenever available, do the Honourable Members 
who have given notices of these motions for adjournment propose to press 
them? 

Mr. Ohaman Lall: I am in entire agreement with your suggestion and 
I do not intend to press my motion for adjournment in view of the fact 
thnj, no infonllfltion is Rvnilable to-day. But, with your pennission, I IllIloY 
add also that I hope no hindrance will he placed in the wa.y of our: ~ 
.the information supplied by the Agent. . ";)" 

Xr. K. K. Acharya: T also agree to your suggestion, Sir. It may wait. 

THE INDIAN FOREST BILL. • 

IJ lID ON THlI! TABLE AS PASSED BY THE COUSCII, OF STATE. 

Secretary of ~ .A.laembly:' Sir, in accordance with Rule 25 of the 
Indian· I.egialative Rules, I l$y on the table the Bill to consolidate the 
law relating to forests, the transit of ~e r d e and the duty ~ a  
on Hmber and other forest-produce, whIch WaB passed by the CounCIl of 
St,at,e at jts meeting of the 15th February, 1927. 

B2 
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THE STEEL INDUSTRY (PROTECTION) BILL-contd. 

Mr. Prutdent: The House will now resume further discussion of the, 
motion: 

"That. the Bill to provide for the continuance of the protection of the .teel, 
industry in British India, as reported by the Select Committee, be taken into 
consideration ... 

Kr. K. A.. JiDDah (Bombay City: Muhammadan Urban): Sir, the 
motion before the House is that the Bill be taken into consideration. To 
that an amendment has been moved by my HonoUl'nhle friend Mr. JamnB.-
das Mehta. that the Bill be recommitted to the Select Committee. Sir, 
according to your ruling we are entitled to discuss not n ~ re  the question, 
which may be somewhat narrow, that the Bill be recommitted, but also 
the Bill itself because it has to be taken into consideration by this ~  

'!'hat being so, I, Sir, wish to deaJ. with all th,e points generally that arise 
iQ this discussion. 

Now, Sir, the first question that has been pressed in this House is \'hat 
.·thisBill smounts to or is in fact Imperial Preference. Now, Sir, I have 
. tried my best to consider this matter and I must confess \'hat I cannot 
see how this Bill lays down any policy of Imperial Preference. You find, 
Sir. . .. (An Honourable Member: "The Tariff Board says so. ") The 
Tariff Board does not say so. I shaJ.l prove to the satisfaction of the 
Honourable Members if they will allow me to put my facts and my argu-
ments, and I hope to convince them, that the Tariff Board does not say 
so. I only hope that Honourable Members will have a little patience and 
will keep their minds open. I hope and I venture to say that I shall 
succeed in convincing you. 

lItr • .Tamnadaa M. Mehta (Bombay City: Non-Muhammadan Urban): 
Do not prophesy. 

Mr. M. A. • .TiDDah: Unless of course you close your mind.s or unless 
they are closed already. I believe they are 80 far as the Whip is con-
cerned. But anyhow I do not really want, Sir, to' introduce any kind 
of heat or passion into this deba\'e. I do not wish even to take any 
notice of some remarks which were made by Mr. Birla, except that r 
would only say that in his calmer moments when he revolves in his mind 
wha.t he has said he will regret it, and I think it was not befitting the 
dignity of a man of the position of the Honourable Mr. Birla. But I do 
not want', as I say, to indulge in any kind of personal recrimina.tion. Nor 
do I wish to in\'roduoe any heat or passions. I.-et us calmly consider the 
subject. We have got three proposals before us. We have got the Govern-
ment Bill of differential duties. We have got the amendment of my 
Honourable friend, Mr. Chetty, of weighted averages, with this qualifica-
tion, that there should be a basic duty and an additional duty, an additional 
duty liable to increase or decrease; and if I may ta.ke the liberty, I congra-
tulate my Honourable friend, Mr. Chetty. His was a reasoned speech. 
His \fas a fair and frank statement of his case and he advocated his case 
ably. But I hope tha.t I may be able to a~  him where the serious 
flaw is in bis proposal. • 

Well. Sir, to get back to my point, is this Bill Imperial Preference ~ 
~  Sir, 8e I unde1'8tand Imperial Preference, i'I; is not a new thing. It 
~a  been dealt with at very great length by the Fiscal Commission in their-. , 
l ( 890 
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Report, and if Honourable Members will take the trouble of going through 
Jt carefully they will find that, boiling it down as far as one can, it means 
this. . ~ e idea. underlying It scheme of Imperial Preference is that the duty 
on 1?rItlsh steel if'! so low complU'ed to that on foreign steel that duty-paid 
BritIsh steel is able to undersell duty-paid foreign steel. Will that be 
the case here? Certainly not., because the foreign steel will still be 
imported duty·paid for Rs. 7 less; and the home steei only reqqires Rs. 120 
8B the fllir soIling price, while the British steel under the differential system 
of duties which is embodied in the Bill cannot be imported duty-paid for 
less than Rs. 123. Who gets the preference? Is that Imperial Preference? 
(Several Honourable Members: "Yes, yes. ") I sha.ll have to learn it. 

I 

Mr. Jamnadas M. ~ a  You might begin now. 

IIr. II. A •• JlnDah: Well, I am not going to learn from Mr. Jamnadas. 

IIr. Jamnadas •• Mehta: LearD from Sir Charles Innes. 

Kr. M. A. Jlnnah: Mr. J amnadas, I  know, because he carries a few 
books under his arms, poses as a great economic authority . 

• lIr. Jamnadas M. Mehta: You lU'e a greater autbority. 

1Ir. II. A. Jlnnah: No, I am not. I am asking you, where does the 
preference lie? Is that. Imperial Preference? Now the Fiscal Commission 
in their Report, having dealt with this question, refer to the position of 
this Legislature and they quote from the Report of the Joint Select Com-
mittee and they say that this was the position laid down by the Joint 
Committee as to the position of this House. This is what the Joint Select 
'Committee on the Government of India. Bill Bay: 

"Whatever be the right fiscal policy for India for the needs of her COllIUlDera 
as well as for her manufacturers, it is quite clear that she should have the same 
liberty to coDliider her interest. !l's Great r~ a n  Australia, New Zealand, Canada 
and South Africa. In the opinIOn of the Committee, therefore, the Secretary of 
State should as far as possible avoid interference on this subject when tlie Government 
of India and its Legislature are in agreement ~d  they think ~  his ~ er
vention, when it does not take place, should be 'limlted to safeguardmg the mter-
national obligations of the Empire or any fiscal arrangement within the Empire to 
which His Majesty's Govl'rnrnent is a party," 

Having quoted this paragraph the }'iscfll Commission proceeds: 

" In his despatch of the 30th June, 1921, the Secretary of State said that on 
behalf of His Majesty's Government he had accepted the principle recommended by 
the .Joint Committee in'this passage. It is true that some doubt may be aroused 
by the words 'any fiscal arrangements within the empire to which His Majesty's 
. Government is a party.' But we have explained that Imperial Preference as 
hitherto a ~ed and as understood by us cannot involve any dictation by His 
a e ~ (lovernment to any portion of the Empire. The convention which the 
Secreta'ry of State has undertaken to establish gives, it is true, no assurance that a 
pohcy f;"vou.red by the. Indian Legislature will necessarily be ~d ed  ~  rt d~  
we think give a practIcal assurance that no fiscal measure which the Indian r,egtl' 
lature dc'.es not approve will be IIdopted in India. Any fear, thprefore. that 
particulal' applications of a policy of preference can be made contrary to the wishes 
of the Legislature appears to us to be illusorY. Nevertheless we would put the 
matter heyond all possible doubt by asserting as our third principle t.hat no . prefer-
ence should be granted on any commodity without the explicit approval of the Indlfll/ 
Legislature." . 
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[Mr. M. A. Jinnah.] 
Sir, then in paragraph 262, whioh is very short-I do Dot want to read' 
these paragraphs to you, but I think I ought to make the position clear-
it is said: 
"We recognize that the question of Imperial Preference is one which can only-

ba determined in accordance with Indian opinion, and that the Indian view can be 
best ascertained by a reference to the Council of State and the Legislative Assembly, 
without whose' free consent DO 8uch policy can be adopted. We feel confident that 
the Indian Legi81ature will consider the obligations of India in this matter," 

and so on. 

Now, Sir, this was a report, which was made in Hl22. Here, Sir, I now 
turn to the Government, and I turn to Sir Charles Innes. When Sir 
Charles InneR introduced t.rus Bill, he naturally of course,  very cautiously, 
did not explain the position of the Government with regflrd to Imperial 
Preference, although the paragraph 105 in the Report of the Tariff Board 
refers to that question; and he did not makp the position of the Govern· 
ment clear, even after the Bill was introduced and even after· the discussion 
took place at t,he time when the motion was that the Bill be referred to a 
Select Committee: Sir Charles said that that matter would be threshed 
out in the Select Committee. Up to the present moment, Sir, we have 
not got R clear idea from the Honourable Member speaking on behalf of 
the Government of India on this point. I therefore ask him to make this 
position clear. I would ask the Honourable Member to make a. !:1tatement 
on the Boor of the House on behalf of the Government. It is entirely an 
Empire sentiment; and in the terms of the Report of the Fiscal Commi3-
sion, no legislation involving Imperial Preference ca.n be underta.ken without 
the consent of the Central Legisla.ture. I say that this does not embody 
the principle of Imperial Preference. 

The next point is, is this British preference as such? Now, Sir, the, 
position seems to be this. The Tariff Board-if you will read the Report 
and analyze it,-takefl this view-and remember, after all, the Tariff Board 
is an expert body. The Tariff Board has been at this businetnl for over· 
three years and a. half. The Tariff Board sat over thi9 particular inquiry 
with which we a.re now concerned for eight months, and the Tariff Board 
have made their recommendations and put forward their scheme. Ordi-
narily, Sir, it will be very difficult for anyone to say that that scheme should 
not be accepted, unless you finel that it was fundamentally, radica.lly, wrong' 
on t.hc face of it. You cannot say-and I do not venture to say-that any 
of the three schemes which hold the floor of the House to-day are perfect. 
My friend. Mr. Jamnadas, said that the Acheme is specula.tive. Well, has 
anyone ever heard of any hypothetical scheme which did not involve a 
certllin amount of speculation? How are you going to control, for certainty, 
all the factors in any scheme of this character? Is Mr. Jamnadas's scheme 
no* ,peculative? How do you know for certain that those factors will 
rema.in absolutely stat;ionary for seven years? Every hypothetical Bcheme 
must be speoulative. Very well. Then, what is the good of saying that 
it is 1\ spe(miative Acheme? The Tarifi Board, who examined a number 
of wit.eSSeB, who examined various documentA Rnd papers, after eight' 
month!! of laborious work, for whioh I have no hesitation in congratulating 
them most warmly (Hear, henr)-have put forward a scheme before the 
Government. The Government, I take it, have also examined it. bad as 
the/Q'pvernment may be, incompetent as the Government msy be .. But 

~ .. I"have examined it, and they dare no'\; touch a single word of it. They 
~  .. We will give effect to it ". Now, Sir, I do not say that this scheme-
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is perfect. I do not know what my Honourable friends here would have" 
suggested if they had been members of the Tariff Board. I do not know 
whether, if my Honourable friends on this side had ee~ on the rea r~  
Benches, they would have overruled this soheme and started s new one 
and put it before this House. But, Sir, I think it will be conceded that 
it is a matter that requires a. great deal of investigation and a great deal 
of consideration before you turn down a partioular scheme which has been • 
evolved after eight months of labour by your Tariff Board. N"ow, Sir, 
we haV'e got this scheme. What is the scheme and what is the objection 
to the scheme? As far as I have been able to gather the only objection 
that embarrasses the minds of some Honourable Meml;ers-it does at first 
sight embarrass one's mind-is that i\; savours, it smacks of British pre-
ference, not Imperial Preference but British preference. Well, Sir, let 
us examine whether this is British preference Or whether it iR in the interests 
of India. If I WRIl convinced in my mind that '!ihis was Imperial Prefer-
ence, if I was convinced in my mind that this was British preference as 
such at the sacrifice Or at the expense of or against Indian interests, I 
would be the first to vote against this Bill without hesitation. But is that 
so? First of all what does the Tariff Board say? The Tariff Board say' 
this: (Mr. O. B. Ranga [yer: "Page 58. ") No, Sir, you must not mislead 
me; where they talk of Imperial Preference, this is what they say in 
paragraph 105: 

"It may be l'rged that a system of differential duties in the form suggested 
involvlIII the adoption of Imperial Preference in relation to steel. In the sense that 
our propOllals necessarily imply a definite decision on the question of policy, auch:. 
a statement of the case is incorrect." 

(Mr. Jamnadas M. Mehta: "Go on. ") Yes, Mr. Jamnadas, I will: 

. "In our Chapter on the pril.'8 of imported steel we have already explained that 
while we have some grounds for confidence in the stability of future pric81 of 
imported British steel, the future price of Continental steel is wholly uncertain. 
We contemplate that in the proposed scheme of differential duti8l, the duties on. 
British steeJ.e will be definitely fixed for the period of protectioft and thOle on 
Continental steel will be liable to Itariation. At what point the prioes of COD" 
tinenta! steel will staltilise and whether there will then be' any difference between 
the duties imposed on Continental and British steel are mattel'll which depend on 
the future play of economic forces, and which cannot therefore be foreseen." 

I think, Sir, that Honourable Members do not appreciate the position. The 
position is this: if you read the whole of this Report you will find that 
'lihe Tariff Board has dealt with the position of British prices and Con-
tinental prices. They have after careful considera.tion come 'to the conclu-
sion that British priceR are more or less stable and I shall prove that in 
a. minute. They have come to the conclusion that Continental steel prices 
are not Eltable; and let me t.el\ you that fluctuations took place to the extent 
of £5, £4 and £3. "Why?" ;V0ll will BRk. T Elhall explain that. They ~  
that Continent,al steel prices flre so fluctuating that it is not .a stahle 
market, flO far as Cont,inent.n,l I'Iteel is concerned. The main causeR nro 
depreciation of cxrhange Hnd dumping and, Sir, I submit with gT<'st respect. 
to ~ Honourable Members that they have not yet quite apprefliBted 
theRe CHuses, rn n~ and exchange depreciation are the causes. How 
long will theRe continue? These are fRet,s. How long it will continue 
the Tariff Board say, " We do not know". Now, let me proceed. ,  _ .. 

Pandit Kotila! :Nehru (Cities ,of the United Provinces: Non-Muham.; ... ' 
mRdan Urban): Whnt is the f,et? If the Tariff Board do not know any-( 
. thing about it, what are the facts? . 
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lIlr. X. A. JiDnah: The faCt therefore is that it is necessary that you 

should Pllt an additional duty which will be liable to be reduced as the 
prices stabilise. I do not know whether I have made myself clear. 

lIlr. O. S. Ranga Iyer (Rohilkund and Kumoon Divisions: Non·Muham· 
:medan Rural): I am afraid not. 

Xl' .•• A. JdDDah : Very well; I shall try again. What the Tariff Board 
:says is this: it is a case of dumping; it is a case of unfair competition. (An 
Honourable MembeT: "How?") I shall prove it if you like from the 
.evidence that was taken by the Tariff Board. Before the War between 
the prices of n~ nen a  steel and the prices of British steel the difierence 
was 5 or 10 shillings. I will prove it from the evidence of Mr. Anandji 
:and Mr. Trivedi. I have got it here. Of oourse now that Germany and 
Belgium have stabilised exchange to that extent speculation haa dis· 
appeared; but France has not. The Tarif! Board say a~ this additional 
-duty over and above the basic duty is necessary for this unfair competition 
and dumping.. I shall satisfy you that that ·is the line of argument of 
the Tariff Board; and as soon as n~ nen a  steel gets back to its normal 
state and prices are stabilised, that is to say, when there is no dumping 
and no depreciation of exchange, which two grounds of course give them 
an advantage and enable them to sell at lower prices. When prices have 
become normal, there will be no need for an additional d ~  The moment 
that stage is reached, this so·called British preference will not exist, as 
the additional duty may go. I say it is a differential duty which I say 
any country is entitled 'lio resort to under given con!iitions and I shall 
prove to you that other countries have done it .... 

lIlr. B. X. Shanmukham Ohetty (Salem and Coimbatore cum North 
Arcot: Non·Muhamm;ldan Rural): Mj.l.y I ask the Honourable Member, 
if 'lihere is unfair competit.ion between Britain and the Continent, why 
should we be called upon to equalise it? 

Xl' .•. A. ~ a  r am very much ~ ed to my n r~ e friend, 
Mr. Shrmmukham Chetty, for putting that question to me. I will tell. 
12 N you why, because we want to sell our horne steel, and it com· 

OOR. petes with both half and haH. Remember that Tata Steel has 
got t.o be sold. Against whom has it got to compete? Is it only against 
British steel? No. Is it only a.gainst Continental steel? No. If Con· 
tinentoJ steel is dumped here and there is an unfair competition. how will 
you get a fair selling price of Rs. 120 for home steel . 

lIlr. Jamnaciaa JI. Jlehta: By bounties. 

lIr .•. A. Jinnah: Yes, I will come to the question of bounties in a 
'minute. My friend Mr. J amnadas is very keen on bounties. 

Xr. B. X. Shanmukham Ohetty: By putting a duty on the weighted 
'average system. ' 

JIll X. A. Jlnnah: I quite see the point of my friend Mr. Chetty. Even 
my friend Mr. Chatty in his weighted average system has followed this 
principle, namely, that he is putting an additional duty; but he is puthlng 
an additional duty on both British a.e well as Continental steel. There-. 
fOIll, he is not n ~ penalising the ContinentBl steel that deserves to be 
p'enalised, but he IS also penalising British steel a ~n  whioh there is 

~  no case of. dumping or n ~ ~ e ~ n  He ~ n  therefore, he has 
'-achieved hIS obJect by Bvoldmg the Idea of Bntlsh preference. But he 
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.fails in achieving his object, and I may answer him a.t once although I 
am taken away from my line,-I don't mind it,-he does not a.ohieve his 
object a.t aJI, because once you have British steel which comes in duty 
paid at-Rs. 129 and Continental steel at Rs. lIl,-that will be the ca.se 
under his scheme.-you will at once raise the price of steel because you 
have British steel which cannot come in for less than Rs. 129, and Rs. 129 
which you are fixing is not necessary for the protection of Tatas, because • 
the fair selling price which we have to secure to Tatas is Rs. 120. Why 
do you want Rs. 129? Who will pay the difference of Rs. 6 between 
Rs. 128 and Rs. 129? Who will pay that difference? It is the con-
sumer who will pay it and I shall satisfy my friend that it 
will mean Hs. 48 lakhs to the consumer per year on this and fur-
ther on the fabrica.ted. steel. I will give you the figures in a minute. Not 
only that. If the British steel cannot be imported duty paid for less than 
Rs. 129, the Tatas will put up their price. Who will pay for it? There 
.again it is the consumer who will pay for it. Why? It is .not n6cessary 
for the protection of Tatas to give them Rs. 126 or Rs. 127. We want to 
secure to Tatas Rs. 120 fair selling price. Then my Honourable friend 
will say .. Oh; the consumer of Continental steel will benefit". But will 
he benefit? Will he get the Continental steel which will come here 
duty paid at Hs. 111, for Rs. 112 or Rs. 115? I will prove to the House 
r ~ the records that the consumer will have to pay very nearly as much 
as tho price of British steel, and if that is so, what is the result? The 
consumer has to pay Rs. 6 more for British steel; he will have to pay 
more than Hs. 120 which is the fair selling price of Tatas steel. /lnd he will 
have to pay for Continental steel very nearly the same price 8S for British 
steel. Do Honourahle Members realise wha.t will he the consequence of 
it? Who will suffer? It is ~ consumer. And if I am right-a.nd I 
.will show you the flgures.-I venture to say. it will go up to several 
crore!! of rupee A in soven years. Do VOll want the consumer to be burden-
ed with t}lis unnecessary burden? With what object? Merely to avoid 
so-called Imperial Preference. 
. .. 
Pandit lfUakantha Das (Orissa. ~ n  Non-Muhammadan): What 

is t.he approximate amount in one year? 

Mr. M. A. nna~  If I go on answering questions, Sir, I shall pro-
bably take the whole da.y. . . 

Mr. Pres1dent: If the Honourable Member does not wish to answer 
questions, he must not nisume his seat. 

~  M. ~  ~ nna  I ~e  did not know what the question was, but 
I do··not thInk It really anses out of the point that I am now discussing. 

Mr. President: The Honourftble Member need not give way if he does 
not want to answer questions. 

Kr. K. A. Jlnnah: I am always glad to give way, but I do not think 
I should answer questions if I give way; it is for me to consider whether 
I should answer them or not. • 

Well, Sir, to proceed further. I will finish with the paragraph which 
I was reading. This is what the Tariff Board says: 

. "O?r inqu.iry is co?fined to e n ~  issues, and if the system of differential dutiee 
IS ~e ra e tn. the. n er~  of India on. economic grounds for the adequate J'I'O-V-
taction of Indian Industrlel ~~d for. a. fair ,adjustment of the burden involved, "'. . 
do not feel debarred hy pohtlcal oonslderatlons from recommending them." 
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[Mr. M. A. Jinnah.] 
(An Honourable Member: "What are the political considerations?") The 
Political oonsidera.tions are these, that y6u would think it is preference to 
British steel. 

Mr. O. S. BaDga I,lr: No, it is British preference. 

Kr .•. A. JiDDah: No, no, and bncause there is a difference made 
between the amount of duty that is imposed on Continental steel and the 
amount of duty that is imposed on Bri':ish Rteel, therefore it is British 
preference, and therefore. although it may be sound on ecc.nomic grounds 
and in the interests of India necessary. still you will not have it? (Honour-
able MemberB:. "No, no.") 

P&Ddit xotnal lfebru: The thin end of the wedge. 

Mr. ·X. A. JlnDah: Well, Sir, when I am told that although it is in our 
interest. that n.lthough on economic grounds it is sound and for the benefit 
of this country 

Pandlt lIot1l&1 If.bN: You do not admit that. 

Mr. II. A. JiDDah: My friend Pandit MotHaI says it is the thin end 
of the wedge. Thin end of the wedge or not. it is for our benefit, if it is 
BOund economically and in the interests of India, if you still say that you 
will not have it (Honourable MemberB: "No, we will not have it"), then. 
8ir, standing here aloJ.1e, I will h8.ve it. 

Itr. J&mIl&W X. Xehta: Have it. 

JIr ••• A. J1DDah: If it is in the interests of my country 1 will ha.ve-· 
it. (An Honourable Member: "That is the point".) That is the point, Sir, 
and let this House decide whether t,hat is so or not. Do not start with 
this thin end of the wedge argument. Is it for the good of India? (An 
Honourable Member' "Yes.") If it is for the good of India, tlten I will 
support the measure, and whoever does not support. cu. go into the other 
iobby. If it is against the interests of India, I will not support it. 

I want the House to come back to the point. Perhaps I will read to 
you a.t once now, if I ca.n. possibly get back to the issue, the words of a 
very grertt authority in Bombay, a. merchant prince, who presided over the 
Indian Chamber of Commerce. This  is what he said. (An Honourabkl 
Member: "Who iR t.hat?") Mr. Lalji Naranjee. Do not prejudge him. 
This is what he says: 

"You will all, I hope, agree with me when I say that sound economics C&IlDot 
be a~ on mere sentimentality, and that emotional arguments are never to be· 
introdQCed in a discussion of economic subjects. In economics two and two will 
always make four, nnil it does not matter if the two on the other side is either' 
;rndian or foreign." .. ''' .. ~ 

Now, Sir, I want, UlC TIOIlA(, to get to thnt frRme of mind. and if vou 
get to thRt frnme of mind, then I will sny this. Our posit.ion really' in 
this HOURe if! thiR. Wf' have got three proposalI' before UB, and we have-
got, to select the beRt. That. iR the position in which this Houl'le if! placed 
to-dny. (An Honourable Member: "Which iR the best?") That, iR the 
poinkand tha.t is for you with :vour intelligence to decide. Yon exerciRe 
YOIll'flltelligence 9.Jld decide and vote as you think best. (An Honourable 
'\!em.b8'l': "We do. ") Very well, then let UR proceed. Let us ta.ke the· 
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first proposition now. Supposing it was a question of quality, would you 
differentiate or not? Even Mr. Jamnadas says "yes". And nobody can 
object to it. Now, first of all, let me put it before the House. It was 
said: "Oh, but st.andard steel comes from the Continent: what about 
t.hat?" . (An Honourable Member: "Yes.") Yes. How much, will you 
tell me? (An Honourable Member: "As much as you want:') Let me 
tell t,he Honourahle Membpr that during the last so many years even 
Mr. Trivedi in his examination stated that he had only one order given to 
him. And let, me e'Cl1mine how much of the standard steel comes to 
India. 

IIr. Gha.nshyam Das Birla (Benares and Gorakhpur Di."isions: Non-
Muhammadan Rural): May I interrupt, for one moment, SIr. I want to 
inquire whether, except in 'structural sections, there is anything like stand-
flrd or non-standard quality. 

1Ir. :II. A. Jinnah: I am going to answer that question in a minute 
and I am on that point now. I say we have got very definite figures. 
British steel of thesp four classes, with which we a.re concerned, imported 
into India is about 86,000 tons and the Continental steel which is imported 
into Indio. of theae four classes is 271,000 tons. (An Honourable Mem-
ber: "What is the Indian production ?") Well, india produces at the 
present moment 380,000 tons. Out of that you may deduct the rails-I 
think they are about 195,000 or 200,OOO-and that leaves 180,000 tons. 
Out of 180,000 deduct the tin ba.rs and galva.nised sheets, which at present 
India produces and thus it would leave about 125,000 tons of these four 
olallses-l believe I am correct-and India will probably with its increased 
output do 80 by 70,000 more. But to get back to my point, we have 
271,000 tons of Continental steel. Now, the question is, first of all, how 
muoh of this 271,000 is standard steel? Let us consider tha.t. It has 
not been. Sir, up to the present moment, put before this House, even 
with any show of apI!earance, that any portion of this 271,000 tons com· 
prises stBlidard stool. Has anybody put it before the House-except for 
the ip86 dixit and..the assertion of Mr. Birla? Why does he-say that? 
The question is. why does he say t.hat? Ha.s he got the figures? Has he 
given the House a.ny explanation why this inference is to be drawn? He 
savs: "Oh, standard steel comNI from the Continent and therefore it will' 
be penlllised.)· 

(On Mr. Birla rising again.) 

Kr. Prelldent: Order; order. I want the Honourable Member to pro-
ceed. 

Kr. :r.t:. A. Jinnah: Now, Sir, the position. is this. We ha.ve got four 
classes: Rtructurals, bars, plat,es, and black sheets. The question of 
standard steel does not arise in the case of black sheets. It also does not 
arise in the case of bars and plates, ,mostly non-standard, except a few 
thousandR. The Bame may bf' !';sid of IItructurals. So there is (l, very small 
a.mount of Rtandard steel with regard to the class plates. It will p!-oba.bly 
be a few thOWland t,ons. Then you find a ~  thousand t,ons in tho struo-
tural materials. You find,· thprefore, that if you take the bars, they are 
111,000, Rtructural mat.erial 96,000, plateR 28.000, black sheets 36,()()(). 
That makes 271,O(}(). Now tho structural 96.000 A,re non-stRndard barring 
a few thousAnd. The bars arc pra.cticnllv the, whnle,. nmount, non-stalfd:'J 
nrd. Thp plntes fI few thousand out of the 28.000 nfE' !<t,flndard, t,he res!} 
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-are non-standard. And the black aheets 36,000 altogether non-standard. 
"Therefore, nearly 00 per cent. or more than 90 per cent. of the Continental 
steel is non-standard. My Honourable friend says "How?" (An Honour-
able Member: "He said 'No'.") Well, but I have got these figures here. 
, Mr. Birla at any rate did not give us any figures. I am at least giving some 
'figures to the House, and I am perfectly willing that you should put me 
right if I am wrong. Now, Sir, if that is correct, then my first proposition 
I5tands, that, on the principle of different qualities, would you not be 
justified in differential duties being imposed? Would you or would you 
n ~  (Lieut.-Oolonel H. A. J. Gidney: "Certainly.") Very well, that is 
pomt No. 1. 

Now, for 'Point No.2. Would you or would you not impose a c1iffer-
-ential duty if I satisfied you that this is a CR·se of dumping, of unfair 
competition? You will not do it even if it hurts you? Very well, don't 
do it. (An Honourable Member: "It doesn't hurt. ") Now, I will show 
you that it does. I will explain it to you in a minute. I will give you 
first of all the figures: see whether it is dumping or not. You find Con-
-tinental imports in 1921-22, 176,000; in 1922-23, 261,000; in Hl23·24, 
243,000; in 1924-25, 808,000. (Mr. JamnadaB M. Mehta: .. Shouting does 
not make an argument. ") Well, Sir, impertinenoe is no argument. An. 
interruption of this oharaoter does not help anybody. When my Honour-
able friend was speaking. I did not say that he was shouting. Does it do 
any good? Why cannot you preserve some dignity? (Sir Darcy Lindsay: 
.. Hear, hear. ") You find that the Continental imports in the year 
1924-25 went up to almost double. Is that, Sir, dumping or is it not? 
(An Honourable Member: "It is not dumpirig. ") Well, Sir, now, 'what 
does the Tariff Board say? You will find what they say a.Eout dumping 
in para,. 129. They say: 
"The Steel CompanY'8 propo8al for the introduction of ".Anti-dumping" 1egisla-

tion does not require lillY detailed disI'uSBion ..... The ('laim is partly blfsed 011 the 
statement that the price of English railB offerea in India has been below that at 
which similar rails have been BOld to English railwayB. ~ in accordancp with 
ordinary bUBiness pra.ctice, export prices of rai18 and other kinds of steel even 
before the war were lower-than t.he home prices and we have discounted this feature 
of the European 8teel market by basing our proposals on export prices. Further, 
the effect of the depreciation of Continental exchanges on import prices has been 
met by our proposal of additional duties on steel of non-British origin. The objects 
which the Rteel Company has in view will, therefore, be attained without the e!lact-
ment of n Rpecia] anti-dumping measure. In any case, as we have already pomt&d 
. out, in Chapter VI. we believe that, under the existing commercial treaties, the pro-
posal, ill the form in which it has been presented to UB, is not pract.icable." 

You \\;}1 find in pnragJsph 95 the Tariff Board again deal with the question 
<>f ·dumping. ThiA is what they say: 

"But, in any caso, we consider that ~ system of bounties, wh.i1e it may .t? ~e 
extent protect tho Indian industry agalDst 10Rses due to foreIgn competltton, 11 
not, nearly 80 offect.ive In preventing .nfair competition, 68pecially where it is 
aided by the uncertain factor of a depreciating exchange." 

ere ~r  t.he Tariff BOArd had bebrethem the evidence of dumping, 
and now let me refer you to the evidence of dumping. You will find 
it in the evidence of Mr. Anandji Haridas. Sir, jf I ma.y say so, I have 
read bis evidence Bnd he has created an impression upon my mind tha.t 

.. he has given his evidence frankly, honestly and against his own vital 
,.inte'!'ellts. beoause he is one of the biggest dealers and therefore what "te sa.ta is not so much in his own inteJ'eRt as in the interest,s of India.. 
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He actually advised the Tariff Board to take steps against anti-dumping. 
This is what he says in his evidence.: 

"Mr. Anandii: That is what I said. But there is this addit.ional difference that. 
r want to make between British steel and Continental steel by having a higher dut,. 
on Continental eteel-caU it dumping duty or anything you like-and that duty shall 
be with the Government of India for payment to the Steel Company whanever , 
there is a fall in prices. 

Dr. Matthai: When you have a general scale of duties, you have a fund out of 
which bounties may be financed. 

Mr. Anandji: I don't want to put the same duty on all steel. 

Dr. Matthai: WI! are doing that. This would simply mean an extension of the· 
.cherne. 

Mr. Analldji: Distinction between countries with a depreciated currency and" 
England. 

Mr. Matthai: Germany has not got a depreciated currency. I understood you to· 
mean that on the one side there was to be a duty for  Great Britain and on the 
other side a duty· for all the other countries. 

Mr. Anandji: I was wrong there. I would make a distinction between England· 
af1d the Continental countries." 

Sir, Mr. Anandji hus shown by ~e  also what the position is. Well, 
Sir, if the case of anti-dumping is proved-at least proved prima facie-· 
the Honourable Members will say, Of Oh, if it is a case of anti-dumping, 
why not call these anti-dumping duties?" That would be the next ques-
tion, .. Why not call them so? In that case we do not mind the: <lifter-
enoo.". That is what it comes to. Again I would refer the Honourable 
Member to the Report of the Fiscal Commission and also to the steps 
that have been taken by other countries on these lines and see how it 
is possible, having regard to the oommercial treaties, to make out a. 09.8e 
of anti-dumping. It is a very difficult C8se to make out having regard 
to the terms of commercia.! treaties between diff&rent nations. I have 
got one instance. Australia. all of a sudden discovered that we were 
sending ptg.iron and cricket hils there. Th(\ theoretical ratio in India, 
is 2Bh. I do not want to go into the exchange question here. 

\ Jilr. Ohaman Lall (West Punjab: Non-Muhammadan): That is where 
two and two do not make four. (Laughter.) 

IIr. II. A. Jinnah: Because it is not an economic question. 
It is the ourrenoy polioy. What was done was this. The 
Australian Government imposed an anti-dumping duty on Indian pig-
iron and cricket balls because the exchange value at that time was lB. 4d. 
to 18. 6d. So the Australian Government thought that our exchange had 
depreciated to suoh an extent that we were entering into unfair com-
petition with rega-rd to pig.iron and cricket balls. It was then pointed 
out to the Australian Government that this was merely a. theoretical ratio 
of 28h. and that they had gone wrong. Subsequently, Sir, they repealed 
the measure whioh they enacted. I put it to you, therefore, is it or is 
it not a very difficult thing to establish a. case within the strict tetms of 
the treaties? You have got to prove bo the hilt that the country which, 
is entering into unfair competition or is dumping its goods is doing so in 
India at a oost lower than the cost prevailing in its own market or in that 
country. It is a proposition which it is very difficult to prove to the 
hilt. The Tariff Board. therefore-I say all credit to them-get routtd 
and say, II We are satisfied that there is dumping; we 8resatisfied thatl 
there is unfair oompetition; and we can do it by this method withou1 
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.creating any hue and cry or any further difficulty and we shall so recom-
mend.". I really therefore ask you to dismiss from your minds this idea 
tha.t this is really not in the interests of India. If it is 80, then let us 
_ . examine it now. 

Of the three suggested methods I will take first of all the scheme of 
Mr. Jnmnadas Mehta. Well, Sir, he does not find a supporter in his own 
c.amp in Mr. Chetty except a half-hearted support. Certainly he does 
not find a very warm supporter in Mr. Birla and when you have the doctors 
differing I think the pll.tient ill in danger, and I hope that Mr. J arnnacias 
Mehta will reconsider his position and not press his scheme. Now, Sir, 
Mr. J amnadas Mehta's scheme is this. He says, put a duty or tariff cum 
bounties. He says that bounties should be given in respect of these four 
.01as86s. He says, .. I put forward before you a. splendid sooeme. Never 
mind the Tariff Board. They worked ov&r it for eight months, they ma.y 
be experts but they have all gone wrong. I arrived in Delhi in Janu8l'Y. 
I ha.rdly sat in the Select Committee owing to the obstructive attitude 
. of Sir Charles Innes who delibera,tely prevented me because had I teen 
present it Was a lost game to him.') Howver much I may differ Nom 
Mr. Jamnada.s Mehta I respect his views and have always held that by 
temperament and constitution he is a constructive genius. When he gets 
exuberant he becomes a destructive genius. He to his credit puts forward 
8. constructive scheme. I am always open to conviction. J really have 
paid a great deal of attention to it: I have carefully considered it. I 
have spent a. lot of time over it in trying to understand it. These an 
my diffioulties and I put them before you to consider whether I am right 
. or wrong. Mr. Jamnada9 Mehta says, .. Give I!. bounty on these four 
classes. " He says that the receipts from proteotive duties will come to 
Rs. 65 lakhs. I do not think that that figure is quite COJTElct: I think it 
is about Rs. 56 lakhs, but that does not matter. It is a few 1akhs here 
and there and when weR,re putting up a scheme in Sf hurry a few 1akhs 
do not matter. But I will take his own figure of Rs. 65 lakhs. He SIlYS, 
you eRn givc Rs. 25 lnkhs out of this for bounties. WeB, that is sub: 
stant,ifl,lly correct. but in the last year-we a.re thinking of 7 years-it 
may be 11 liWe more. But when you do that, what is the object, what is 
the principle underlying this protection that you are n~ to the steel 
industry? Is it merelv for the benefit of the Tatas or is it for the benefit 
of the illdustry? The'Tariff Board say this in paragraph 144 of their report. 
But, first of a11, I put this queRtion to you. Do you agree with me or do 
you not, that the first principle is that the protection Rhould be discri-
minating? If it WAre left perhaps to some of us, and if we were in charge 
of the Government we might adopt a very different policy. I do not 
however wish to open up that question, but I will Bssume for the purposes 
of this' Bill that the policy of protection should be niscrimmating Rnd I 
find toot that principle WAS endorsed by my Honollrllble friendR PsmlH 
MHdan Mohan Malllviya and Mr. Birla in their dissenting minute on the 
FiRcul CommiRsion Report. 

lIr. GhaDab.yam Du Billa: I never Raid that. What, I RAid was that 
p.rotection is always discriminating. 

\ a n ~ Kohan Kuavtya (Alluh".ba.d Ilnd Jhansi Divisions: Non-
• {uhammadan Rural): I was n ~ on the Commi8sic:'tl. 
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JIr. Ghanshyam DaB Billa: In our note of dissent we did not subscribe 
ttc the qualification of •• discrimination ", We said protection is always 
. <liscrimina ting, 

Mr. II • .4. •• ~a  Anyhow, I think a~ so far as my Honourable 
friend, Pandit Madan Mohan Malaviya, is concerned, he has never disputed 
H . 

Pandlt Madan Kohan Kalaviya: Protection is a a~  discriminating. 

JIr. II • .4.. JliIlDah: I will just point out what the dissenting minute 
'says. I do not an~ really to take up the time of the House over thia 
point, but this is what is said: 

"While we agree that the policy of protection should be applied with discrimina-
tion, we do not think that any qualifications or limitations should be made a con-
dition precedent to its adoptIon .  ,  ,  .  , We share the concern shown in the 
Report for the interests of the consumers, and we agree that the policy should be 
applied in such a manner as to reduce the burden on the consnmer to the minimnm 
necessary (Some Honourable Members: "Hear, hear.") for the purpose of carrying out 
the object in view. (An Honourable Member: "Quite right.") In the present 
-economic condition of India, limitations in the interest of the consumers are neces· 
sary, but we anticipate that if immediate effect is given t() the policy we recommend, 
India will begin to grow economically prosperous within a reasonable period of time." 

'Therefore, I take it tbt there is no dispute, at any rate so far as this Bill 
is ooncerned, that the protection must be discrimina.ting, that the pro-
tection must not be excessive but what is necessary and that it must be 
given having regard to the general well-being of the community. Now, 
Sir, what is the idea of giving this protection? Do you want this industry 
to develop, to increase, to flourish, or not? Do you think that new firms 
will not come in?  The Tariff Board in paragraph 144 of their report deRo! 
with it and they distinctly contemplate .. ,. (An Honourable Member: 
.. Give them also protection ".) Give them also protection-that is exactly 
wha.t I am trying to do which you are now by your system of bounty 
depriving them of. Lct us see what will ha.ppen according to Mr. 
Ja.mnadas's schemp" We have got Rs. 25 lakhs which according to 
Mr. Jamnadas will he suffi'cient to pay as bounties to the Tatas on these 
4: classes of goods. But remember we are thinking of 7 years and suppose 
new firms come in. (An Honourable Member: "What time will they take 
to develop?") (Another Honourable Member: "10 years",) I do not want 
to indulge in this sort of discussion, but if you are going merely to treat 
everything that the Tariff Board says as unsound, then it is impossible to 
argue. Yvu must at least take certain data and certain findings of the 
Tariff Board for the purpose of your discussion. The Tariff Board seriously 
PArneRt,):v rPllBon it, out !lnd in their reasoning they say that one of ~ 
object.s is t.o att.ract fresh capital. One of the objects is that new firms 
should come in, and if they do come in, will they or will they not be entitled 
to n ~ under Mr. Jamnadas Mehta's Bcheme? (An Honourab7e 
Member: "Certainly. ") (Another Honourable Member: "It will be 10 
years.") (Some Honourable Members interrupted). 

lIr. President: Order, order. Mr. Jinnah. 

IIr .•. A. J'innah: ~e  us curry this on a little further. If the produc-
tion goeR on increasing-the Tata's production must go on increasing, and 
if new ~   ~ e in, will not the imports decrease? (An HOnrJUf'a51,,-
M ember: No. ) Of course, they must decrease. If the imports decrease; 
whnt will happen to your revenue? Will it not decrease? You start in .... 
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the inverse process. As you go on, your new finns will come in. Your-
production will increase daily and there will be more and more competition. 
Look at the rails. l.'he whole of the British rails have ,been displaced by 
the Indian steel rails-about 200,000 tons. What is the good of saying 
that imports will not decrease? Look at the fish-plates and galvanised· 
iron sheets. You have already reached 14,000 tons. The whole of the 
galvanised iron was supplied by England. You are now n ~ n  14,000-
tons of galvanised iron. The imports must decrease and will decrease. 
Otherwise there is no mea.ning in this protection at all. Your revenue 
must decrease also. If your revenue decreases, where are the protective 
duty receipts. What will happen to them? 'l'hey will all go down and 
the claimants for bounties will increase. Where will you get the money 
from? You might be in a very serious position before three or four years 
have elapsed. Now, that is one of my answers to Mr. Jamnadas Mehta. 

My second answer is this. By giving bounties, whom do you benefit? 
Mr. J amnadas Mehta says-the consumer. Consumer of what? Of 
Continental steel, because Continental structurals will be imported ,at 
Rs. 105 and the rest of protection will be by bounties. 

JIr. Jamnadu II. lIehta: 104. 
Mr. K. A.. Jt11llAolL: ,.Will he ~  by it? My friend, Mr. J amnadas 

Mehta, is quite misled and I shall prove .it. ,Let us take the figures of 
Mr. Trivedi and his Association. Those figures appear in a circular which 
he has sent round to all the Honourable Members of this House, I believe. 
1 will take the selling price at Calcutta and the selling price at Bombay. 

Bea.lns-CalcuttB 100, Bombay 145. 

JIr. Gh&D8hyam Das ,Birla: What about other months? 
JIr. K.' A.. JlDlnah: If my Hdnourable friend will wait, I will give 'hiin:· 

the answer. What are the other figures given for January, February and 
M-arch given by Mr. Trivedi's association. ' 

1Ir. GhaDahyam Das Birla: What about the last ~ x months? 

Kr. K. A.. JlDDah: I am coming to that. I am afraid the Honourable 
Member has been captivated by the middleman. I will deal first of all 
with the bars. 'fhis is the report of Haridas Anandji: Calcutta 185. 
Bombay ~ a  is for June; July, 135 and 145; August, 135 and 140; 
Sept,ember, 185 and 175; October, 140 and 150; November, 140 and 140; 
December, 187 and 145. The prices are for the sa.me steel. 

Kr. Ghanlhyam Du Birla: What is the cost price of landing? 
JIr. K. A.. J'innah: It is admitted in evidence, if Mr. Birla will read 

it, tha.t Continental steel can be bought c. i. f. at 86. 
~  Jamnadas K. Kehta: It includes structural sections also. 

JIr. K. A.. Jinnah: There is no use trying to interrupt me and scoring 
a. point. I know a~ perfectly welL Structurals are on !I. !lomewhat 
ditJea3nt footing. Very little of that. comes from the Continent because 
as somebody. said it is not quite sme if JOu. are putting up a decent building 
\0 use Contmental steel. Mr. Anand]l }lImself says that so far as joists 
and beams are concerned you hardly ever get a man who will trust Con-
nen ~a  steel n e~  he gets them tested and e~ ed which can only be 
,ione 'on the ContlDent. Now, let us take Contmental plates first. You 
fuN that ill June 1925 the price ,in Calcutta waa  142 and in Bombay 160. 
In July 147 and 160, in August it goes down. 
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Kr. Ghanshyam DII Blrla: That is the retail price. 
t 

JIr. II. A. llDnah: That is exact.ly the point. What does Mr. Jamnadas 
say? Mr. Trivedi's evidence is there. In the whole of Bombay there are 
80 or 40 merchants and they form an association. They agree to sell at 
a particular price. They give orders 3 or 4 months in advance and your 
consumer has got to pay through his nose. Mr. Birlasays, " what about 
the prices since September, 1926 ". I will tell you the position about 
them. It is a most extraordinary thing. The position is very iDteresting 
as disclosed in the eVidence of Mr. Trivedi. I want the House to know 
all the facts and then give a judgment on this matter. This is what he 
lays-remember he was examined in August, 1926: 

"Preaident : It will be very useful. I find from the evidenoe of tnandji that 
there is a great difference between prices realized by you and prices realized in 
Calcutta. Can you 'explain that! 

Mr., Trivedi: In the first place in Calcutta there are more than ISO dealers, small 
and big, whereas in Bombay we have only 30 or 40 people, 80 they do not cnt 
prices as they do here in Calcutta." 

It "is a very qualified cautious answer. But wait a minute; something 
more is coming: 

"President: For instance in January 1926 Mr. Anandji's price for Continental 
bars was 137 and the price at Bombay from ihe Merchants' Association was 155. 
We are told that perha.ps they were maximum prices or average prices. What are 
they!" 

Mr. Trivedi very nearly fainted. 

An J[olourable Kember: Is that said there? 

Kr. M:. A. J1Dnah: Yes, yes. I am corning to it and the House will 
judge it. 

"Mr. 'Trivedi: I am surprised at the figure. There must be some mistake. It 
may be for rods." 

Tha.t is the answer of, Mr. Trivedi of Bomba.y. 

"President: You take the average price or the highest price? 

Mr. Trit'edi: We' take the average price. It occurs in other things too. 

P-rtsident: Take DeceIllber, 1925. Mr. Anandji's ASRociation's price is 137-8 and, 
the &mbny Iron Merchants' Association's price is 175 for Continental plates? 

Mr. Trivedi: That also must he a mistake. It may be also that men there haft 
taken the one-sixteenth and not the ordinary plates." 

That is to say, plates are of two kinds; one is a little thicker ~~a n the other. 

Kr. Presid8':lt: I do not wish to interrupt the Honourable Member but 
I should like to ask him to consider whether it is Itt all possible for this, 
Assembly toO put this measure on the Statute-book before the 3lst March 
if half Ii-d07.en Members take the time which the Honourable Member 
has already taken. . , 
Kr. M. A. Jinnah: Well. Sir, T do not think that is quite correct. You 

must remember the position that I have to occupy in this House. I have 
taken up a particular position with regard to this Bill, aDd I think, Sir, 
in fairness you will admit that "the supporters of this Bill ha.ppen to be 
very few while the opponents of this Bill in this House happen to be a. .. 
very large body. I think in a ~e  I am entitled to answer all the varioU8 
speeches which number, I thmk, something like 9 or 10, Bnd they took 

o 
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several hours. I think it IS not {air to myself or fair to this HOllie that 
.1 should not lully place the facts, the figures and my reasons for support-
ing. this Bill. 

. Mr. President: '1'hc Chllir has no objection. n is for the Honourable 
Member to consider whether, if several other Honourable Members follow 
his example, it will be' possible for this Assembly to finish this Bill. The 
Honourable Member for Commerce has already put the whole .case at 
great length and my Honourable friend has also taken over an hour and 
a ha.lf. It is for him to consider whether he will allow other Members 
also some chance to speak. . 

lIr, ~ A . n~a  Well, Sir, that is for you to decide" not for me-
whether (/ther Members should have a chance Or not. But, Sir, 1 ha.ve 
great respec\' for the warning, or the expression of opinion, which you 
'have just stated. Yet 1 have considered this very carefully and I assure 
you that I do not want to take up the time of this House a minute longer 
than I consider necessary. But I do consider this, Sir. I think the 
House will observe from the questions that are put to me, which I 
welcome, that there is a great deal of misapprehension with regard to 
this matter. I think it is but right to say that if Honourable Members 
knew all' those facts they would not put those questions. 

Kr. President: Will the Honourable Member proceed with his speech. 

IIr. II. A. .TiDnah: Now, Sir, I was reading this part of the evidence 
and I say that Mr. Trivedi was surprised and thought it was a mistake. 
Now, we have the argument of Mr. Birla. What is thp argument? He 
quoted the figures of September, 1926. Now, Sir, I never like to impute 
bad motives to people. I do not want to say that these figures may not 
be correct; but, Sir, we know perfectly well that these 30 or 40 ,men who 
o,?Dstitute an Association must ha.ve realized that this was a startling dis-
covery and that the question was under inquiry, and it is <quite possible 
·that they may have decided to lower their prices deliberately and advisedly 
soon after Mr. Trivedi's examination. Sir, therefore, when vou talk of 
the consumer and his interest, I say, "Poor Consumer". It is· the middle-
man who pockets the advantage. 

Now. the only other quest.ion that. remains if; my friend Mr. Chetty's 
. amendment and his views. Now, I have already pointed out to Mr. 
Chetty I1S to who will really benefit by this. It is the middleman not 
the eOllsumer. If that is so, what docs it resol"e itself to? It resolves 
itself into this, that if you have Mr. Chetty's seheme you have an orbit 
or d eren ~ of Rs. 18; if you have the differentiation scheme, the orbit 
is limited to Rs. 7. and the more circumscribed Rnd limited the orbit is, 
the less chance is there for the middleman to make It profit,. 

IIr. JamDacias K. lIIehta: And more for Government, 

• IIr. II. A . .Tinnah: More for Government, ves. But eXCURe me, the 
fallacy in that 1ies here. Every protective duty must put some money 
into the coffers of the Government. The question is, is ~ nccesM.ry for 
the protection? What is the good of saying • more in the pockets of 
Government '? 18 it necessary? !fit is, where else can it go? Into the 
pocket of my Honourable friend? 

lIr. lamnadu II. lIehta: To the con.umeN. 
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lIr. lI. A. 11:1nah: The consumers do not benefit. I have shown it. 

Mr. lamnadaa lI. lIehta: They do . 
• r. President: Will the Honourable Member allow Mr. Jinnah to con-

"tinna his speech. 

lIr. M. A. J'innah: No, they say, .. Oh wait, British steel will get the 
'advantage ". Now, I want to give you figures with regard to that. The 
figures are, before the War-British steel sections 38,000, bars 19,000, 
'plates and black sheets 30,000. That means 87,000 tons before the war. 
"That was the import of British steel. In 1925-26 we imported, sections 
44,000, bars 14,000, plates and black sheets 27,000. That is 85,000.' So 
British Bt,eel before the war was imported in larger quantity, at least by a. 
few thousand tons, than after the war. What is the position of Continental 
steel? I have given the figures for Continental steel before the war. The 
,total amount was 195,000 tons. To-day it is 271,000 tons. 

Well, Sir, the posi'tion thereforp. is this. To sum it up, I say, Sir, 

1 P,ll. 
that ~ is not, a case of Imperial Preference. I ask, I call upon 
the Honourable Member who represents the Government tG 

make the Government attitude perfecUy clear on the floor of this Hou!;e 
with regard to the policy of Imperial Preference. I thereforE' maintain; 
Sir, that this is not even British preference as such. It is a difference 
between two scales of rll1ties, between British steel and Continental steel, 
intended, I say, to secure the result, namely, the minimum protection. 
the minimum burden on the consumer. and the genom! welfare of the 
community. I sny any other scheme will upset the scales and upset the 
balance; and therefore, Sir, with regard to the "hree Rchemes which are 
before the House, I cannot but support the scheme ~  is embodied in 
the Bill. 

Now, Sir, we come back to the amendment to reoommit the Bill, and 
I want to discuss that. What, after all, will result jf this Bill is recom-
mitted to the Select Committee? What will you gain by it? . , 
An HODOIUl'able Member: W tI will consider the Bill in detail once more . 

• 
lIr. lI. A .• Tinnah: If you want to adopt any other f.1chemc, except thtl 

'scheme which the Tariff Board has recommended, I feel absolutelv certain 
that you will have to refer back the whole question to tIle Tariff Board. 
y,our Select Committee will D(lVer be able to do it. Is this poss,lble, Bir, 
for. a Select Committee? A Select Committee can only accept certain 
<lata and, after accepting certain data and findings, come to a con-

- elusion. If YOIl want to go deeper into it, if ~  want· to nseer· 
"ain for yourselves thp. dllta, if you wllnt to find out for vourselves 
what are the facts, then you must inquire yourself, or else you must take 
the nd~n  and the figures and the data BS they are placed' before you by 
the Tnrlff Board. Do :\'011 want fhe Self'ct Committee to reRtan lin in-
quiry? If you challenge the evidence, if you challenge their dat.a and 
findings, if you challenge their fllcts and figures, how is vour Sf'lect Com-
mittee ~  come to a conclusion? Do you flxpect the Rel;ct Committee to 
go round [lgnin IIIld sit for 8 monthR Hnd take evidenee? What th('re'fore is 
the position? The position is this. We hAve got certain (Jllt,H. It doos 
not matter, what does it matter whether it IS a majority ofonc or two" 
What does it mat,ter? Eventually, it is the House thnt ll'lust decide, and 
you have these three proposals before you, and they are in the shape Qj. 
amendments,and it is r ~  House to .decide and say, "Well, this,that or 
the other we shall accept.. Or, if you like, do not accept any. That is forJ 

02 , 
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you to decide; and I say, Sir, it will be an uttt;r waste of t1me to e~  
the Bill to the Select Committee. What wIll happen? SUppOSIng my 
friend, Mr. Jan'lnadas, with his eloquence, with his persuasive powers, with, 
his persistence and perseverance (Mr. Jamnadas M. Mehta: "Thank you. ,,), 
and his constructive mind, for .which I complimented him not long ago-
supposing, Sir, he converts one or two and they happen to sign with him. 
What difference will it make? Then, instead of his amendment being there, 
my friend, Sir Charles Innes, will put forward his amendment. Suppos-
ing Mr. Chetty sueceeds (An Honourable Member: "We can persuade. Sir' 
Charles Innes''')-well, Sir, in that case you might adjourn this House' 
and leave my friend over there to persuade Sir Charles Innes for 24 hours 
if he likes and then we shall meet again on Friday. (An Honourable 
Member: "Then it is hopeless.") I therefore, Sir,. say: that no good purpose' 
will be served by recommitting the Bill to the Select Committee. 

Now, Sir, there is the l'lst point, and it IS this. I think thqt Sir 
Charles Innes said that if this Bill does not go through, the industry 
might get into very serious difficulty. Well, I understand that it was not 
really a threat to this House, although on that day there was a great deal 
, of heat and passion, and probably the impression might have been created 
upon tho minds of some Honourable Members that it was a sort of threat. 
(An Honourable Member: "It was.") Well, if it was intended to be a 
threat, I cundemn it equally with you. But 8S I followed him, all that he 
intended was that he wanted the House t·! realize that a difficult situatioll 
might be created if this BiJI was rejected; and that is so, because re e ~ 

ber this, it is I\. fact, because, supposing this Rill is thrown out, what will 
hapren? (An Hon01ira/l/r Member: OJ Not.hing happens.") Supposing 
Mr. Chetty's amendment is cltlTied, supposing the Government do not 
agree. If n person does not agree with you, then it is his fault. If you do-
not agree wit,h him. then also it is his fault: it is always the fault ot some-
body else. (Laughter.) Why may it lIot be your fault? . Why should we 
not 8ssume that it is possible that we may be in the wrong-at least let 
us 8ssume in all humility.tha.t it is possible that we ~a  be in the wrong. 
It is possible that the Government may think that we are in the wrong. 
But if they think we arc in tho wrong,. then whai will be the position r 
You s8y you are right. The  Government say they are right. Very well. 
What wUI happen? A deadlock. . • 
lIIr, Prealdent (to Members interrupting): Order,. order. 
Kr. K. A. J1nnah: Rut !'upposinLl' they do not give Wfl\,. then 

remember ~e convention which I read to' you, that when tpeGovem-
ment of IndIO. and the Central Legislature do not agree, then what win 
hltppen? (A-Ir. M. K. Acharya: "It will be certified.") No, it cannot 
be oertified; then, Sir, it will be left, on the lap of the Secretary of State for 
India, the great Moghul, 8nd Heaven only knows what decision he ma.y 
come to. In considering this deadlock, remember that the very industry 
tha.t you are .all a re~d sho,uld be protected,. the. very industry which you 
a n ~ed~e IS a ~a a  mdustry, a secul'lty mdustry, a key industry, 
~ and  l!l danger, lD spIte of your earnest, wholeheartea desire to protect 
It" of bemg neglected for at least some timl', which might work a. revolution 
in the future prospects of that industry and the concern with which we are 
now dea n~  ,Now, the.refare, I SQy that unless you have got strong, fU7jlda-
4l1enta.1 obJections, besldes questions, unless you 'tbinK that this Bill 'is 

\ .. 80 ba.d ;,hat itcaDDot be accepted,-if it is merely a. quesUon of a. clebatinfr 
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/point, if it is merely a question of one being a little better than the other. 
why ore ate .thiB crisis, .this deadlock, which may result in very disastrous 
,eonsequencee to the very industry you want to protect? If it was a. question 
.of Imperial preference I would be with you. I say it is not a question of 
;Imperial Preference. I say it is not a question even of British preference 
·as such; and I say therefore that it is a pure economic issue; 'ahd if 
this House accepts this Bill on that pure economic basis, tbat the scheme 
is in. the best interests of India, we commit ourselves to nothing more. 
Why Bre you afraid? Is it not weakness, is it not a sign of weakness to 
,·say that if  you do this,in future something else may be foisted upon 
you? If it is in your power--of course if it is not in your power, you can 
"keep crying-but if it is in your power, and if, as I understand, no policy 
of Imperial Preference can be undertaken by the Government without the 
consent of the Legislature, if that is so, and if I understand Sir Charles 
Innes to make that statement clear,then, you have the power to sanotion 
'the policy of Imperial Preference or not to sanction it. If that is so, why 
are you afraid? Are you not Rtrong enough, are you not able to take car'e 
of yourselves when that question arises'? Why in the name of the thin 
end of the wedge upset everything and create crises and deadlocks? I 
therefore appeal most eBl'Destly to everyone here to consider and pause; for 
'l'eallr it will be disastrous to let such a situfttion be created because 
I think in that case India. stands ·to ·suffer. 
Pandit Kotna! Nehru: Sir, if I stand before this House immediately 

,a.fter the very illuminating speech of my Honourable friend, Mr. Jinnah, 
it is not because I intend to meet all the great arguments that he has put 
'before the House. I have got very little to say and the reason why I get 
up immediately after him is that I want to get it off my mind as soon as 
possible. I a.m not going to enter into the whole question or go over any 
·considerable part of the ground which has been covered by my friend, Mr . 
. JinnBh. •  I wish to confine my remarks only to that part of his speech 
which relate4 to. thequestioo of Imperial Preference or British preference 
as he called it. 
Now, if it is true that the scheme of the Bill involves in it the principle 

lOf Imperial Preference or preference '.to Britaim. as against other countries 
of the world, I may Ray here at once that whatever be the advantage of 
the Bill, whatever boon it may confer upon the Tatas or upon the steel 
'industry of I.dia, eitBer existing 'now or corning into existence in future, I 
have absolutely no sympathy with the Bill, I would rather have twenty 
Tatss go by the board than consent to a princi1>le which introduces any 
Imperial Preference or British preference into the tariff of our country. I 
quite agree with my friend Mr. Jinnah when he says that this is not 
'ImperilliPreference in the 'Senscin which somebody has called it Imperial 
Preference. He has cited a passage from the Report of the Indian Fiscal 
'ComlnisRion and he says " This is Imperial Preference, hut what the Bill 
proposes is nothing of the kind." I quite agree that what the Bill pro-
poses has not even 'the semb1ance o"f what the Indian Fiscal Commission 
or rather tbe Convention to which they referred laid down as t.llC prin·ciple 
'of ImpenalPreference. The principle which was laid down is thus stated: 
"Each part of the Empire having due re~~r~ to the intereste of our Allies shall 

give 8peciaJIy favourable ~rea~ n n  and faCilities to the produce anrl manufacture 
of othel' partR of the EmpIre. 

"Tha.t was the main principle. Now, it will be time for us to enter into-
-;that questiOll when we 'become equal. partners in the Empire' along with 
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its other component parts. I say tha.t the definition aa given in the Indian. 
Fiscal Commission's Report does not apply to us as we are situated Qnd 
therefore my friend is perfectly right in saying that this is not the Imperial. 
Prefeoonce which the Fiscal Commission contemplatE?d. But. does it give 
me any consolation? Though it does not accord with the definition of the 
Indian Fiscal Commission. still so long as Britain is favoured against the 
other countries of the world. I say it is preference to Great Brita.in. It 
may not be Imperial technically under any known definition, but every 
case where British goods are taxed upon one scale and ot.her goods a.re-
taxed upon another and a higher seale. I say, is a ease of preference; and 
that being so, 1 said when I interrupted my friend. Mr. Jinnah, tha.t 
although it may not be ImperiBI Preference now, it WitS the thin end of the 
wedge. M,v. friend said .. Oh, don't be afraid of the thin end of the· 
wedge. It But I think be knows of the possibilities of the introduction of 
the thin end of the wedge. What happens in course of time'! Now it is 
not only a question of Britain being favoured-perhaps not actually favour-
ed, becauRe Britain supplies a better class of goods and is therefore entitled 
to better tenns from us; but what will happon when Britain sends out. a 
cheaper kind of goods?· Nobody has yet denied that Britain manufactures 
non-Rtandard Rteel also. If by. the prooess provided in the Bill Great 
Britain is enabled to exclude the other countries hom the Indian market, 
will not. thiR thin end of the wedge introduce in course of time a sledge· 
hammer which will break our heads or otherwise squee7.e out our lives?' 
So, I say, Sir, that we must guard against the introduction of the principle 
-it may not answer any technical definition of Imperial Preference; but 
if the principle is there the poison ,is there and we must avoid it. 

Now, my friend says in answer to that" But you are protected by wha.t 
the Fiscal Commission has said B.d by what the Joint Committee has: 
said It and he haR invitpd mv Honourable friend Sir Charles ~nne  to make 
a statement on the floor of the HouRe that whenever it is the Intention of 
the Government to introduce Imperial .Preference it 8ball not do so without 
the salUltion of this House. Now, .8ir., let us examine that. I say this 
is one of the occusions when Imperial Preference is going to be introduced. 
My Honourable friend Sir Charies Innes ca.n very well conscientiously 
stfmd up (because he is of that opinion) on the Boor of the House and 
sa.v .. No, it iB not Imperial Preference; but when it comes I shall ask your' 
opinion ". I shall wail> and then the next mealrure comes in and my 
-friend, Sir Charles Innes, again stands up and says ,. Oh, this is nothing 
qf the kind; this is not Imperial Preference; this does not come within the· 
definition of the Indian Fiscal Commission or some other high authority aniI' 
therefore .vou need not be apprehensive. When we really introduce that 
principJp we I!bal1 ask your opinion", and so on Itnd so forth. Mealrures 
of this kind will go on accumulating tQ the end of the chapter and we shall 
always be told that Imperial Preference is yet to come. Sir, I am b:v 
na~re a great disbeliever ill assurances lrom that part of the Bouse. I 

~ one sound principle la.id down by the vote of the House in preference-
. {o tons .of assurances. coming from the other side of'the House. 

Then Sf/sin my Honourable friend's argument was .. ~re you have 
, the Tariff Board, the members of whiclt are very competent to deal with 
. the question.; they have taken re~  pains; they spent ~  months over 
it and therefore we a ~ what cornel'! from them 88 n~ with all' 
the weight that is dup to ~e r experience and their industry If. Well: Sir;. 
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it ma.y be so. My friend and I belong to the same profession; but neither 
he nor I ha.ve ever taken into consideration the amount of labour, the 
amount of intelligence and the amount of experience brought to bea.r upon 
a. case by the trial judge when we decide to file an appeal aga.inst his 
findings. We spend nothing like the time that he spent; and yet we as 
often as not succeed in getting his findings upset and having ours1'gUments 
and our point of view approved by the court of appeal. But however that 
may be, what I lu;k is this: docs it want eight months to discover whe· 
ther t.his is Imperia.l Preference or preference of any kind whatever? 
When .I come up against that part of the scheme, fRay tha.t he who 
runs may read in this Bill the principle of preference introduced. Tha.t 
being 110, the Government scheme or the scheme of the Bill is vitiated 
from the very beginning, and we are not inclined to go into it. 

Then my friend said, .. What are t.hese additional duties for if not for 
the protection of Tata's steel7" Now, Sir, I admit that the scheme pro-
pounded by the Bill does impose certain duties on both the BritiRh and 
Continental goods with a view to protect Tata steel. But it also imposes 
dillcriminating duties, higher duties, on Continental goodll in the interests 
of Great Britain alone. And why do I say  so? (Honourable Member.: 
.. No, no ".) Please wait for half B minute. Whose interest is it in 
Madras or in .Ii angoon where the 'rata Company's goods have not ~  

reachod and will not, reach for A. good long time, that Continental steel 
should pay higher duties than British steel? Who is protected there ex-
cept the British manufacturer? I 'say, I affirm, and challenge any denial 
of the fact, tbat in those parts where Tatas cannot compete with exported 
goods, the scheme of the Bill most decidedly gives preference to British 
goods over Continental goods, and that being so, I say that the Bill will 
operate,-at least in some of the remote parts of India,-as a protection 
to r~  goods alone and will have nothing whatever to do with the pro-
tection of Tatas. That being t.he case, Sir, I submit that this. Acheme ot 
the Goven!mellt is vitiated in principle. . 

• 
As regards the -Other flchE'mE's, as has been pointed out, and I t.hink 

very freely admitted by the propounders of those schemes, they do not 
arrogate to themselves infallibility or absolute freedom frpm all flaws; in 
, fact the Tariff Board themsclves have clearly pointed out that the scheme 
they have propounded ill itself not free from flaws, and so also have my 
Honourable friends who have tabled amendments to that scheme. That 
being so, it ill ea.sy to find fault with any of the thl('c Bchemel';. Wh('n 
the ~ r  of the schemes themselves admit that the'y are open to some 
objection or other, I do not think, Sir, we can condemn anyone of those 
schemes Rimpl;v because the authors of that particular scheme are unable 
to show to the Ra.tisfaction of the House that there are no flaws in it. That 
there is some flaw or other in every one of them, is admitted or can be 
proved. If we ta.ke that fiS the criterion, we shall be bound to throw out 
all the three schemes, because admittedl'y not one of them iR without 
flaws. But why IIhould we accept the Government scheme, is the qveRtion. 
My friend Mr. Jinnah has. let the cat out of the ball' in the concluding 
remark" of the speeoh he Just roa.de. We must Ray ditto to the Govern-

, ment, because if we do not, the Government will not agree with WI, and 
then the Secretary of, State will come in. My friend drew a. vivid nict.nre of 
the fineJ scheme in which the eorpse of this Bill would he found 1.vingpin ,. 
.the lap of the Secretary of State and that dignitary would be seen tryIng' 
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to revive it. Now, Sir, I quite admit that we must look to the oonse-
quences of any, a.ction that we take in this House; but to ask us to agree 
to a. propositi<?n e~ na n  fr.om the ~rn en  Benches with which we 
do not 6il'ee m pomt of fact. and that suuply to avoid some bad conS8-
quences either to us or to the oountry, I think, Sir, is too much to ask, 
and more specially in a. case ,like this. Of course, I do not wish to 
generalise. I quite admit that there may be occasions when the necessity 
of disagreeing with the Government on a particular point may not be so 
great 11.8 to justify our running the risk of all the inconveniences which would 
follow. This is so simply because the Government are so situated that 
they can defy public opinion. and therefore we must yield to them. But 
that is a weakness which I shall not extend to questions of principle, My 
friend Mr, Jinnah himself said, if it were a question of principle, he 
; would not ask us to agree to the scheme of the Bill and that he would 
be the first man to vote with us. Now, if I am right in what I have sub-
mitted to the House on the question of preference, I say it becomes a very 
important question of principle and principle' alone. In fact, I have not 
gone into a single figure. I am quite sure d\y friend cannot accuse me of 
going about with a bundle of, books under my arm or with the long tables 
of figures which are in front of him now; but I do claim to be a.ble to take 
a. commonsense view eyen of the most technical subjeots . 

IIr. II. A. Jinnah: May I correct one statement? May I inform the 
Honourable Member that I have it on the authority of Tatas that they 
have III ready made arrangements to send their stooks to Karachi, 
Rangoon, Madras a.nd Bombay? 

Pandit lIoWal Nehru: Well, then t,hey have done a miracle, and we 
should like to see how that miracle can take place. We have to mBke up 
our minds to believe in two impossibilities. The first is a wholesale re-
duction of jJle railway freights so as to enable them to take'their goods to 
Karachi and to Madras and to sell them at the same raiw as they can else-
where within their 400 miles radius, and the next impossibility is that, at 
least for the present, they cannot manufacture, all ~ requirements of 
India. It is an admitted fa.ct that they cannot manufacture all the require-
ments of India at present. 

Now, Sir, one argument remains on that point, and it is this. What 
will happen to new industries if you adopt the Government scheme of the 
Bill or any of these' two schemes, specially Mr. J amnadas 's which intro-
duces a partial system of bounties? Well, at least for the purpose of 
answering t,he question I may be permitted to rely upon the dictum of the 
Tariff Board t,hemselves. Wha.t do they say? Thfly said in their first 
report,-I hope I am quite right, but if I am wrong I may be corrected,-
'they sBid that any new industry will take five long years in order to be 
able to turn out even an ounce of steel, and another five long years  to be 
a.ble tn> put their goods into the market in such a way that they can com-
pete with the other manufa.cturers. Well, that being so, if a new enter-
prise was to be started to-day, our Bill being only for 7 yea.rs, it would 
have worked out Bnd lapsed before Bny such question arose. It will be 
time for us to consider, when the goods of this new 'enterprising manufQ'O-

" turer begin to come up in the market, whether he deserves protection, ~nd  
if 80, a.t wha.t rate and on what termR. Bir, I do not propose to go Into 
\ lte other questions about dumping and the difference of quality or to 
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examine 'the figures that my friend has been relying upon,-I leave my 
other friends who have gone into these figures and studied them very 
oOlosely to answer him on that point,-but what I submit and what I ask 
the House very seriously to consider is that the Bill docs embody the prin-
ciple of giving preference to articles of British manufacture ~  is a 
most dangerous principle for us to adopt. It is a principle whleb. if you 
>once adopt it, you will not be able to get rid of in future, I quite agree 
with the remark made by my Honourable friend. Mr, Moore. the other 
.day. that it would be different if the principle were ho,.nest.ly introduced as 
what it is, by sBying in so many words" We would like to introduce the 
principle of Imperial Preference and we ask the House to a::\rec to it." If 
that were so. certainly I would consider the opinion of those who approve 
of that principle and think that it would be for the good of India in .the 
10ng run (that there may be two opinions about it I do not deny) but to 
bring it forward in the surreptitious way in which it has been is. I sub-. '; 
mit. even worse than getting in the thin end of the wedge; it is injecting 
into the sysl:em. without our knowing it, a poison which will sooner or 
later prove fatal. 
For these reasons.' Sir, I submit that the scheme of the Bill is not 

acceptable at alL As regards the other two schemes, I submit that the 
Dl'Ijt amendment of Mr. J amnadas Mehta for resubmitting it to the Select 
'Committee is the most appropriate because there, as my friend the Honour-
able Sir Charles Innos has rema.rked mqre. than once, these things can be 
considered across the table more conveniently and satisfA.Ctorily ·than they 
tCan be in a.ll the heat tha.t an argument in this House necessarily 
engenders. 

The Assembly then adjourned for Lunch till Twenty-Five Minutes to 
Three of the Clock 

• 
The A8Icm91y re-assembled after Lunch at Twenty-Five Minutes to 

Three of the Clock. Mr. President, in the Chair . 
• 

The Honourable Sir Bhupendra . Bath Kitra (Member for Industries and 
Labour): Sir, it seems to me that my friend Mr. J amnadas Mehta, who 
has deCllared himself on the floor of this House to be !L protectionist from 
politictll convictions, is apt to be very suspicious of the recommenda.tions 
of that ex ~ body, the 'l'ariff Board, which was established with reference 
to a Resolution 9f this House to study the requirements of, the various 
indigenous industries in regard to protection and to make recommendations 
in that respect. Those recommendations must naturaHy be based wholly 
on economic and not ~ political considerations. The speech which my 
friend delivered in this House last Monday reminded me of another spoech 
which he delivered on a previous occasion, namely, the 2nd of ,June 1924,' 
when this House VI'6S considering the previous recommendations of the 
Ta.riff Board whioh were incorpomted in the first Steel Industry (Yro.tec-
tion) Bill. On that oeousion ulRo my friend was suspicious of the recom-
mendations of the Board because thev were unanimous and because they 
had the support of Government, and he expressed the opinion on the 
one hand that they would be inadequate to meet the needs of the industry 
.1I.nd on the other hand that they would hit the consumer. Timfl has shOWll 
-that those suspicions have proved groundless. Last Monda.y I was glad 
to find several of the speakers 011 the Benches opposite congratulating Gov'1" 
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emmem and the House on the efficacv of the measures which were· 
adopted in 1924. If I may say so, Sir: those congratulations are due in a 
grea.ter measure to the Tariff Board; and I submit that the admitted 
efficacy of ~ e r ,first recommendstioD's is a strong argument for our not 
turning down Jight-heartedly, and mainly on political considerations, their' 
later recommendations which are now before the Roust'. I have no doubt 
in .my own mind that time will again estabJ.ishthe soundness and the 
tilllcacy of the Tariff Board's present recommendations, whatever doubts 
may be entertained 'by some of my friends on the other side in regard to, 
them largely on political considerations. The Eoard has been ·accused' 
of ineonsiste.ncy in nne ~ n wit,h its present recommendations, but r 
submit, Sir, that it is hardly fair to level such a charge agllinst the Board 
if as a result of further experience, and maturer consideration in the light 
of that experience, the:v hlwe found themselves compelled :0 modify some 
of their prevoious conclusions. As I have alreudy said, Sir, it Beems to 
me that the principnl objection to the Tariff Board's proposal about. differ-
ential duties is a' political on(', namely, tha: the proposul, if cwccpted, 
will eonstitute It back-door for the surreptitious int.roduc.t.ion b:v Govern-
ment of a R.vst.em of Imperiul Preference. I wus sorry to find thttt my 
friend Pundit ~ n  Nehru, for whom T have the highl'st respect, was 
also expressing that view. In the Select Committe-c, Sir ChurlcR Innes 
made fl. statement which we hoped would have helped to remove this mis-
apprehension and it had undoubtedly thnt effert on It large number of 
members .of th",: Committee. 

Kr, A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham' 
madan Rural): On 80 point of order, Sir, 'rhe stll1tement was made 
in the Select Committee. Can the Honourable Member' refer to it? 
Mr. President: Is the statement made to ~ e Select Committee on 

record? ( • 
The Honourable Sir Bhupendra Nath Mitra: I have not qubt,ed it yet, 

Sir. I have simply referred to the fact that a a~e  was made. But 
what I lun going to say will afford an explanation of what I havc just said. 
Mr. .Jinnah in his speech asked Government to make their position per-
fectly clear in this connection, and I ha.ve been asked by Sir Charles Innes· 
to repeat to this House, on behalf of Government, the statement which 
he made to the Select Committee. That statement runs as follows: 
"If a polky of Imperial Preferenoe were adopted' by India, it would mean tha.' 

• we would ha.ve two scales of dutIes throughout a great part of· our Import Tarifr-
a lower duty for British manufaotures and a higher duty for non-British manufaoturu. 
The a ~ of the scheme would be Empire sentiment and a desire, even at some' 
lI&crmoe to India. to give the Briti.h manufact.urer an advantage. over the Con-
tinental manufacturer. Th() r .. egislaf.ure is not asked to 'adopt such a policy and 
it iSl10t intended to ask them to adopt it. Nor could it be adopted without the 
OOnealt, of the Indian J .. E'gisll.lture. What has happened is that the Indian Tariff' 
• Board has found, in the parti(allar case of steel, that it is in India's interest, ill 
order to keep down the price of ~ andard Hteel as well as adequately to protect the-
Indian steel industry, that we should impose lower duties on British steel than on 

n ~n a  steel. The l'asis cf the proposal is not Empire sentiinent, but India's-
interest. That is the essential difference. Moreover, the difference in the dut!. 
will cl isappear if Continental steel prices r ~e  

Now, Sir, I'hope that will make clear to my friends on the other side 
who have still any suspicions on the subject, that it is not the intention 
tsf Government or the Tariff Board to introduce into Indio. by the back 
dOOr of this particular measure Imperia.l Preferenee'- The sole object' of' 



THE STEELm'Dll'8TD ~ ~  BILL. 

the Tariff Board's proposal, as was expla,ined more fully by my friend  Mr. 
Jinnllh this morning, was to devise an arrangement which would be effec-
t,ive :to the steel industry a.nd which would also throw the minimum amount· 
of burden on the consilmer. As I understand the position, it W!lS only 
by an accident that that measure included as nn element the grant of 
differential duties to articles of r ~  mannfaature. • 

I have no desire, Sir, to take up the time of the House by trying to 
explain to it the merits of the three proposals now hefore it. My Hon-
ourHble friend Mr. Jinnah has alread v done his e ~ to put the case with 
his usual eloquence. I shall deal' now with the sp"ecific proposal 'before 
t,he House, namely, the proposaf to remit the Bm to the Select Com-
mittee. 1 have failed to understand wha.t the precise obje<!.t of this 
proposal is. My Honourable r~ nd  Mr. Jamnadas MeMa,  said that the 
Select Committee had not r.areful1v exa n ~d the alternative method· of a. 
protective duty cum bounty; 8lld' apparently, his main; if not his sole, 
object in securing a recommittal to ~ e Select Committee was that that 
particular a erna ~ e should be more fuBy considered. Now, !Sir, H 
a.ppeltrs from the report of the Select CommitteI', and also frOm Mr. Joshi's 
minute of dissent., that that alternat.ive; was fully consddered by the Select 
Committee; and I shall quote what the Select Committee say in their 
report, : 
.. As a result of our discusNions, the greai ma.iority of us were satisfied that only 

two method5 were practicable in present circulIllItances." 

ThAt men.ns clearly that hy f1 great a r ~  they ruled out the thjrd aIt,er-
native proposa.l of a proteotive duty rum bounty. That being so, I sub-
mit. t,hat there is no justification for this House .to refer the matter back 
to t.hf' Select Committee, and it WAS evident from the speeches of my 
Honourable friends, Messrs. Chetty and Bjrlll, on Monda.y last ~ a  even' 
now. they do not favour that altemativ€. Now, Sir, the only other argu-
ment which I have heard seriously urged in rega.rd to this proposal for f\ 
recornmittfll '0 the' e e ~ Committee was 1 think placed before the House 
by Mr. Acharya .• He said tha.t the present report-the so-called majority 
report-i8 8igned by 7 or 6 members, whilt' the minority report is signed· 
hy 6 or 5, Hnd that .if we sent ~ e Bill to the Select Committee, pro-
ba.bly aR a result. of further deliherlltions ther!' might be fl larger number 
of members of the Select Committee who would be inclined to sign a. 
majority report, or things might improve so far a~ there would be a. 
unanimity. Now, Sir, is that within the range of practical politics?' 
Supposing we sent back this Itill to the Select Committee and we again had 
a majority report and a minomy report, signed by similar numbers of 
memhers as the Reports now before thH House, .is it the intention of the 

e~  those reports should ~  back to the Select Committee, I\Jld 
this I process should continue indefinitely? I submit tlia.t the House hIlS· 
before it sufficient data to come to 11 definite conclusion in regard to the 
Bill one way or the other, and t.hat it, should be purely wasting the time 
of the HOUR£> if we Rent. the Bill back to the Select Committee to recon-
sider the pQints which they have already considered and e n d~ed very 
carefully. 
My Honourable friend. r ~ nna  hns already pointed (Jut the objec-

tions to Mr. J amnadas Meht81 s proposal about a protective duty cum 
bountv, and in that connection it was mentioned by my Honourable friend' 
Pandit Motilal Nehru that that proposal was the only arrangement wSicb 
Would not injure the consumers in areRAwbere TO.tB's steet docs not 
compete with Continentllil steel I should like to remind the House ~a  
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the measure before it is intended to provide protec.tion for the steel in. 
d ~  for 7 years, and though it may be true .tha.t at the present momen1l 
a ~ s steel has not had acces!! ,to those particular markets, I should be 
Inchned t<;> hope that with the amount or protection provided it will gradu-
ally find Its ~ e  to those markets RJ Id we should certa.inly be prepared 
for that contmgency. Mr. Jinnah mentiolled that he had information that 
Tatas were actually trying to explore some of those markets. I have 
definite information obtained. from the Indian Stores Department that 
Tatas ~a e established' an agency in Rangoon and are ,trying to push their 
.,goods mto the Burma marktlt. (An Honourable Member: "At a. loss.") 

Mr. B. Das (Orissa Division: Non-Muhammadan): The Indian Stores 
Department never buy Tata's goods. 

The BouOUfableSIr Bhupendra Nath ][ttra: I did not catch what the 
Honourable Member said, :ut if he wanted to allege that the Indian Stores 
Department never buys 'rata's goods, I think he is absolutely under a 
misapprehension . 

. lIr. B. Das: But that is the fact. They buy very little. 
The Honourable Sir Bhupendra Nath Kitra: What about ,the large 

quantity of rails which are purchased by the Ra.ilways from the Tatas and 
which provide the Tatas with the largest portion of their cus+.,om in India. 

There is only one other point with' which I should like to' de~  Mr. 
Jinnah in hi!! speech referred to one particular portion of Sir Charles Innes's 
speech on the 26th January, 1927, which he thought might lend colour to an 
.impression  on the part of Members of this House that  that particula.r 
:portion of the speech was meant to be in the nature oT a threat. I have 
read the speech over again and for my part I have no hesitation in saying 
that that was far from the n~en n of my Honourable colleague. . ' 
Lala Lajpat Kat (Jullundur Division: Non-Muhammadan):' No one ever 

alleged it. • 

The Honourable Sir Bhupendra Nath Kitra: Sir Charles Innes is fully 
entitled to tako credit for having piloted through Rtormy debates in this 
House various meaRures for affording protection to our steel industry and 
.he was rightly congratulated in thiR House the other day for the efficacy 
bf the measures which he has succeeded in introducing. Thlilt being so, 
he takes It peculiar interest in ~ well-being M this industry and the words 
which he uttered on the 26th Janunrv, 1927, seem to me to have been 
epoken more in the voice of plaint ~n in ~ e voice of threat. He feels, 
.and I entirely share his feeling, tha.t if it is impossible to continue .to it 
this measure of protection, there is a great danger to this basic industry 
of India. I do not. know whether many of my Honourable friends in this 
House have paid a. visit t.o Jamshedpur. Well, I was there last December 
and I was absoluto\y impressed wJth t.he magnitUde, and value ,to ~e 
'Countrv" ,of the undertaking t,here. I have visited. various' parts of Indta 
and I ~an say honestlv t.hat I have never come Rcross any other industrial 
centre where" the labourer is so well cared for. I do n'ot mean ,to Bay 
·that conditions there are I\S er ~  as they should be, because I have not. 
-the least doubt that no conditions on this earth can ever be perfect. But 
I 1'epea.t again that the condition!!! t.here are certainly muoh better than 

~~  I. bave ever seen iD8ny ~ er jndustrial centre in India. I had the 
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pleasure of having an hour's <llscussion with the trad'e union of the· 
labourers and I was asked by them for advice as to how they were going to ' 
spend the regular income which t,hey now manage to collect. 

Mr. President: I am afraid that if my Honourable friend opens up that 
subject, there is my friend Mr. Joshi who is sit'.iing behind him to folio,", 
him up. 

The Honourable Sir Bhupendra Nath :Mitra: As this is the only oppor-
tunity I have of speaking on this motion, I hope you wm give me a few 
more minutes. ' 
Xr. President: The Chair has no objection, but let the Honourable Mem-

ber take care of his friend. 

,The Honourable Sir Bhupendra Nath Kitra: As I Sl\id, Sir, ~ e trade 
union people discussed with me the best means of spending thJs regular' 
income which they are now getting and whieh js being collected through the· 
agency of their employers. We went into various items of benevolent 
a ~ e  of a trade union and most of the items I found were already be.ing 
provided for by the employers. The emplo.vers had provided the labourers . 
with houses. I quite agree that the number of houses is not yet adequate. 
They have provided them with medical facilities, flnd educational fncilities, 
far above the standard of a~ you can come across in any ordinary station, 
in India. I would implore my friends on the other side not to take any 
action which must inevitably lead to the break up of this happy oolony. 
On tho other hand, I hope that by giving their approval t9the Govern-
ment Bill, and dropping this motion for re-reference to the Select Com-
mittee, for which 118 I hllve said there is no justificatiun, they would be 
able to Il,ssist in building up in India many other centres of induSltrilcl' 
labour like the one which at the present moment exists at J am shed pur. 

Kr. N. K. J.oshi (Nominated: Labour Interests): Sir, this morning the 
big ~ n of the Independent Party thundered for a long time.  There was· 
no d ~e argument, but there was much of sound and fury and there 
was a great volume of dust raised. Whatever little argument there was 
has demolished t:fte ease for the amendment of my· Honourable friend frOm) 
Coimbutore, but the dust that was raised had merely clouded the issue as· 
regards the motion before this House. As I took part in the debate when, 
the Bill was sent to the Select Committee I do n1'!t wish to repeat the argu-
ments which I used on the best method by which we can protect this basic 
industry. I had stated this as my opinion, that this industry if it is to be 
protected ought to be protected after being nationalised .. , Sir, during the' 
last three years we have paid 2 crores and 9 lakhs as bounty to the Tat.e. 
Iron and St.eel Company. The consumer has also paid according to my 
e a e ~ figures are not given by t,he Tariff Board-by way of high 
prices perhaps Rn equal sum. We propose to give protection to this Com-
pany for seven years more. If I can make some estimate of the amount 
of protection. either by way of n ~  if we approve of them or by thf'l 
high prices which the Company mRy be able to obtain. my estimate is 
that during these seven years we may give to this Company about 5 crores 
at least. We shRll have during the  ten years' period given to t.his one 
Company a Bum of about 10 croreB. The Tariff Board estimates the Assets 
of this Company at about '.2 crores and on these 12 crores the Tariff Board, 
when calculating the works oost, have provided for a profit of BDout 8 CHre 
of rupees everv year. During thei!!e tep years they will get a. sum of ·10 
crore!l. Now, 'if the Select. Committee bad a.dopted my proposal ~r  
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nationalising this industry, it is quite possible that instead of giving them 
10 crores it would have been necessary for us to give them 12 crores, 
g2 crores more, but during the ten years, if we na.tionalised this 
P.M. industry, we could have got an interest of a crore of rupees 

, every \year. The tax·payer of Indiu, if my proposal had been adDpted, 
. would have merely given for that industry 12 crores, but would have obtained 
a good rate of interest. I.feel the Select Committee has made a great 
mistake in not adoRting my proposal. Perhaps the Select Committee 
thought that as the 'Houae is at present constituted my proposal was too 
. democratic, but, Sir, I feel that when the House is more democratised than 
it is to-day there will be a mucb better chance for my proposal. But, Sir, 
even if my proposal for nationa1isation was not adopted, the Select Com-
mittee ought to have adopted at least my propOsal for giving bounties,the 
· money for the bounties to 'be realised by raising the income·tax. Unfortu-
nately the Select Committee believed that this House represents an elec-
torateconsisting of income-tax payers and hig landlords and WQS not likely 
to approve of such a proposal and threw it out with contempt. I again 
repeat that when this House is more democratised in the future, that pro-
· posal will have a much better chance than the other proposals put forward 
'either by the Select Comniittee or by the other Members, but, Sir, even if 
· the Select Committee 'had not accepted that proposa.l I thought the Select 
Committee would at least accept the proposal of bounties and import duties. 
Unfortunately, it is quite clear from the Report of the Select Committee 
that even that proposal was not fully considered. I do not blame the Select 
· Committee. Unfortunately it is true that when a proposal comes from 
me there are a number of people who look upon it with some suspicion. 
(An Honourable Member: "Shame.") I am ~ ad to hear it is not so. 
Even if .they had looked upon it with suspicion, there are a. number of people 
who oonsider that at least in the ~ e  of the Honourable the COIli'merce 
Member it would not be respectable if they were to support 8 proposal 
coming Prom me. (Cries of "No.") I am glnd there Rre 'crieR of "No", 
but I should have been glad if those voices had been ·neard in the Seled, 
Comm;ttee. My main argument for opposing the Bill is this. I do not 
want the Government of India to get any finnncial benefit out of a scheme 
of protection. It iF! R dangerouR thing frJr this House to sanction. It is 
wrong to give a temptation t.o the Government of India to make money 
-out of a scheme of protection. After all pr()tection involves sacrifice on 
the part of the CODsumers and if the capitalists and the Government 
conspire for their own benefit, I want to know, Sir, where the poor people 
in this n ~  are to find a protector. The Government benefit on nCCollnt 
of n~rea e  r('venue, the capitalist benefits by higher prices:· nnd if theM 
two powerful forces combine T want to know how the interests of the poor 
people in thiR country are to be prot.ected. It ill for that reason I am 
oPPolled to this Bill, because it gives to Government revenue which thev 
ought. not to have. From that p-oint of view it would have been 1\ great 
anvan'age if the mixed scheme of import duties n,nd bountie" had been 
o.dopted. 

Then, Sir, there illQDother reason why I support the mixed soheme and 
.it is this. I a ~ made it quite. clear in my speech during the debate at 
1he Select CommIttee stage tb.at If protection ill to be given to Bny industry 
it is necessary that we sboula Impose some· wholesome conditions· upon that 
\ . 
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. indust.ry. 'l'he first condition mentioned by me was that if the industry is 
to receive liIupport at the hands of the nation, those who are controlling that 
industry will also give the benefit of., ~ a  protection to the people working 
in .that industry. Sir, in spite of what the Honourable the Member for 
lndustries and LaboW' has stated, I know that the workers in J &.mshedpur 
want th!:! help of this House in improving their condition. He st.ated as his 
.experience that when sOllie days ugo he went to J amshedpur he found that 
thc Be(lretltry of the Vuion or the Managing CommIttee of the Union did 
not know what they could do with the money which they had. I wish 
the Monourabl!:! Member had stated the large amowt which that Union 
possesses at present; then the House would have clearly known why the 
.Secretary did not know what to do with it. Sir, in Jamshedpur there are 
:at least 30,000 workers working in one Wldertaking. I know the Union has 
got with it a small sum of about Rs. 10,000. Naturally the Becrctllry of the 
Union did not know what scheme he could devise in order to give some 
benefit to tho members of his Union. (An Honourable Mc'mber: "What 
:about the monthly income ?") Sir, the monthly income is correspondingly 
'Small. For 80,000 people with a sum of Rs. 10,000 and an additional 
monthly income of about. Rs. 500 can the Union give sickness benefits? 
-Can the Union give unemployment benefits? Sir, the. Tariff Board proposes 
·.that during the next year or two at least 5,000 people must be Bent away 
from J umshedpur. Will this sum of Hs. 10,000 and a monthly addi-
tion of Hs, 500 suffice to give even a small unemployment benefit to the 
people who will be sent away within this year? Naturally, the Secretary 
of the Union did not know what to do with the money which he had. If 
he had had a larger sum I SIll quite sure he would have introduced a scheme 
for giving his members sickness benefit and an unemployment benefit and 
even old age pensions. But unfowtunately t·he amount was too small. Then, 
Sir, thr. Honourable Member referred to t·he housing at J amshedpur. If 
he ~ d really gone to the houses he would have found that there are at 
least a large number of rooms in which he would not have lived even for 
ha.lf a da'. i'he rooms built some years ago are less than 100 square feet. 
Sir, if the rooms. had been built in Bombay the Municipality would have 
demolished them, but unf()rtunately they are in Jamshedpur, 'fhen, Sir, 
the Honourable Member himself admitted that there is not sufficient housing 
in J amsh(;'.apur, 'l'he Honourable Member has only visited J amshedpur 
recently, but I can assure the Honourable Member that .my ~  is even 
more recent, I visited it two or three days aftcr he hlld done so. I know 
therefore that the housing conditions in J amRhec1pur are not as slltisfaetory 
.as he has painted 
Sir, I do not wish to speak a.t great length on the labour conditions at 

.Jamflhedpur, The subject for to-day is protection. I therefore eome to 
the second condition which I would put upon any undertaking which wantA 
to receive protection at the hands of this HOURe. The second condition 
which I want to impose is that no company or firm which receives protec-
tion shall give to its shareholders unreasonable dividends, It is hut fRir 
that the money which the company obtains from the poor consume. of this 
countrv should not be given away to the' shareholders of the company. 
After ~  protecti"n iR given in the interests of the couMr:v and not in the 
interests of the shareholdel'!'4. I hope,Sir, the House will remember this 
point, Unfortunately that condition has not been imppsed. Then, Sir, 
1 would have also imposed some other conditions wbich I mentioned wh.,n I 
t!po'ke last in this Rouee, Unfortunately, 88 the Select Committee has 
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decided against the soheme of bounties it is said that these conditions can-
not be imposed. The S'elect Commijtee states in their Report that they 
could not incorporate these conditions or draft the Bill in such a way as to 
incorporate these' conditions. Sir, I am not an expert draftsman, but, Sir, 
n~  Honourable friends of the Select Committee really show they had a 
very poor opinion of the expert draftsmen of the Government if after ascer-
taining the wishes of the Select Committee and this House they could not 
draft a Bill including the conditions which we would like to impose. Sir. 
in the !'lcheme for irhport duties and bounties there is thus a great safety 
for the people who are working in the industry as well as for the consumer 
and the tax·payer of thil! country. During this debate my colleague the 
Hr,nourable 'Member from Agra stated that if we have bounties and if we 
have smaller duties on Continental steel, the smaller industries in this 
country would have an easy time. Not only will the smaller industries. 
benefit, but I say, Sir, a large number of poor people in this country who 
usc iron utensils for domestic purposes will derive a great benefit if there 
is a Rmallcr duty on Continental steel. I know, Sir, it will be stated Bnd 
it was Rtated by the Honourable Member from Bombay that in parts of . 
Bomhay and ~ adra  where t.here is no competition between Tota's and 
Continenta1 Rteel the prices are governed by the prices of EngliRh steel. 
But there are other parts of the country where at least the people will 
derive benefit, by smaller import duties on Continental Rteel. I t.herefore' 
hope, Sir, that this House will adopt the scheme of import duties and 
bOunties. 
Sir, I would like to make one more suggestion before I sit down, and' 

it is this, that if the Bill as it is adopted by the Select Committee is con· 
sidered, this Rouse will insist that the amount of revenue which the Gov-
ernment derive over and above the amount which they will have derived' 
from the revenue duties, will not be spent on ordinary expenditura: and 
will not be carried over to the general t.reasury but will be set apart as 
a fund fur the interest of the· workers engaged in the ind\Jstry or as 1\ 
fund for the adequate training of the workers working ~n the industry as 
well as for the training of those who wish to work in the industry. Sir, 
I support the motion for recommitting the Bill to the Select Committee. 
Mr. W. S. Lamb (Burma: European): Sir, I rise to oppose the· 

amendment. that this Bill should be sent bRck to the Select Committee. 
, Mr. President: Is the Honourable Member supporting the amend. 
ment? _ 
Mr. W. S. Lamb: No, Sir, I desire to resist it. Being unused to the 

procedure here, possibly I did not make myself clear. I think, Sir, I 
might be fOTgiven if, considering how Burma is always neglected, I opposed 
ea.chand every Bill possibly of this kind which threatened to-tie Burma 
to the wheel and in the dust of every province in Inaia. Sir, I am in fa.vour 
of the Government Bill because it meets what I consider is the considera-
tion which should always be before us, namely, that the duty should be 
as low 8S possible consIstent with giving adeq\late protection 'to the steel 
• industry. I do not wish to say very much about Imperial Preference. 
My own feeling is "Very much in favour of what my friend, Mr. Gavin-Jones, 
said yesterday. I think it is more or less an accident of commerce that . 
the issue in bettveen British steel on the one siGe and Continental steel on 
tht ot,her side. There is e ~n  of a ~ e  about the description 

e ~ Preference. In the mInutes of du.ent you find mention of 
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another eM country of origin ". There is no. tnention whatever of Imperial 
Preference. However, my Honourable friend, Mr. JinnBh, has dealt so 
faithfully witli. most aU the points in this matter tha.t I shall not attempt 
to go over that ground. He omitted mention of one point which the Hon-
ourable the leader on the opposite side touched on in his speech this 
morning, a point which you will find mentioned in the minute of dissent 
and particularly in the speech made by the Honourable Mr. Birla the 
other day. I refer to· this :! 

"It is not unlikely that the British manufacturer, taking advantage of tb 
assured position given to him in the Indian market, may lqwer the standard of 
British steel imported into this country." 

In support of that suggestion, my friend, Mr. Birla, on Monday said thi.: 

"During the wsr time a very good ml\Chine-supplier had to deteriorate his qualit7 
because he found that he had to oompete with the products of his own country. 
This (he sa1l8) is an example hefore us. Therefore, it is not unlikely, it is -ather 
very very possible, that under an assured market for seven years, the United 
Kingdom may deteriorate their quality and start dumping rejected goods into this 
country." 

Now I have a.n advanta.ge over the Honourable Members of this Assem-
bly, at loast over those who did not sit on the Select Committee. The 
Honourable Mr. Birla in speaking on the floor of the House did not give 
the name of this finn, but he did so in Select Committee. I am not 
.going to mention it here for though it is a privileged place there is a law 
of libel. But I ha.ve n ed~ and I can speak of this finn. Jt is one 
that was founded in the year 1821, that is ro6 years ago. Its machinery 
is being brought in regularly. Mr. Birla of course is entirely vague. He 
says this is an example, but he does not say, an example of what. He doea 
not particul8l'ly state that the deterioration was actually in steel. Thi. 
firm supplies. various kinds of machinery actually made of eMt iron. It 
is not inconceivable that the Honourable Member's complaint had to do 
with olst iron. What he desires to convey to us, however, is that thD 
!firm, this ~r  ,old established finn. deliberately debased the nature of 
their steel for the purpose of getting their business promoted, and he gives 
this as s.n example 'of what the British manufacturers are likely to do. 
My own feeling. is that you may as well expect the Crown jewels to· be 
removed from safe custody in England and given to the Bolshevists as To 
expect or to think that the British maker of steel would debase his metal in 
this fashion. (Hear, hear.) The Honourable Mr. Birla in speaking on this 
subject quotea a note of the Honourable Member for Commerce, who of 
course had to confess that it was not impossible that toe metar shoufcl 0& 
debased. There are many questions, outrageous questions, asked, but, 
particularly in these scientific days the reply of course must be, "it is not 
impossible". One might suggest that it is not impossible that Mr. Jinnah 
would ever lie down with Mr. Birla. I think that suggestion would be 
a much more reasonable one than the other one tha.t the British manu-
facturer is going to debase his manufacture. (Laughter.) Well. Sir, we 
have heard a great deal about the Continental steel, and the general im-
pression of the speeches on the other side made 1m me is that they desire 
preference for the importers of inferior steel. Frankly, I am a consumer 
of sta.ndard steel, and it ought to be clear to everybody that for certain 
purposes it is absolutely necessary that one should have standard steel. 
I oan speak quite definitely about the oil business. Whatcver the price 
of Continental steel, 'We could never for our purposes', sllch BS tll,.nkR, stills,. 
oasing for walk and so on, faU bBeJ[ upon Continental non-standard steel_ 

D 
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To come to the Honourable Mr. Chetty's proposal, I ftnd ·that on the 

figures for 1Q26 as shown in the Tariff Board's RePort, we in Burma who 
import for our purposes British steel would have' to pay something like 
Rs. 14·8·0 per ton mo.re than the Government proposals. As has been 
,pointed out by several speakers, Burma is no worse off than some other 
provinces in this respect; the standard steel cons.umera in Bombay, Madras 
. and so forth will be equally at a loss. I suggest, Sir, that in considering 
:'this matter much more regard should be had for the consumers of high class 
English steel than.has up to the present appeared to be the case. Naturally, 
if we have to pay heavy duties upon parts of machinery for refineries and 
oil-fields; such additional cost will be reflected in higher prices of kerosine 
:oil, candles and all the other things that rich and poor alike consume in 
'this country. 

. JIr. l!"az&1 Ibrahim Rahlmtulla (Bombay Central Division: Muham· 
madan): Sir, when the Bill came up before this House as introduced by 
the Honourab!e the Commerce Member the question that was raised in 
ihis House waS that at Imperial Preference. There was no difference of 
opinion as to the continuation of the protection to be given to the steel 
-industry .. I venture to submit, Sir, t.hat Mr .. J amnadas Mehta's speech. 
on which I can' offer him congratulations publicly in this House, would 
'have proved more suitable on the first occasion than at this juncture, be-
cause I wish to maintain that the Bill as it has come out in the modified 
fomifrom the Select Committee does not contain Imperial Preference 01' 
what is known popularly as British preference; and I will point out in a 
'few minutes, to the Honourable Members on this side of the House, con-
clusively that 'by 'the modification which the Select Committee have been 
able. to 'make in the original Bill, the question of British preference h811 
been altogether omitted. It is perfectly true that there was ImperilLl Pre· 
·ferenee . when' the Bill was first  introduced in this House, and for ftte con· 
siderable time. that this House has taken on this e ~ I may say that 
the" blame rests on the shoulderscif the Tariff Board entirely; because, Sir, 
if I mBY be allowed to point out, from paragraph IbIS (page 58) of their 
iReport I can conclusively prove that there is Imperial Preference on the 
wording "of the Tariff Board: . 
" . 

, "But in' any event 'WI!! feel that we are not conoerned 'with the politicalaspeot 
.of the case, Our inquiry is 'confined to t.he economic issue and if a system of 
differential duties is df!llirahle in the interests of India on economic grounds for the 
adcquat,!l protection. of Indian industries and. for a fair adjustment of the burden 
n ~ ,we do not feel debarred by political considerations from recommending it." 

Tha.t tneans that 1:>11 econ6mic f&ounds they would recommend Imperial 
Preference, 'l say, Sir, on the floor of 'this House that we lire not going 
to be a party either directly or indirectly to Imperio.l Preference. If this 
Rouse wishes to discuss Imperial Preference, the Government ought to 
bring it up on It separate issue, the majo'rity and "minority reports of the 
Inclia-nFiscfl,l Oommission. Until that report is discussed in this House, 
this nouso will not be a party to any' fol'tn, either direct or indirect, of 
preference-. ' 

"But when saying that I may be allowed to point out to 'the Honourable 
Members on this side that the Bill as modified omits altogether the pro-
f' ~ n flsintroduced in the original Bill: ,I 'hope I ha.ve .proved to the 
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'satisfaction of this House that 80S far as the question of Imperial Preferenoo 
,or Britfc:;h preference is concerned, tha.t is not 80. I will read the report 
-on clause 2: 

"We considered a suggestion that the Bill contained no provision for the con-
'sequences which might follow a lubstantial decrease in the price of British steel, 
,and we have amended clause 2 (1) of the Bill in order to pJ:ovide for this contingenCJl. 
It i. propoBed by the amendment to insert in section 3 of the Indian Tariff Act, 
1894, a new slIb'section empowering the Governor General in Council to increase, 
but not to reduce, the duty chargeable on articles of British manufacture if the 
.changes in prices are such as are likely to render ineffQCtive the protection liven 
.to the Indian Steel Industry." • 

'fhis very fact 'shows that there is no preference at all. The country of origin 
censPI; to exist in the ·consideration of the amount of duty and the question 
of the price level of imported steel from all countries is the only sound 
'basis which ha.s been introduced as modified by this Bill; and I may say, 
'Sir, t.hat if the protection is to be neither excessive nor inadequate, then 
. the only form of duty is differential duties. The question that has come 
now before us is ~  should the Continental steel be penalised and why 
should those people in Madras and Rangoon be penalised because they are 
riot. going to buy Tata's steel." This argument can be met by ,saying that 
'it is our intention, as T take it. it is the intention of the whole House, to pro· 
tect t.he Indian industry Against world competition, You enn not have differ-
ent. duticR for different ports, You want one duty for the whole country, and, 
'if you want to guard yourself against the whole world, you must have 
adequate duties to protect yourself. If-that is the basis, then you must 
1evy such duties as will protec;lt you both from British and Continenta.l 
steel. If I may be allowed to point out, Mr. Chetty'sproposal is nothing 
'but Continentllll Preference, and I.want to say on the floor of t,his House 
that we shoulil be n party neither to the one nor the er~ What is the: 
price that he has put down? He tells us that structural seQtions will cost--

r ~  Rs. 104, and Continental Rs. 86. If Rs. 7 are to be fldded from 
:the non-itandard steel to standard steel, the price will be Rs. 93 as against 
Rs. 104. vie have to protect Tata's steel which is Rs. 1!ZO, and you can. 
not do it unless·you put Rs. 123 on British steel and Continental stee1.Y 
1 hope ~  will be taken into account, QUd I hope that when we are con.' 
sidering the Report of the Select Committee the questioJ) of Imperial 
'Preference, which is omitted from the ,Bill,wilI not now again. be debated 
'in this House. 

(Mr. M, R. .Tnyaknr andsome other Members rose to, speak.) 
(Severnl Honourable Members on the Government Benches moved that 

.the question be put.) 

Mr. President: Honourable Members on the Government BeUohes need 
not be impatient .. I ·will· accept closure after I hear Mr. Jayaka:r:' 

Mr. M. Jr.. Jayak&! (Bombay City: Non-Muhammadan Urban): As"n 
'member of the Select Committoe, Sir, who bas signed .the minorit,.v repnrt. 
I think it is due to the House t.hat, representing the party that I 00 in 
'this ~e  T should state clearly and briefly my views for the considera-
·tionof this Honourable House. ,I quite agree that out of the mnny objec-
'tions ~  T raise.d in_",!y speecn ,when ~ e Bill WItS before this HOllse 
at an enrHer stage. owinA' ,to the court'e-sy oltha Honourable Sir Chllrles 
Innes one of my importam points has hef'n met by thA inseri,ion of J:he 
amendment which bas since been introduCed, empowering ths Govern-
m<>nt tp re ~ a e the duty in case the prices r ~  ~ee  come down, 

11 2 
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I also publicly want to acknowledge the courtesy which Sir Charles Innes. 
has shown to us by meeting objections which at times must have seemed 
to him somewhat inexpert, and also by putting at our disposal the expert 
machinery of the Government for drafting dn proper language many pointS'. 
'.hat were raised from time to time. nnd al80 for moq,ifying the Bill in the· 
way we suggested. I have considered very carefully the several points 
. which have been urged, especially in the 'learned speech made by my Hon-
ourable friend, Mr. J\J1nsh. I am sure the House appreciates the extreme 
care and elaboration with which he went into several figures. I am how-
ever still left unconvinced as to a few importont points.' But having 
regard to the short time at my disposol I shall only ventilate ono or two 
of these, leaving the others to be discussed, if this Bill should go back 
to Select Committee, in that Committee, or if it does not go back, then 
to be discussed in the open House. The difficulties which then I had, 
Sir, have since been considerably increased by reason of the representa-
tions which have been made to us by our constituents in Bombay by tele-
grams and other messages. Representing as I do a constituency which, 
though of income-tax payers, cousists of many petty dealers in industries 
of iron sheets and other articles, I feel a difficulty which I wish to put 
before the House for their consideration. I must own, Sir, that I feel !that 
my Honourable friend Mr. Jinnah unduly laboured the point of Imperial· 
Preference. and it did ·look like a case of protesting too much. Every 
speaker who has taken part in this debate on the side of Government has 
strained every nerve to convince us, which makes me somewhat suspicious, 
that this is not a preference of any kind, either Imperial or British. 
Speaker after speaker has gone into this question, but I feel that one or 
: two points which have not yet been answered and which made us feel as· 
if it was a question of preference, should be cleared. It may be, Sir, th.at 
'it is not Imperial Preference in the sense tna£ goods of the lame ~  

one coming from England and another coming from the Continent, are . 
preferred one over the other. That kind of Brirbish or Impetlial ~re eren e 
may not eDs.t in this Bill. But that is not stating the whole case. You 
cannot get away from the fact that in this BiB, Sir, there are two or three 
elements which look like preference. First of all, the Bill makeB the 
country of origin, and not ~ quality of the goods the determining test. 
Secondly, if the Honourable Members will turn to pa.!16 54 of the Tariff 
Board'13 Report, they will see a table there which clearly shows tliat a 
higher duty is put on Continental steel and there is preferential treatment 
given to Bribish steel as such. Tliere is also a sta.tement at page 58 that 
British goods have heen given the benefit of a presumption, on a somewhlllt 
hypothetical basis, of being unalterable in their price, wherea.s Continental' 
goods 'are taken to be alterable in their price. To me this seems to 'be a 
case of an ex cathedra statement not entirety' justified hy the eVlaence 
furnished to us. Coming now to this aspect of the Bill, one cannot get 
away from tlie fact that thiB BiH submits to unnecessary hardship the 

n ~r in thoRe pa.rts of India where Continentnl steel is wanted by him 
and where neither Tata steel nor British steel penetrates. I am taking 
for mv illustration ~ e parts of India where these conditions co-exist,-
where'Tatas do not cater, and where British steel does not compete, where 
in fact, it is not wanted, l.e., where tlie inaustries are WCD a~ 
the people are not conoerned with builcling bridges I!ike the Howrah Bridge, 
in 'Ca1Qutta. or reservoirs as in pla.eei like Bombay, but ha.ve small infan,t 
industries like sa.£es,ttunks, locks, pots and pans: for the poorest .classes, 
whieh are all made from Continental steel. The COn13umel'B living in ~ 
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places say-and I want to put their case before the Houae.-"We do not 
· require fo.r our purposes your standard s.teel with aH the qualities of malle-
ability, . durability and all other 'abilities' in the world. We wa.Iit for our 
purposes the chea.p mild steel which we get from the Continent. The 
Tatas do not 'Supply this steel." I find in the Repont of the Tariff Board 
a.n extraordinary  sta.tement which I sha.ll read. to my Honoura.ble friend!}. 
~ e Report sa.Ys at pa.ge 51: 

. "The Tata Iron and Steel Company produces steel of Britiah Standard ~
tion, but the ma.rket for this class of steel is not su1liciently wide to abaorb the 
whole of the Company's production; and, in n e en e~ a proportion of Indian 
s.teel must be sold on the basis of the lower prices at which Continental .teel 
· ~ er  India." 

Paraphra.sing it into plain English, it means this, that ~  Tatas will not 
manufacture the kind of inferior steel that these people want. The Tatas 
tell them "We will not give you the quality of steel which you want. We 
produce only one quality fit for building bridges like the Howrah Bridge 
· and big reservoirs such as those in Bombay and other big cities. Yet if 
you want Continental steel, you must pay a higher duty". And forsooth, 
why? Not because the Tatas compete with that kind of steel-they will not 
even produce anything of that kind,-but they simply say that in certain 
eventualities "When we grow up and Mme to your regions, which may take 
ten or more yeo.rS,-a period absolutely hypothetico.l,-your n n~n a  

stoepl will compete with our Brit,ish steel, therefore even from now you 
must be penalized for 'your uRing Continental steel." So put, the claim 
made bv the Bill is absurd. It is not the ordinary consumer who is 
penalised-that may pos'Sibly be justified on t.he ground of one man 'a 
interest making room for t.he country's good-but it is the consumer who 
is trying to build up in this country an infant. industry. T do not want, 
in our desire to protect Tatas, to leap from t,he fry,ing pan into the fire. I 
should be very loath to Reo that by rushing through It Bill of this characteJ' 
· we 'killed all these growing, nascent ~nd r e  which BXI'" just springing 
up in ~  ,country with the aid of Continental steel. I am sure the 
House will a r~e that it ought to be our main care that in trying to 
help one industry we do not cut nt, the root of another indm.try which 
requires our protect.ion and vigilance in the same manner as t.he Tatas 
do. My question before the House. therefore, is, what is the justin-
. cation for penalizing such consumers in places where Tatllf:,' do not penet-
rate, where they do not expect to do so for many more years. where 
TaM's superior steel is not wanted. where British steel does not com-
pete and is not in demand and where Cont.inental hteel is very largely 
taquil-ed for the poor man's purpo'Ses like pots, pans, and cheap trunkR. 
nnd wliere small trades of this description are' growing up. ~r should 
we penaJ.ise the consumer in provinces where these. things ex ~  I 
have before me the views of a very ominent authority on the Stee.l in-
dustry, Mr. Perin .• 'We are often told that all the expert authority is on 
.the other side. Fortunately, I ha.ve in my hand the account of an inter-
vipw which witS given by Mr. Ferin in Bombay to t.he ever watchful editor 
of the Indian Daily Mail. Honourab Ie Members will find the -interview 
reported in the Indian Daily Mail of the 2nd February. Mr. Perin: .. 
Sir, as my Honourable friends mu"t, be aware, is a very expert Consult-
ing Engineer. I understand that the. 'J;atBs used to pa.y him Q magni. 
flcent sBJary which must be .the desjn!.ir of most of WI here. He belongs 
to the celehrated finn of Consultipg EJlgtillflers. In New York, ~r  
Perin and Marshall. He is perfectlr disi\t,terested QJld a man. of very great 
·,authority on tlie steel industry, and I thi,nk r am justified in pitting 
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that authority against that of Mr. Ginwa.Ua and his oolleagues. Asked", 
as to what is the justifioation for penalising such consumers, Mr. Perin, 
came out boldly and said .. for the sake of the Empire," in other words,. 
for the sake of Imperial Preference. The justification for such an unjust 
h&rdship is, according to Mr. Perin, not those economic g1l'ounds which· 
ha'Ve been urged before us here or by Mr. GinwaJla and his colleagues 
in their Report but a bold and straightforward admission that it is neces-
sary to do so in the DAme of preference for the Empire. I am going to. 
read Mr. Perin'&, own words to this House. 

The BODoura,ble Sir Oharles Innes (Member for Commerce and Rall-
ways): I just want to remind the Honourable Member that Mr. Perin as, 
an American, Sir. 
Mr. X. B.. Ja.yaka.r: That does not alter the fact that he is il. great 

expert, and if Imperial Preference is to be carried to the eXitent of ignoring' 
the opinions of all experts who are not British in origin, then my Honour-
able friends may reject Mr. Perin's weighty views because he is an American 
as the Honourable Member for Commerce is seeking to do, This is really 
ImperiaJ Preference with a vengeance, Sir. The Tatas themsolves did' 
prefer Mr. Perin to English experts; that is perfectly clear and sufficient 
for my purposes. "Won't the preferential tariff in favour of British pre-
judice the Indian consumer?" asked the interviewer. Mr.' Perin said, in-
reply, "Yes, in a small way. But then people belonging to an empire 
should oertainly be able and willing to help each other in order to further 
their industrial poaition"-a clear and straightforward answer. He does 
not deny the fact that the consumer in India is going to be penalised" 
but says, it must be so for the sake of the ~re 's good. I wish the 
Government were equally straightforward and said "Yes, we know the 
fact ,that the consumer is going to be penalised but we justify it on ;,he 
ground that being a. member of the British Empire, he must suffer a 'little 
sacrifice in .the interest of that Empire." I can understrutd tttis lan-
~ e  Sir, clear and precise as it is although my answer then wiH Le 
n~ e same tenns that Pandit MotHaI Nehru urged, though perhaps less 
strongly worded. Let us be self-governing members of the Empire, self-
respecting limbs 6f its political organism and then these in<terchanges of 
commorcial amenities will be certainly more numerous and more willingly 
undertaken than now. At present, India's position is like "Heads, I win, 
twa, you lose." It is absurd Ito talk of any sacrifice for the Empire in 
our present degra.dation. 
There is no doubt, Sir, as Mr, Perin admittedtliat this is ilia omy ,US;t 

tificationwhy we penalise the consumer in these parts of India. There 
is no otller justification for penalising these infant industrJes except in the 
name of British preference? 

I 'will now leave t,his que!ltion and proceed a lifltJe" further. Sir, m, 
Honourable friend, Mr. Jinnah, read Mr. Lalji Narainji's speech. Senti-
ment dO(,B not enter into mathematics, he says. But my friend did not 
t.ell mv Honourable colleagues that the body, of which Mr. Lalji 
Narainji was the President, when he ma.de the speech which Mr. Jinnali 
read from, vi •. , the Indian Merchants' Chamber and Bureau, has sent a 
wire ~ the Commerce Department of ,the Go-vemment of India, stating' 
thairthis . is the thin. end of the wedge ~ the Government are intrOduc-' 
iag British perlerenoe by the baok ~  When Mr. Jinnah stated Mr. 
La,1ji Narainji's view, I thought it was equally ,pertinent to point out· e~ 
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view of the body of which Mr. Lalji Narainji happened to be the Presi-
dent at the momen.. Secondly, Sir, he referred to one Mr. Anandji. 
Honourable Members who sit next'to me were perplexed by the frequent 
repetition of this name. Who is Mr. Anandji? They asked. I was re-
minded, Sir, of a case showin,g the great dan~r of constantly repeating 
unfamiliar names. I was once arguing before a sleepy judge of the Bombay ) 
High Court. It was a case of Teji Mandi ran a ~ n  I constantly used 
the word Mandi. The Judge went to sleep with the words" Mandi " in 
his ear and after an hour he woke up and said: ":ijut who is this Mr. 
Mandi; is he a witness or a party?" Similarly, my friends. on my vicinity 
asked "Who is this Mr. Anandji?" Well, Sir, Mr. ·Anandji is nothing 
more or less than a member of a firm in Bombay called Mulji Haridas 
and Co. I hold in my hand a representation made to Government by that 
firm, of which Mr. Anandji is only a member. The corporate opinion of that 
partnership, Mulji Haridas and Co., of which Mr. Anandji, whom Mr. 
Jinnah resuscitated from obscurity on this occasion, is a member, is this: 

"That this Bill not only gives preference to the British Standard Steel, but it 
imposes frightfully heavy duties on the Continental 'Steel which does not even enter 
into any competition with the British Standard Steel." 

Then they go on to develop the point, and ask t{he question which I am 
trying to urge upon my Honourable friends why should all these infant 
trades be killed by raising the Continental duties on goods which had not 
entered into competition with British or Tat.a steel. May I ask the Gov-
ernment .. In whose interest are you doing all this?" You speak of pro-
tecting the Tatas only and not Britain. If so, what is the justification for 
raising the burden on the 'consumer where the Tatss· do not enter into 
competition at all and are not likely to do so for another decade? You 
have frankly to admit either (1) that you are doing this in the futur& 
iritere'ts of the. Tataswhich niay or may not materialize for 10 years more 
or (2) 1Iha1. ~ are doing it, plainly speaking, in order to hamper Conti-
nental trade in the interests of British trade. As against that, there is 
further the a'kurne!i.t that British goods do not supply the quality of steel 
which is required in this market. But we are told, Sir, that considerations 
of •• public safety " come in. This is sheer moonshine. Mr. Perin waS 
further Bsked: •• Is Continental steel of inferior character put under the 
ban in England?" A very pertinent question, when India. is asked to put 
under the ban such Continental steel to the detriment' of her poorer cl&8les. 
Mr. Perin was asked to give his experience in this matter: 

"Q. How do you explain the .large imports of Continental steel Into Britain If 
their quality is poor as compared to BritIsh steel? 

A. Standard steel is not necessary for all purposes. Britain uses large quantities 
of steel of poorer quality in different manufactures. To think of llIing standard 
steel for those purposes would be waste of 80 much good steel." 

"Why should we be asked to lUIe standard steel for all purposes?" was the 
next query. Mr. Perin said he would prefer not to answer the qlJ8stion. 
It is this answer, or rather the omission to answer which has been troubl-
ing me. These poor people do not want your superior steel. Tatas will 
not give them inferior steel: Britain will not give them inferior steel. 
What are they to do? Either staNe 'or pa.y higher cost for nobody'. 
good r .This .is the reductio ad ab81.4Td,.· to which the whole oase can Pe 
brought. I am sure, Sir, and I say so .• ith all responsibility that the re.ult . 
. of this Bill. if passed, will he to starve these poor industries for no fa.ul. 
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<If theirs and for no Indian's benefit. It, is something like the saying we 
have in Marathi: "The father does not aJIow me to beg, the mother does 
not feed me, with the result that I am starving." You will not give them 
o the steel, neither the Tatas nor the British. You say, use our superior 
'steel for your inferior pUJ'Poses. That means that for your pots and pa.ns 
and kettles, use the steeI of which bridges are built. If I were to parody 
the 8l'gUmeIlt, I should Iilay: •• Stock the Howre.h Bridge Steel in your 
kitchen ". I submit, Sir, with great respect to Mr. Ginwalla and his 
~ r er  that this· is an absurd argument. 

Coming now to one or two points which I shall briefly touch-there is 
the point which my Honourable friend, Mr. Joshi, made with which I 
entirely agree; that ~ e conditions ought to be put on the Ta.tas and 
their management before any kind of protection is given by this House. 
As he has made 0. reference to that, I will take 0. couple of minutes to deal 
with it. Many of us believe, Sir, notwithsta.nding the so-called ):ndianisa-
tion of the Tatas, that the process is not rightly begun. They talk of 
Indianisation, but we submit that Indianisation ought to begin at the top 
and not at the bottom .. The bottom is always Indianized, perhaps too 
much so. And I have the authority once more of Mr. Perin whom I shall 
quote in this nn~ n  He ,had the singular opportunity of visiting the 
BhadrBvarti Iron Works which the Mysore Durbar has started under the 
distinguished supervision of Sir M. Visvesvaraiyo.. He went there and he 
saw the whole of it and he was so singularly impressed with the excellence 
of the work done by Indians alone in the BhBdravarti Steel Works, tha.t 
these remarks which I quote re~re en  his sentiments: . 

"It W&!l a very noticeable feature that the indust.ry in Mysore 'Vu Intirely 
manned by Indians. Educated Indians had been trained and put in chl.rg ... of the 
various sections of the works, and he was more than pleased ~ ~ e 'progress 
shown on t.he rnan a r n~ side of the Industry, Even fr0V>-t.h, .technical point 
of view the works were bemg run on t.horoughly efficient linea." 

I want the Tatas to take this leaf out of this Sir M. VisvesvarBiya.'s·diary 
a.nd copy it in bold letters. ", 

.For theRe reasons, Sir,' I support the amendment of my I{Qnourable 
friend, Mr. Mehta. . 

.An Boo011rable Kember: I move, Sir, that the question be now put. 

The motion was adopted. 

Iir. PreIldent: The original question was: 

"TJt&t the Bill to provide for the continuance of the protection of the etMl 
induatry in British 'India, as reported by the Select Committ.ee, be taken into 1lOII-
.ideration. " 

'Since which the following a.mendIljl.ent has been moved: 

, I'That the Bill be recommitted "to the B&lect Committee for reconsideration." 

•  P ••• The question I have to put is thM that amendment be made . 
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The Assembly divided: 
AYES-50. 
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Chamo.n Lall, Mr. Naidu, Mr. n. P. 
Chatty, Mr. R. K. Shanmukham. Nehru, Pandit Motilal. 
Du, Mr. B. Neogy, Mr. K. C. 
Das, Pandit Nilakantha. Pandya, Mr. Vidya Sagar. 
DuU, Mr. Amar Nath. Prak!l.8am, Mr. T. 
Datta, Mr. Srish Chandra. Rananjaya Singn, Kumar. 
Gour, Sir Hari Singh. Rang Behari LeI. Lala. 
Glliab Singli, Sardar. Ranga Iyer,Mr. C. S. 
Haji, Mr. Sarabhai Nemchand. • Rao, Mr. G. Sarvotham. 
Iyongar, Mr. A. Rangaswami. Roy, Mr. Bhabendra Chandra. 
Iyengar, Mr. S. Sriniv8S'a. . Barda, Rai Sahib M. Harbilas 
.Tayakar. Mr. M. R. Singh, Mr. Gaya Prasad. 
Jogiah. Mr. Varnhagiri Venkata. S!ngh. Mr. Ram Narayan . 
• Toshi, Mr. N. M. Sinha, Kumar Ganganand. 
Kelkar, Mr. N. C. Tok Kyi. U. 
Kidwai, Mr. Rail Ahmad. YUBuf Imam, Mr. 
Knnzl'lI, I'o.ndit Hirday Nath. 
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Abdul Aziz, Khan BabOOur Mian. 
Abdul Hay", Mr. 

Innes, The Honourable Sir Chari •. 
Jinnah, Mr. M. A. 
Jowahir Singh, Sardar Babador 

Sardnt'. 

• 

Abdul Matin Chaudhury, M.aulvi. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
AblluJlah Haji Kasim, Khan Bahadoll' Kabul Singh Bahadur, Riaaldar-Ilajor' 

and Honorary Captain. Haji. 
~ ed  Mr. K. 
A.lJfam. Hussain Babadllr, rrinci 

A. ~  

Allison, Mr, .. F. W., 
Anwar-ul-Azlm, Ifr. 
Ashrafuddin Ahfttad, Khan Babadur 
Nawabzada Savid. 

Ayangar, Mr. V. K. A. Aravamudha. 
Ayyangar, Roo Bahadur Naraaimha 
Gopalaswami. 
Dhore, Mr. J. W. 
Blackett, Tlie Honourable Sir Basil. 
Clow, Mr. A. 11. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Donovan. Mr. J. T. 
Dunnett, Mr .. T. M. 
Oavin'·.Jone8. Mr. T. 
Ghn,zanfar Ali Khan, Raia. 
Ohulam kadir Khan Dakhan, MI'. 
W. M. P. 

Ghd'J;navi. Mr. A. H. 
Gidney, Lieut. -Colonel H. A. J. 
Gmhn:m. Mr. L. 
Greenfield. Yr. H. C. 
Haicrh. Mr. P. B. 
HAzlet.t, Mr .• T. 
Howell. Mr. E. B. 

d~r  Dr. T". X. 
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Keane, Mr. M. 
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Muhammad Nawaz Khan, Lieut .• 
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~a r d d n Abmad, Khan. BahaeJur. 
, Nat.iQue. Maulvi A. R. • ' 
Po,ddiaon. Sir George. 
p,arsons,' Mr. A. A. L.' 
Rahimtlllla, Yr. Fazal 'rb'rahim. 
Rltjah. R.ao Bahadur M. C. 
'""V. MI'. 'R:. O. 
Roy, Sir G&1I8I1. 
Ratbnasw&mY, Mr. M. 
SasllOOn, Sir Vict.or. 
Rinj;(h, Rai Bahadur S. N. 
Auhr&WRrdy, Dr. A. 
RvlGes, Yr. E.F. 

~  Mr. H. 
. Willson, Flir Walter. 

>.' ""',,1mb, M"ulvi Muhammad. 
Young, Mr. O. N. 
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Mr. Prem,leDt: The question is: 

"Thai the Bill to provide for the continu.anoe . of the proteciion of the steel:· 
induairy. in British India, as reported by the' Select Committee be taken into 
consideration. " ' 

The motion was adopted. 

Mr. President: Clause 2. 

Mr. 2. K. Shamnukham Ohetty: I beg ~ e  
"That f01' clause 2 ot the Bill the following be substituted: 
'2. (1) For 8ub·section (4) of section 3 of the Indian Tariff Act, 1.894, the 

A.mendment of MCction following sub-sections shall be substitnted, 
3, Act VIII of 18\.14. namely : 

'(4) If the Governor General in Council is satisfied, after such inquiry as he 
thinks necessary, that articles of. any class chargeable under Part VII 
of the Second Schedule with both a basic and an additional duty are 
being imported into Brftish India from any place outside India at such 
I/o price as is likely to render ineffective or excessive the protection 
intended to be afforded by such duty to similar articles manufactured 
in India, he may,. by notification in the Gazette of India, increase or 
reduce the additional duty to such extent as he considers necessary.' 

~  In the Second Schedule to the same Act there shall be made the amend-
ments specified in the Schedule to this Act. 

(3) The amendments made by this &ection other than those made in Parts I 
and II of tbe Second Schedule to the Indian 

"III of 1894. Tariff Act, 1894, shall have effect only up to the 
31st day of March, 1934." 

Sir, the object of this amendment is to give effect to the recommenda-
tionof the scheme that is embodied in the minority_report of the Select 
Committee. During the consideration stage of this Bill the question of 
Imperial Preference and other allied questions have been so thoroughly 
discussed that I do not think it is necessary any more to dwell on.that 
point. The scheme that the minority has. Buggested, as I explaiJAedj,p the 
speech that I made at an earlier stage, is a modified form of" the weighted 
average system suggested by the Tariff Board itself. {explained at an 
earlier stage what the weighted average system really means. So fa.r 9.8 
adequate and effective protection for tlie steel industry in India is concern-
ed, there is not the slightest doubt that the scheme that we have suggested 
would be 9.8 adequate and effective as the scheme suggested in the Gov-
ernment Bill itself. Honourable Members need not therefore be under the 
apprehension that the scheme tha.t we propose would result either in 
excesilive or in nad~ e  protection. 
The'mBin object of the ... scheme that we have suggested is to take 

away what we conRider to hf: f1 vicious principle in any scheme 
of tariff. ,and that is a scheme of tariff based upon merely the country of-
origin Of· the commodity. Sir, I made it plain that under our soheme the 
price of standard steel that comes from Britain would 1:e a little higher 
than under the scheme suggested by the Government Bill. But I venture 
to obseM'e that this disadvantage would be more than counterbalanced by 
the lower prioe of Continenta1 steel according to our s$:lheme. After all, 
when we see the statistios of the import of steel into this country we find 
tha.t the volume of Continental steel imported into India is certainly greater 
than the volume of British standard steel,-far greater. Apart from the 
fSbt whether Continental steel isin.ferior to the British standard steel, r 
am told that the bazaar uses Continental because it is softer and more 
easily worked. It would not pay a. rupee per ton more lor' British bars· 
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for instance; and any iron merohant will oonfirm this statement .. Ordi-
narily the consumer of steel in this country requires only Continental steel 
and he does not care for British standard steel even though it 'is of' 
superior quality. If, therefCll'e, our main oonsideration in framing our-
tarifi is to be the welfare of the consumer, we must so arrange our duties 
as not to unduly penalise the consumer of Continental steel. I maintain 
that from tha.t point of view the consumer is certainly in a ~  more 
advantageous posaion under the schcme that we have suggested than· 
\lllder the Government scheme. , 

But, Sir, we have been told that even though on tM faoe of it Conti-
nental steel is cheaper under our soheme, the retail dealer of Continental 
steel will take advantage of the higher price of the British steel and would 
+h,ereby have a hirger margin to work upon. The Tariff Board have n ~ 

given us any figures to substantiate thflt statement. We have not yet heard. 
frrom my Bonourabltl friend the Commerce Member any figures to sub-
stantiate ,hat statement. My Honourable friend Mr. Jinnah said that he 
was going to prove with facts and figures this statement and I was 
tloDxiously waiting for his facts /lnd figures Bnd they are still to come. 

Mr. M. A. Jinnah: I am prepared to give them to you now-after-
wards. 

Mr. R. K. ShaDmukham Chetty: They are still to come. Am I right?-

Kr. M. A. Jlnnah: Quite right, but you shall have them. 

Mr. R. K. Shanmukham Chetty: Sir, I have got  some figures suppliea 
to me which go to show that there is avast margin beween the price of' 
Continental ·st.eel and the price of British standard steel. In the months 
of March and April 1926. the price of British beams-the landed price-was 
Rs. 142-8-0 and the selling price of Continental steel in Bombay was 
Rs. ~  There wns It difference of Rs. 22-8-0 between Continental' 
steel nt Bon1bay. and the landed price of British standard steel. In the 
case of angles the ~ e of British steel was Rs. 142-8-0 and the selling· 
price of Continental stoel in Bombay waR Rs. 1Sl-0-0 in March and 
Rs. 135 in April. In the case of bars. British bars were Rs. 168 and Con-
tinental in Bombay was Rs. 145. In the case of plates, British plateS' 
were Rs. 151-4-0, Continental in Bombay was RR. 185. In the case of 
steel sheets British were Rs. 181-8-0 and the selling price of Continental 
sheets in Bombay was RR. 155. These are the statistics ~ a  have been" 
supplied to me and if my Honourable friend, the Commerce Member, would 
prove that these statiRtics are wrong and a~ 8S a. matter of fact the· 
consumer of Continental stee'l does not get the advantage whioh,.epro-
pORe to confer on him, then certainly I would change my mitNt't·· But I 
submit that these figures have not been challenged either by the Tarifl 
Board or by the Honourable the Commerce Member or by my Hon.ourable 
friend, Mr. Jinnah .. I claim, therefore, that if the main oonsidera.tion-
that we must have in view in framing our tariff is the welfare of the 
grentest body of consumers, then under our scheme the oonsumer w.uld'· 
certainly be under a greater advantage than uIiaer the Government Bill. 
There is no use getting away from the ~  that whether the Govern-

ment Bcheme is Imperial, Preferenoe or British preference it oertainly is 
British protection in addition to Indian protection. My Honourable friend, 
Mr. Jinnah, said that he was convinoed that the scheme suggested by the I' 
Tariff ~ard is in the bes·t·eoonomic· interests of India. Certainly, if my. 
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Honourable friend isoonvinced that this scheme is in the best economic 
int91'6sts of India, let him by all means. vote for it. But let him not be 
under a self-deception that this is not British preference. Let him face 
the facts, let him honestly !)Onfesi tha.t this. is British preference, that 
this British preference is for the welfare of India and therefore he supports 
it. If that were his position I would have no quarrel with him, but there 
is no use getting a.way from the fact that even though technically it ma,y 
not be ImperiaJ Of British preference the Government Bill is seeking ~ 
give protection not merely to the Indian steel industry but the British 
manufaoturers of steel as against their Continental rivals. Sir, as I have 
explained my sj:lheme fully on Monday, it is not necessary for me to adduce 
any more arguments in fa.vour of the amendment that I have proposed. 
To save the time of this House the procedure that I propose to follow is 
this. The other amendments that stand in my name are simply !JOnse-
quentin.l amendments to the one tha,t I have now moved find if the verdict 
of the House is against me in this amendment I will not proceed any 
further with my other amendments. Sir, I commend my amendment to 
toe House. 

The Honourable Sir Oharles Innes: I must congratulate my Honour-
able friend from Coimbatore not on!y on the olear and brief way in which 
he has put his amendment cefore the House but also, as I said in my 
earlier speeoh, upon the extreme moderation with which he stated hiB oase. 
I propose to follow his example as far as I ean. In particular I do not 
propose to say more than what my Honourable oolleague Sir Bhupendra. 
Nath Mitra has already said upon this vexed question of Imperial Pre-
ferenoe. Sir Bhupendra Nath Mitra <read out a oonsidered statement on 
the part of the Government, and I have nothing to add to tha.t state-
ment or to detract from it, The view we have alway"s taken about this 
ma.tt()lr is this. We are not asking, and we have no intenticn of asking 
this House to adopt ony genoral measure of Imperial re~eren e  Weare 
not asking the House to sacrifice in any way the economic interests of 
India. in order to do something for the British ma.nufacturer. What we 
are asking the House to do is to accept the Tariff Board's Report. The 
Tariff Boam have said that in the economio interests of India, in this 
particular ml\tter of steel, in order to keep down the price of standard 
steel, it is advisable in the case of oertain steel articles imported into this 
country t.o have a lower duty upon British manufaotures than upon Con-
tinentalma.nufactures, That of course is discrimination, preference if .vou 
like to eall it, in favour of the British manufacturer, I do not deny the 
~ r one moment. The only point I wish to make is that that proposal 
has \;cen made by the TaJriff Board and accepted by the Government, 
because both the 'Tariff Board and ourselves know tha.t this is the right 
oouJ/8e in: tho economio interests of India. Now, Sir, Mr,.,/,Qbetty's speech 
has crought back the matter, I hope, to the eC<fPmio ~  Mr. Chetty 
to ell intents and purposes ha.s dropped the e~ n of Imperial Preference 
a.nd he b&Bed his objeet.ion to the ern ~n  13m mainly on the ground 
tha.t the Government Bill disorimiri.es by countries of origin. I aID 
quite prepared to admit that this is "gi>. objection !o the Government Bill. 
It is less convenient a n~ not so simple 'to discriminate by country of origil;t 

~ as it is to have one flat unifonn rate of duty for all imports that oome into 
-.a.ia. The Tariff Board say that and 1 admit it. At the lame time there 
. is no serious difficulty in making tbiB discrimination and, 88 Mr. Chetty 
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said in his first speech, what we ha.ve got to do now is to bala.n.oe up the 
, advantages one way and the other and to decide on the balance which of 
the two schemes is the more a d a n a~  to India. That, I make bold 
to say on behalf of the Government, is the sale conaidel'ation which ha.a . 
animated Government in the whole of these proposals. We have put 
these proposals forward l' eoause we are satisfied that they are the right 
proposals to put forward in Indill.'s interest. We ha.ve not put them 
forward because we wish in any way to do anything for the British manu· 
facturer. 'l'he only point which has animated us throughout is the desire 
~ do what is right Jar India. 'l'hat is to carry out what has alwlilf8:ibeen 
laid down 8.S our criterion in this matter-to do that whioh will gin' the 
Indian steel industry adequate protection and at the same time be con· 
sistent with the e n ~ well being of this country. 
Now, Sir, the Tariff Board in making this report found theIJ?selves up 

agll.inst two faots. One fact I will deal with very briefly. That is the 
difficulty arising out of the course of prices. They find that British prices 
have  more or less stabled themselves and that the level of prices prevailing 
in the four months of 1926 might be taken as fairly representative of the 
level of prices likely to prevail during the proteotion period. With Conti-
nental prices they find tlie C8se is different. They pointed out that there 
were many factors making for instability and they were quite unable to 
give any confident forecast as to what the future oourse of those prices may 
be. Mr. Jayaksr said that this is an ex cathedra statement. It may, 
have been, but it is a finding on a question of fact, an expression of opinion, 
by the Tariff Board whioh, as I have said before, • speni1· eight months' in· 
tensive work upon this problem and I ask the House to aocept it in that 
spirit as an authoritative expression of opinion by what is after all our 
chief economic adviser in these matters, the Indian Tariff Board. The 
other fact that the Tariff Board found themselves up against· was the facil 
that ~  considered it necessary in the economic interests of India to . 
distinguish Iietwten two classes of steel, one standard steel and the other . 
non-standard steel and they oonsidered it essential and advisable in the 
interests of India thlt we should do nothing to impose unnecessarily high 
-iuties upon standard steel and therefore unnecessarily to raise the price 
of standard steel in India. That is a very important point. They were 
not mereJy ooncerned, as Mr. Moore apparently thought,  with engineering 
matters.' What they were conoerned with was the industrial development 
of· India, and you have it on record stated by the Tariff Board that if you 
do anything which unnecessarily raises the price 01 standard steel in this 
oountry to that extent you are going unnecessarily to hamper the industrial 
de e ~en  of this cnuntry, hamper the building of big bri4ges, hampet 
your transport, your communications, hamper the building of public.wOl'k8, 
hamper the manufacture of machinery !n ~  country and n~re e th.e 
price of fabricated steel for all your engJneenng ,firms. Now, Sir, that ~ 
8 very serious statement to be made by the Tanff Board., ana here agalD 
I ask' the House £0 treat that statement with the respect it de8erves: . 'Xs 
I have said in my enrlicr speech. ha.c1 it not been for the diffitmlty of ~ ~a  
bility of Continental prices the logical course would have been to (l18ian-
gulsh between standard and non-standard steel in your duties, but. every-
body has admitted that t,hat is impractioable, and re ~ even If ~e  
had' not been impracticable it would not have met the dIfficulty. ~n  
out of the instaoility of th.e future prices of. ~ n nen a  steel. ~  M! .• 
J'innah explained this mnrDmg that partIcular i:1lf1icutty eould noo In tlie . 
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,circumstances of India. be met by the expedient of anti-dumping duties, for' 
,if we tried to go in for anti-dumping duties we should disorganise the whole 
.of our foreign trade relations for we should infringe, I think I am correct in 
-;Baying, a great many of our most favoured nation agreements. 'rherefore. 
'. 8S I explained, the Tariff Board. by the logic of their argument, were driven 
·back on two facts. One is the facf,--and here again it is the finding of 
the 'l'ariff Board on a question of fact-that the British steel sold in this 
.country is to all.intents and purposes equivalent to standard steel ali-d 
·that the Continental steel sold in this country is to all intents  and purposes 
equivalent to DOn-standard steel. The other fact is the fact that after all 
India is a part of the British Empire and that we can discriminate in 
.favour of British steel. It is a domestic concern of our own and we do 
not infringe in any way our most favoured nation ngreements by tal{ing 
that course. That is' the Tariff Board's conclusion. They say that by 
taking advantage of these two facts you get practically the same result a8 
,you would get if you differentiated between standarrl and nnn-standard 
steel. 

Now, Sir, I should like to refer to the statement which I have just 
'made that British steel sold in this country is equivalent to standard steel 
and that Continental steel is equivalent to non-standard steel. As I have 
said, that is a statement Dn a question of fact by the Tariff Board 
'and it is supported by the evidence given before the Tariff Board. Let 
-us take. the evidence given by Mr. Anandji Haridas. I may explain ~r 
"the infOl'lllatiO'P of my Honourable friend Mr. Jayakar that Mr. Anandji 
',Raridas's main: finn is in Calcutta. The Calcutta finn is a separate firm 
'nnd a bigger finn than the branch in Bombay.. Mr. Anandji Haridas was 
examined by the Tariff Board and one of the questions they asked him 
:relaten to this question M t.he quality of standard and Continenbl steel, 
'nnd what Mr. Anandji Haridas said was:, 0 

.. ' '''Nobody would buy joisf.s for building purposes n~ n  his ehgineer. 
Tko engineer .would say he wants a certain strength per foot which he cannot gn 
out of n nen ~  joists." 

That is to say, that where you want standard steel, according to' this big 
importer of Continental steel, you must, as the Tariff Board say, iither buy 
st,eel'made by the Tata Iron and St,eel Co. or buy British steel. I. do not 
for 6 m!)ment wish to-suggest. to this House that you ~nn  get on the 
'Continental standard steeL Of course you can. All I wish to say is that 
.thfl Continelltal steel sold 'in ,this country is.non-standard steel, and if it is 
sold with a certifioste that it is of st.andard quality the general user of 
,eteel in thiR count.ry has no means of knowing ·what. t,he value of that certi • 
.ficate is. That is t,he statement. of the Tftriff Board and that st,n.tement 
Ims been. 'c6nfinned by the statcment made to me by the rndian Store8 
Depltrtment that they have han to .!!ive np filtog-ether ~n  Continental 
F-teel in this countrv certifien to be 01' n~nrr  qunlity'tiecfltl!lE' thc:v havE' 
hRd 1m manyeomplaigts from their consumcrll. . .. . 

- _ ~ r  'we coml'! hack t.o our first print, thn.t this scheme is in the 
'CCOt)omic n e~  of India because it ;.doeA' adjust t,he measure of r e ~ 
required f\,\irly to. e.Rch class of CODfmmer. the consnmer of standard steel 
nJl.p. tryecons.umsr of non-Atandard steel.· It has been suggested-, Mr. Chetty 
naf! SRid, t.hat there is aD objeetion to this scheme bec81Jse it· discriminate!! 
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!by ~ country of origin. I have admitted that objection for all it is worth. 
· At the same time the Tariff Board and the Central Board of Revenue, an 
.expert body whom we have also consulted, inform us that there is no serious 
.. difficulty in the way' of working this system of diftereptiation. . The next 
.objection taken to it-I am replying now to the debate that has been going 
·on for the last two days-is that there is a possibility that British manufaQr 
tuters will ICJwer the quality of their steel in order to compete in the Indian 
market for non-standard steel on favourable terms. 

Now, Sir, I should just like to explain to the House briefly what st!IDdarQ 
steel means. Standard steel as the term is ordinariry used in th,is.,eountry 
means steel up to British standard specificatioo. There are a number of 
these specifications. They have been drawn up by the British Engineering 
Standards Association in c(,nsuItation with representatives of users and 
manufacturers. There are different 'specifications for steel reqQired for 
different purposes: specifications for steel required for building work, for 
steel required for bridges, for steel required 'for maririehoilers" and so on. 
There is (>De feature common to all these specifications and that relates to 
the chemical composition of the steel. Also the steel in order to comply 
with these specifications has to pass certain mechanical tests; it has also 
,.to comply with r ~ n rolling tests, and has to be made accurately to 
.gauge. That is what is meant by .standard steel. Now, why are these 
standard specifirR.ti(lns dra.wn up? One· rea.son is, in order to secure safety 
of life and property. Probably the biggest experts in the world on this 
matter have met. together. They have calculated certain strains Rnd stres-
· 'ses, and have SA.id that in order to bear those strains and stresses you must 
.have steel of certa.in specification a.nd standard. That is one reason. And 
· the ot,her reason for these specifications is by standardisation to secure 
· ·economy in manufacture. . 

Now, all T SAid, it, has been suggested that one of the objections to the 
8chlme is that Brit.ish manufact.urers will definitely lower their standard 
in order -to 1Jet. the benefit of the lower dut,y in India. I am assured by 
expert evidence ~ a  there is not the slightest feAr of that. danger. In the 
~ r  place,. take your own industry. The Tata Iron and Steel Compan.y 
'make standard steel at Jamsbedpur, stRndard steel o.ccording to exactly 
the same proCf'AS AS the British manufRCturer, namely, the basic open-
'hearth ·st.eeI.It 'does not 'liRe the basic Bessemer process which is often 
. used' in the Continent and is ~ less reliable proceRS .. It lIses the Bame 
l'rocCSS as the British manufacturer. The Tata Iron and ~ee  Company selts 
'part of its steel under fl definite certificate from our Metallurgical Inspector 
at J Bmshedpur as stundard steel. It. sells also a large. proportion of its 
; steel without that cort.ificate. The steel is st·andlU'd steel but is. guaranteed to 
.besuch partly bemHlse the company does not want to go to thf' cost of 
putting that steel aside and getting s. certificate from the Metallurgical 
Inspector. The steel sells at a cheaper rate. In spite of the fset that .. 
it hilS t,o sell !l greRt part of its steel in competition with Continental 
non·standa.rd steel, the Tats. Iron and Steel Company has never lowered 
its standllrd of product.ion. That point was particularly put to "hem by 
the Tariff Board. The point was put to Mr. Peterson, their main witness, 
and he was asked whether it would not. pay them to maKe non-standard 
.. &Bwcll as standard Rteel; and Mr. Peterson'll replywBB that unless they 
·switched off altogether to. non-standard steel it would make very little 
. difference in cost. The truth is that you cannot' switch':from standa.r3 to 
.. non-standard steel. You would have to alter yom'roIling-programme; 
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~  would have to alter your melting programme; and you would not get 
th_t economy of manufacture which is one of the main objects of these 
, approved standard speoifications. Also I would justt; like to mention that 
for almost a. generation British manufacturers have had preference in 
the Dominions, and that preference in the Dominions has never yet led 
-the British manufacturer to lower his standard. The British an a ~ rer 
depends for his sales very largely upon the name and reputation of British 
steel, and the House may take it from me that there is not the slightest 
danger that in O1'de» to get the comparatively small market in India the' 
British manufacturer' would risk the reputation of British steel by lowering 
his standards. Moreover, if he were to do so what would happen? He 
would get a lower price, and at once our new clause 2 would come into 
force and the duty would be raised against him. I think, Sir, I have 
disposed of' that objection. As fo,r the difficulty of rejections, which 
Mr.'Bir1e. made so much of, Mr. Birla would never have heard of that 
difficulty if I myself had not brought it to notice. It is a fact that the 
British manufacturer has a small percentage of rejections: that is, steel 
which on test does Bot come up t,o British standard specification. But 
in any case the quantity is small. There is an outlet for steel of that 
kind in the United Kingdom. There is an outlet for steel of that kind in 
the Dominions; and though I admit that small quantities of rejections may 
come into India, e~ I say that the quantity is so small that we need not 
take it seriously into account. Again, Sir, it was brought to notice by some 
Honourable Member that quantities of semi-finished ma.terial, be&ms, 
billets and so on, are brought into England from the Continent, and it 
was said, how can you be sure that your British steel will be standard' 
specification steel if tha.t steel is made in Britain from Continental material. 
The answer, Sir, is, that the British manufacturer sells to British standard 
specification. It is perfectly true that he does buy semi-finished material 
to some extent from the Continent, but if he does buy, he specifies the 
chemical composition of the stt;eel and he takes measures to ~  that he 
gets it. In the same way the Railway Board and the London Stores 
Department, if we buy standard steel on the Continent, and we can buy 
it, have their own inspectors on the Continent who supervise not only 
the manufacture but also make the necessary test after manufacture. 
Now, Sir, I think that I have dealt with what I cOQsider to be the main' 

objections b,,:lUght against the Government scheme. I admit the objection 
that 'lihere is, differentiation of the country of origin. I admit that there 
is practical inconvenience in that, but I say that the, difficulties are not 
serious and can be easily surmounted. As regards the other objeetions 
brought against ~ e scheme, I do not consider they exist at all. I admit. 
only one difficulty, namely, that of differentiation of the country of origin. 
Sir, what we have got to do now is to try and balance all the advantages 

of the one scheme and the advantages of the other and see which of the 
two schemes is more in the economic interest of India.. Now, Sir, the 
first advantage I claim for the Government" scheme over Mr. Chetty's 

e ~ is that it keeps down the price of standard steel. Mr. Chetty has 
admitted tha.t himself, and I need say no more about it except that I 
do desire to express once more the impOl1iance of that advantage, because, 
as the Tariff Board said, it is most unwise, if you are ami-ous far the 
industrial development of India., to do anything which, is unnecessarily 
grung to send up the price of standard steel. Now, Sir, the n"ext advantage 
I claim for the Government scheme over that of my friend, Mr. Chetty,' is 
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that a necessary consequence of the Government scheme is that we also 
keep down the duty on fabricated steel. Mr. Qhetty's scheme involves 
the enbsneetnent throughout of the duties on fabricated steel. The reason 
for ~ is, the Tar.itf Boa.rd tell WI, that practioally all the fa.luicated steel 
imp'orted into 'this country comes from the United Kingdom. ! If therefore 
you differentiate in your rolled steE'] duties in favour of Britishv.eel, that 
metlns that you get away ill respe0t of fabricated steel with a '.wer dut/ 
than you get if you are going for thE' weighted average system of duties. 
'l'ake 11 concrete instance. The duty on fabricated sheets and plates under 
"the Government soheme is 17 per cent. ad valorem 8'\tbject to a minimum 
of Re. 21 a ton. That is on British fabricated steel. Under Mr. e ~  

scheme the duty is 17 per cent. ad valorem pltls an additional duty 01 
Its. 7. That is, on every ton of fubricated sheets and plates, under Mr. 
Chetty's scheme, you have got to pay Hs. 7 more in duty. Now the House 
may think 'that that is 11 small matter. Rut is it? I remember, Sir, 
when the first, Steel Bill was being discussed in this House in 1Q24, there 
was a very distinguished Member of this Assembly who ha.d been an ex-
President o! the Bombay Corporation Ilnd who tried very hard to get the-
House to lower the duty upon certain fabricated plates and steel which had 
been imported for the Bombay Corporation. I have just looked up the figures. 
I find that between 1923 and 1925 the Bombay Corporation imported SO,()()(} 
tons of fabricated steel plates. Now under Mr. Chetty's scheme the 
Bombay Corporation would pa.y 5! lakhs more duty than the Bombay 
Corporation would pay on that amount of steel under the Government 
scheme. Now, Sir, I think that that is 0. rather striking fact, and it does 
show that if we pass the Government Bill, not only do we keep down the 
duty and therefore the price of standard steel but we are· also keepiqg 
down the duty and therefore the price of fabricated steel. That is a. very 
important matter, not only for the Indian Railways but also for every 
public body in this country which is engaging on a large r r ~ e of 

~ works .. 
But, ilr, ~ e great objection which has been brought against the Gov-

emm('nt. Bill, the ~rea  a4vantagl' which hilS been claimed for Mr, Chetty's 
Rill, is that Mr. Chettv's Bill is more favourable to the consumer 
of non-standard steel. Now, Sir, I dispute that absolutely and from 
the beginning. What wo have got to remember is that the Tata 
steel can only compete at present within a radius of some 800 
or 400 miles from JamFlhrdpm. Now where the Tata. steel can 
compflte you have this position. The upper limit to which ihe 
pric£! of non-standard ~ ee  Clm go is the price at which you rnn import 
British stel'\. That is thl' upper limit. But whl're TatM can compete, 
that upper limit is of DO value, because the actual price is regulated by 
competition hetweon ~  Tat,a steel Rnd thr Continental 1;tf'el which iR im-
portfld. Practically, British stepl does not come at nll into thi!' ha1.o!tl' 
hllflinPRs. Thf' competition in entirelY hptween n~ n n  steel and Tnta. 
st('l'l. Now the vnlnf' of 'ratfl'fl ~~  to thi' c01mtry is that by the TatR 
~ ed being nhlE' t,o come ill at fiTly time. it i'S impO!lsihle or nt Illly rate 
difficult for importers of Continental Rtee\ to form nnv Rort of ring fIr com-
b.ine, Rnd therefore TatA.·s Flt.ef'l dC)cFI ern ~ as Ii ~r  valnnhle rl'g'uln.tor 
of prieps. Now in those arCH". thnt is, wit·hin a radius of 300 t,o 400 miles 
from .J nmshedpur, whidl practically covers Calcutta Ilnd thORC area!>.. r 
am quite prepared. to admit that the Government schf'me would send up 
the prine of bnl'8 by Rs. 2 per ton us cornpared with Mr. Cbetty's schet1le. 
But thf'o greRter pRrl of India. iR outside thf' radillil of Tata competition. I 
am re-ferring to Karachi, Bomba:v. MadrltFl Ilnd RfI.ngoon. r hRV(> taken 

B 
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out the figures. I find tha.t 74 per cent. of the ba", which come into 
India, Continental bars, come in via those porte-Karachi, Bombay, Madraa 
and Rangoon. Only 26 per cent. come in via Oalcutta. Now where you 
a.re outside the rlLnge of effective competJtion by '!'atas, the price of Con-
.tinenta:l steel, given just a little amount of combination among the im-
porters, can riStl, without difficulty, to a point just below the point a.t; 
which British bars can come in. Now the Tariff Board ,took ('vidence 
from Mr. Anandj,i Haridas, the biggest importer of iron and stl'ol in 
Oalcutta., and they  teok evidence froru 'f,he Bombay Iron Merchants' ASBo-' 
eiation. Both finns sent in stH-tements in the same fonn of the prices at; 
which they were selling steel bars Itnd other articles in certain months. I 
am taking the first ,three months of H}26. Those prices ,u·e thu local whole-
sale prices, tbe prices /l,t which the import.er sells to baznar dealers, to the 
man who peddles out the bllrs and so on; and the curious fact, about it 
is that the prices in Bombay were on an average-I think I am correct 
in saying-RI!. 10 a. ton higher than the prices in Calcutta. Mr. Anandji 
Haridas was Ilsked why was that so. He said because they have got a strong 
Associat,ion in Bomba.y,-that is to say, you have got in Bombay a strong 
Association or combine of importers-the Bomba.y Iron Mercha..nts' Asso-
1)iation-and their aim is to keep up the price ofthesc inferior Continental 
bars a.t a point just below the 'price at whieh t.he British bars can come in. 
No British bars come in at present to Bombay, 'but t,he price at which 
they oould come in operates as the upper ]inrit to which the price of the Conti-
nental bar can be forced. It is 0. verv curious facttha.t in the first three 
months of 1926 the C. i. f. British price, according to the Tllriff Board's 
Report, was Rs. 108 0. fun and the duty on those British hars was Rs. 40 
a ton; that is ,to say, you could import British barR into Bomhay in those 
three months at an nverage of Rs. 14S fl ton, And I find by examining 
the figures given, the statement given by the Bombay Iron Merchants' 
Association t,o the Tariff Board, that ~ average price at whieh !the Bo&bay 
Iron Merchants' Associ'ation was selling Continental bars ill tlrose three 
months was Rs. 146, i.e., Rs. 2 below that price. It wI's put to me ~ a  
t,hat applied, only to Bombay and that I must get evidence to Rhow that the 
same thing was going on in other parts of the country. I wrote at once to 
one of t.he principal merchants in Madras . 

Xr. A. RangaswamJ Iyengar: Are these prices wholesale or ret.ail? 

The Honourable str Charles Innes: LOCla! wholesale prices at which the 
importer sells to the bazaar. As I was saying, when I was intemlpted, 1 
wrote to one of the principnJ merchant.s in Madrafl. I did not tell him 
, what I wanted the information for. I mprelv sent him a hlank fonn, the 
same fonn in which the Dombay Iron r~ n  ASE!ociation had given 
their re~ rn to the Tariff Board'. r Bsked him to go to tho biggest im-
porter of iron and steel in MadTl\.R and to get the prices at which iron and 
steel barfi, angleB, beams and plates woro Hold in Madras in Lho first three 
montlis of ,1926; and, Sir, BS I expected I found that it was much the SAme 
in Mndwas as it waR in BombllY. The figures are so str.iking .thnt I would 
]UI",t 'like t.o .read thorn out. T think Mr, .Tinnah has already given lhom, 
but thev Etre so important that I should like to rf1pen.t, them. In the first 
throe months of 1926, tbe locnl wholeRnle prices of beams in Calcutta WIJ,8 
Rs. 98 n top in ClJlcuttn, Re. 180 ,in Bombay andRs. 130 to Rs. 135 in 
lr{edras.· , 

, Angles-Calcutta price waa Rs. ~  Bomba.:v 1)rlce Willi RI. 14.G 
And Mndras price was Re. 150 toRs. 166. 
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Bars-{lalcutte. price was Rs, 186, Bombf\y price was Be, 1'7, and 
Madras price was Re. 140. 

Plates-Calcutta price was Rs, ~  Bombay price was Rs, 142 and 
Madras price was Rs. 130, ' 

:Now, Sir, we haye been told by Honourable Members e ~ a  Mr. 
e ~  's Rcheme by lowering the dut.y on Continental stAel isltoing to 

·do u. lot for the consumer, and that the main objection to the. Government 
Bcheme is that it, is going to send up the price of Continental steel for the 
",consumer. Sir, I deny it absolutely, OYer the greater part c;>f India the 
Ilodvantage of the Government scheme is tha.t it is going to bring down the 
price of Continental non-standard steel for the conswner. I am quite 
'prepared to admit that it ds going to cut the profits of the middlemen; 
and that is why we have all these complaints from the Bombay Iro!l 
Merchants' Association. I have no quarrel with those gentlemen, I 
always take the view that the husiness man, the business firm, is entitled 
to get aF! big a price as it can get: but it is up to UR to see that they do 
not lllake excessive profits; and if we can take action to prevent them 
. making such excessive profits we ought to do it. I claim it as one of the 
advantageR of the Government scheme; that by lowering the duty on 
British steel, you will not bring in one single ton more of BritiRh steel 
than you are doing at present, because in any case Continental steel will 
still beat it in price, and the man w1>o buyg this steel cares for nothing 
but the price. What you will do is that you will lower the price of Conti. 
nental steel for the consumer throughout the greuter part of India, and 
I defy anybody to meet my argument, 

I think, Bir, I may claim that I have shown that· the Governmeat 
scheme is better for the consumer in respect of standa.rd steel, that it is 
better for the consumer in respeot of fabricated sieel, a.nd that it is better 
for ~e consumer over the greater part of India. in respect of non-standa.rd 
steel. I see Mr, S. Srinivasa. Iyengar nods his head. {understand that 
the n ra ~ Member WIlS once It profeRsor of economics and I am quite 
csure he will getuij and support me later, (Mr. A, RangaBwami Iyengar: 
.. Was he ever aprofeRsor?".) 
Let IlHl cOTlie now to the effect of the two sebemes upon the India.n 

steel induRtlry. The first objection to the weighted aVf'ro.ge Rystem of duty 
is an objection tha.t I took in my first Rpoech. The weighted average 
system, which Mr. Chetty has proposed, is based upon an e a ~ of the 
proba.ble s8les of Tat!> Rteel against standard steel on the one hand Bnd 
non-standard sieel on the other. Let me take the example that I took in 
my first speech-Rtructural R('ctions: British steel comes in at (l,U. price 
Rs. 104: Continentn.l steel price RR. SB. The fair selling price for Indian 
steel is Ra. 120. Therefore you require a duty of Rs, 16 per ton on 
British flteel Bnd n. duty of Rfl. 34 ]Jer ton on Continental steel. Tnt-II. 
steel competes in the proportion of half and half with both; therefore you 
take the average duty midway between t.ho two--Rs. 25 n. ton. The whole 
contention  whether-tha.t duty is going to be sufficient depends upon whether 
that proportion of sales is correct, whether as II. matter of fact throughout 
the period of seven years, Tat,a Rtael sections do sell in the proportion of 
'50 against British steel and 50 against Continental steel. If your propor. 
tions go wrong, if 'l'ntll.8 are coml>elled to sell the greatar portion of their 
sections 1l<1f\.inRt Continental ste.eJ, then  thev will ~  smaller prices thE 
the Tariff Board contemplate, and tbl"v will 'not get' their fair selling priceR 
·over their whole average production, 'nterefore, that is an objection against 
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Mr. Chett-v's scheme, that it is based on an insecure and unsafe founda-
tion, and to that extent is not in the interests of t,he steel induRt.ry which 
we are out to protect. 

.. 1 CHn also claim another advantage for the Governrnent scheme ovp,r' 
Mr. Chetty's scheme, another advantage in the sense that it makes the 
posit.ion of the Steel Company more secure. I think the House realises 
thnt after all our majn object in all tllis business is adequately to protect 
the Indian steel industry. Now, Sir, under the Government scheme, if' 
Brit.ish prices rise, the bt'ncfit goes to the Indian steel industry, because 
if British prices rise the duty is not reduced. For instance, assume that 
British prices of structural sectiODs rise by Rs. 6 a ton. I have already 
shown that the Iron and Steel Company sells 50 per cent. of these sections 
in competition with Rritish st,eel and fiO per cent. in competition with 
Continental steel. British prices hs,ve gone up by Rs. 6 It ton and so 
that gives the Iron and Steel Company an average benefit of Rs. 3 a ton 
over the whole of its production. On the other hand, under Mr. Chetty's 
Bcheme which proceeds on the basis of 0. basic duty plu8 an adaitional duty, 
if British prices rise to the extent of Rs. 6 a ton and Continental prices 
do not rise, it will be neccssa.ry to lower tbe additional duty by Rs. 3 a ton; 
that is to say, the Iron and Steel industry will get no benefit at all. 

Now, I think, Sir, I may summarise. I think I have shown that the 
onl:v one real objection which has been taken to the Government ~ e e 
is the objection that it doeR differentiate hy country of origin. I have said 
that I (\dmit that objection. At the same timc I have pointed 
out that. both on the authoritv of the Ta.riff Board and on the 
aut.horit.y of t,heCentral Board of 'Revenue we need anticipate no serious 
difficu]t,y in working the scheme. On the other hand, I claim t.o" ha.ve 
"hown . that the Government, scbeme is better, that it has the following 
IItlvantages over the weight.ed a.verage system of dut.V; it i!1o' faV'ourable to 
tht',oonsumer of standard steel; it is favoura.ble to the consumer of fsbri-
eated steel; it is favourable to the consumer of non-standard steel over the 
greuter part of India; Rnd it is more fa.voura.ble t,o the Tata Iron and Steel 
Company .. 

Now, S,lJ( let us get back to my original position. I have !laid at thE' 
beginning: >'let us -decide this question purely as an economic question. 
J.lct UR deciae it on the balance of advantages. I Ask tbis House to say, 
a~ r hn"jng llertrd Mr, Chetty's spC'cch and after hearing my speech, 
,,'lli!,11 of th,· two Rclwmc!'I iR more ('onsiFltC'nt, with the welfare of Indis, 
~  of the 1\\'0 Rclwmes iR morc in the economic intereRt!l of Indill. If' 
the ROilSI' ",ill only come to It clear and unprpjndiced decision, T Arn Rure 
the.\' will eorn!' down in favour of thE' Govprnment Rcheme and Accept it, 
Rit-_ T OPpOFl(' thp nmendrnent. 

~ President; B(\foT(\ I Bdjounl t,he HOll!'1e, T should like to know from 
UI(' Hononrabl€l the Home l\fember whethE'r he h!l9 env FltBtemcnt to make 
r ~ rd n  the ~ r r eonrse of this Bill. . 

The BOIlourab\e Sir Alex&n4er KudtUman (Home ~ er  With, 
.1 Nference to to-day, Sir? 

·lIr. Pi.aiclat: The House is going to be adjourned at thiFl ~e  
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The Honourable Sir Alo8D.der Kuddiman: May I have a consultation 
with my Honourable colleague? . 
[After consulting the Honourable Sir Charles Innes, the Honourable 

Sir Alexander Muddiman said.] 

Sir, in this matter I should be very glad to consult the convenience ~  

the House. It would be more convenient for Government to continue this 
discussion on Friday, which is a day for Government business. If tha.t is 
the wish of the House, I will leave it to them; but if the House has any 
preference over Friday to Sa.turday, then, Sir, I am'Iuite prepared to take 
it on Saturday. 

• Several Honourable Kembers: Frida.y would be all right. 

The Assembly then adjourned till Eleven of the Clock on Frida.y, the 
18th February, 1927 . 

• 
• • 

• 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072



